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LOK SABHA
Tuesday, November 15, 1960/

Kartika 24, 1882 (Saka)

The Lok Sabha met at Bleven of the
Clock,

[Mr. SPeEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Express Telegrams

*43. Shri Hem Barua: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
public has experienced considerable
delays in receiving express telegrams;

(b) whether it is also a fact that
special instructions have been given
for the despatch of telegrams relating
to safety of human life in accidents
or death;

(c) if so, what steps Government
have taken to make these beneficial
facilities known to public; and

(d) whether Government propose
to issue any circular or advertise these
special facilities?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
Bome complaints are received to this
effect,

_(b) Provisions for according very
high priority to such telegrams exist
in the rules,

(c) All the provisions in regard to
this facility are published in the P. &
T. Guide, the Pocket P. & T. Guide,
and the Hindi Tar Nirdeshika, which
are meant for the use of the public.

1260 (Ai)L5—1.
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(d) Yes, through normal publicity
efforts.

Shri Hem Barua: May I know whe-
ther telegrams relating to human life
involved in accidents or death and
marked priority get preference over
other express and urgent telegrams?
If so, is this feature which gives an
advantage to the people given wide
publicity so that people might take
advantage of it?

Dr, P. Subbarayan: As I said, all
that is published in the P. & T. Guide.
But telegrams are given preference as
they are marked express or ordinary.
Of course, such telegrams that my hon.
friend talks of are given priority
when they concern human life.

Shri Hem Baruma: It is not known
to the people. I doubt if it is known.
I also did not know it before this. So
what I want to know is whether this
particular feature which gives a great
advantage to the public has been
sufficiently publicised so that people |
might take advantage of it.

Dr. P. Subbarayan: 1 will see what
can be done to publicise this more.

Pandit D. N, Tiwarl: May [ know
whether complaints have been receiv-
ed by the hon. Minister that even
urgent telegrams reach after ordinary
letters?

Shri Ranga: That is correct.

Dr. P. Subbarayan: I heard this
complaint. We are trying to pull the
department up. Unfortunately, the
amount of supervision that is avail-
able to us is not enough, .

Shri Ranga: Is it not a fact? My
hon. friend might also have had the
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same experience. This is a long-
standing complaint running over
years. Express telegrams are received
much later than ordinary telegrams.
People are being compelled to spend
more on express telegrams and at the
same time get less convenience,

Dr. P. Subbarayan: I am perfectly
aware of it. That is why I said that
I am trying to get it corrected.

Dr. M. S. Aney: I brought to the
notice of the hon. Minister some time
ago the case of an express telegram
sent by Professor Ranga to me. Has
he been able to take it up?

Dr. P. Subbarayan: The hon. Mem-
ber being an older gentleman than
myself I am not inclined to lose my
temper as he seems to have done.

Shri Goray: That is his natural
voice.

Dr. P. Subbarayan: I do admit that
these delays do occur. We are trying
to see how we can correct it so that
the service is better than what it is
today.

Seth Achal Singh: May I know
whether it is a fact that the telegraph
staff has adopted go-slow tactics after
the general strike?

Dr. P. Subbarayan: No, Sir. As a
matter of fact, I think we have taken
back most of them and I have impres-
sed upon them that they should do
their duty better than they did before.

Dr, Vijaya Ananda: May I know
whether some express telegrams are
not delivered at times? :

Mr. Speaker: Next question. Enough
questions have been asked.

Shri S. M. Banerjee: I request that
Question Nos. 46 and 83 may be taken
up along with Question No. 44.

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): We have
no objection.
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Mr. Speaker: He wants Q.
also to be taken up.

No. 83

Shri M, V, Krishnappa: That is not
our question.
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Dr. Ram Subhag Singh: In areas
where loans and subsidies are pro-
mised to be advanced to growers with
a view to fight the vagaries of nature

it is invariably noticed that they are
not given in time. Will Government
take any appropriate step to see that
they are not delayed?

Shri M. V. Krishnappa: The Com-
munity Projects agency is now doing
that liaison work. There was some
shortage of manure this year because
it did not reach in time. Otherwise
all other necessities of the farmers,
that is, seeds, manure and all these
things are given to them before
ploughing or sowing starts.

Shri Goray: In view of the down-
ward trend in prices, what steps are
Government contemplating to take to
see to it that the peasant does not
suffer unnecessarily from the adverse
prices?

Shri 8, K. Patil: The situation is
being very carefully watched. That
point has not yet come up because
there is a trend only. But if we feel
that the trend is positively coming, the
farmers will certainly be protected.

Dr. Ram Subhag Singh: The hon.
Deputy Minister referred to the Com-
munity Development agency. I do
not know whether Government are
aware of the recent discussion which
was held on the Plan for three days.
During that discussion several hon.
Members repeatedly charged that
without giving certain obligations no
bill was passed by the Community
Development overseers and engineers
who deal with agriculture. May I
know  whether Government will
direct that particular department to
see that this is not done?

Shri S, K. Patil: That refers to
another Ministry, but I could quite
understand that. In the interests of
agriculture, we would draw the atten-
tion of that Ministry to this.

Shri Goray: May I refer to the
answer given just now by the hon.
Minister to my previous question and
ask him whether, if prices go below
a particular point, Government will
enter the market and see that grain
is purchased at a particular price?
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. 8hri 8. K. Patil: I said that the
farmers would be protected. There
is more than one way of doing so.
One of the ways has been pointed out
by the hon. Member, but there are
quite a few other ways also. We hive
not yet finalised that because that
stage has not been reached. But we
are very much aware of that fact and
we shall see to it.

Shri Jaganatha Rao: May I know
whether Government has made an
assessment of the loss of food crops
caused by the locust invasion?

Shri M. V. Krishnappa: There was
locust invasion. There were floods
and drought. But still the overall
situation seems to be better than last
year, specially of the major kharif
rice crop. Nearly 80 per cent of the
rice crop falls under kharif crop and
the rice crop in the whole of India
this year seems to be better than last
year in spite of floods, drought and
locusts. We are expecting a better
crop than what it was last year.

Shri Shivananjappa: How far has
the failure of monsoon in the State
of Mysore affected food production?

Shri M. V., Krishnappa: It is only
in parts of Mysore and Andhra *‘hat
there is some damage to the millet
crop because of drought. But even
in Andhra, specially in the rice-
growing pocket and the granary of
South India in the delta area we have
got a good crop this year.

Shri Harish Chandra Mathur: May
I know the level to which the hon.
Minister would like the prices to go
down and which he will consider to
be safe before he thinks of doing any-
thing?

Shri S. K. Patil: That level also has
not been fixed, As I said, it is a fluid
gituation. We have been constantly
watching it. But when there is such
a danger, at that time, we shall enter
into the thing and see that the farmer
does not suffer. We cannot fix that
level
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Shri Subblah Ambalam: in the light
of the answer given by the hoa
Deputy Minister and also the fact that
we have sufficient food stocks due to
the imports from America, will Gov-
ernment consider the question of
abolishing the food zones?

Mr. Speaker: That is a separate
issue.

Shri Chintamoni Panigrahi: The
Deputy Minister has stated that in
spite of the flood and the drought in
Orissa and some other States the crop
position is better this year. What is
the estimate, may I know?

Shri M. V. Krishnappa: The estl-
mates or the final forecasts have not
yet come. But we get reports often
as soon as the floods occur. Especially
in Orissa, from where the hon, Mem-
ber comes, this year we had very
serious floods twice. But in spite of
that in other parts of Orissa and West
Bengal there is a very good crop to
compensate what has been lost in the
flooded area. And we ourselves go
round and see. For instance during
the last two and a half months I have
extensively toured in all these areas—
I went by car, by road, by train and
by jeep. I could see with my own
eyes the standing crop, and I say this
year we have a better rice crop in
the country than last year.

Shri Hem Barua: In spite of the
optimism of the Deputy Minister, may
I draw the attention of the Govern-
ment to the Report for 1960 released
by the F.A.O. to the effect that there
would be a decrease in the yield of
cereals and pulses in India; and, if
s0, what steps Government have taken
to increase their production?

Shri M. V, Erishnappa: The F.A.O.
gives figures of last year’s crops, that
is for 1959-60, not for 1960-6l. The
1960-61 figures have not yet come to
us. Only when they come to us we
will supply them to the FLAO. and
the F.A.O. will then forecast. What-
ever forecast the F.A.O. has made is
with reference to last year, not to the

coming year.
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Shrimati Ila Palchoudhury: As
the Government is aware, the farmer
has been able to get very spectacular
prices for jute this year. The jute
prices were not so good last year. So
he did not cultivate as much jute this
year. Now, with the spectacular
prices obtained, he is likely to culti-
vate very much more jute next year.
What does Government propose to do
to prevent this? Because he did not
eultivate jute, the crops are good.

Shri M. V. Krishnappa: That is not
food.

Shri Supakar: What is the basis of
the estimate even in those areas where
there have admittedly been devastat-
ing effects. Is it the falling down of
prices that is the basis of the estimate
by the Government to say that the
production will be good this year?

Sbri S. K. Patil: Surely, when the
prices fall down, everybody knows
more or less that there is enough food.
And so far as Orissa is concerned, I
could go further and state that even
the stocks they have got now they are
anxious to dispose, because they can-
not hold on to them for a long time
when there is plenty of food.

Shri Supakar: May I know whether
that is the only criterion?

Shri 8, K. Patil: The actual figures
have not yet been published, and
would be published, as my hon
colleague has said. Just now the pros-
pect is that when prices fall that is
the surest indication that there is no
dearth of it.
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Shri Sadhan Gupta: In view of the
fact that the holding power of the
farmer is very limited, and in view of
the possibility of the prices going
down, have the Government thought
out in advance any scheme for fixing
floor prices, as well as ceiling prices
of course? Because, if it is done at
the time things go out of hand, the
benefit will not go to the farmers but
to the middlemen.

Shri S, K. Patil: I have answered
it more than once.

Mr. Speaker: Hon. Members are
taking advantage of the question
relating to food. This relates parti-
cularly to drought and floods, that is
the only question here, and the conse-
quent food prospects. There is no
question about prices, so far as I can
see.

Shri Sadhan Gupta: There is, about
prices.

An Hon., Member: Part (b) of
guestion No. 44 refers to it

Mr. Speaker: *“Whether it has
affected the food prices”"—all right.

Shri Sampath: May I know how
far the package programme that has
been tried in some selected centres
have been found to be effective, and
whether Government is considering
the question of extending this pro-
gramme to other centres also?

Shri §. K, Patil: Yes, there have
been programmes for seven districts
in seven States, and we propose to
extend it to all the States, including
one of the areas of the Centrally
governed territory.

Mr. Speaker: Shri Sadhan Gupta's
question relating to prices may be
answered.

Shri Sadhan Gupta: My question
was this. The hon. Minister said that
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when the situation arises and when
the prices are going down too far, then
they will think of fixing minimum
prices—something to that effect. My
question was, in view of the fact that
when the situation actually arises, at
that stage it may be too late to give
relief to the farmer, have Govern-
ment thought out any scheme for fix-
ing minimum prices, that is floor
prices in advance, as well as ceiling
prices.

Mr. Speaker: How does it arise out
of the question? The hon, Member
has only put down a question as to
how far the food production this year
has affected the prices. And the
Minister has already said ‘yes’ or 'no'.

Shri S. K. Patil: Even this question
is under examination. And if we feel
that such a situation is going to arise,
well in advance of that we shall take
measures. 1 have promised that.

Shri Heda: May I know whether
Government has taken into calculation
the situation in certain water reser-
voirs like Nizam Sagar, where water
did not come to the full capacity
owing to the drought or less rains in
the catchment area?

Shri 8. K. Patll: That is true. That
also goes to the Irrigation Ministry,
but we are witally interested in it.
But that adds to that problem which
faces them.

Shri Tyagi: Is it a fact that owing
to the recent fall in the prices of
foodgrains, some of the State which
had bought quite a lot of foodgrains
for stock-piling purposes are facing a
great less, because they cannot sell

it at the price at which they bought
it?

Shri 8. K. Patil: That is so. There-
fore, as I said, in Madhya Pradesh, I
think, in the next few days we shall
have some form of modified zone
system where much of the quantity
of the stored grain would be avail-
able outside, and possibly that would
be done in Punjab too.

Shri Tyagi: Who will meet that loss?
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Shri 8. K, Patil: The loss has to be
met either by that Government or the
Central Government.

Antl-Sea-Erosion Works in Kerala

+
Shri Eunhan:
Shri Kodiyan: .

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 541 on
the 18th August, 1960 and state:

(a) whether the Kerala State Gov-
ernment have submitted the overall
long range plan for anti-sea-erosion
works to be undertaken,

(b) it so, the details thereof; and

(¢) whether the Government of
India have accepted the proposals?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) to (c).
A statement containing the requisite
information is laid on the Table of
the House.

*45.

STATEMENT

The Government of Kerala have not
submitted, as yet, their over-all long
range plan for anti-sea erosion works,
They have, however, furnished an
outline of their programme for anti-
sea-erosion works to be undertaken in
the - Third Plan period. This pro-
gramme envisages the construction of
25 miles of protective walls with the
requisite groynes, to arrest encroach-
ment of the sea at the following
places:

(1) Warkala

(2) Neendakara

(3) Chavara and Panmana
(4) Ayiramthengu

(5) Thrikunnapuzha

(8) Chellanam

(7) Nayarambalam

(8) Pazhangad

(9) North of Pazhangad
(10) Manassery

(11) Kozhikode and Beypore
(12) Tellicherry

(13) Azhikal and Cannanore
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This programme is estimated to cost
Rs. 300 lakhs. While the Government
of India have agreed, in principle, to
the size of the proposals of the State
Government for anti-sea-erosion works
in the Third Plan, the question of the
pattern of financial assistance for such
works, is still under consideration.

Shri Kunhan: Every year a lot
of losses are taking place in Kerala.
May I therefore know how long it will
take to finalise this scheme?

Shri Hathi: In fact, provision has
been made in the Third Five Year
Plan. Provision was made in the
Second Five Year Plan also.

Shri Tangamani: I find that the
provision for the Third Five Year
Plan is about Rs 300 lakhs. May I
know how much has been set apart

for the current year, which is the last *

year of the Second Five Year Plan?

Shri Hathi: The total provision for
the whole of the Second Plan was
Rs, 185 lakhs. The position is that for
1860-61 it is Rs. 30 lakhs.

Shri A, K. Gopalan: In the state-
ment it is said that the question of
the pattern of financial assistance for
such works is still under considera-
tion. May I have a clarification, what
the consideration of the pattern of
financial assistance means?

Shri Hathi: That is, whether finan-
cial assistance will be 100 per cent
loan or 50 per cent loan or some loan
and some grant, is under considera-
tion. M

Shri Ranga: Is it not a fact that this
broblem is presenting itself in Andhra,
Bombay, Madras and Orissa States? I
would like to know whether the Gov-
ernment have any proposal at all to
help these State Governments in the
field of anti-sea-erosion?

Shri Hathi: Schemes for anti-sea-
erosion are formulated by the State
Governments. We have made a tenta-
tive provision of Rs 5 crores.

Shri C, R. Pattabhi Raman:
Especially in the monazite mining
areas, I learn that protective walls
are not being put up and erosion is
causing incalculable harm to the
mining area. What urgent steps are
being taken by Government?

Shri Hathi: We have provided
works at the monazite area also.

Shri Jinachandran: Is it not a fact
that in the case of flood control, the
Centre is giving 50 per cent and the
State is paying 50 per cent? Why this
discrimination in the case of anti-sea-
erosion?

Shri Hathi: There is no question
of as a rule the Centre giving 50 per
cent for flood control. It is all gene-
rally loans,

Dr. M. S. Aney: What is the total
acreage of land which is to be covered
by anti-sea-erosion works?

Shri Hathi: The total coast-line of
Kerala is 350 miles.

Dr. M. 5. Aney: How many years
will it take according to the pro=-
gramme which the Government is
now launching?

Shri Hatbi: The Kerala Govern-
ment has given a programme for about
80 miles to be completed by the end
of the Fourth plan.

Shri A. K. Gopalan: May I know
whether the Government has got any
report that the encroachment of the
sea during the last year was bigger
than in any other year?

Shri Hathi: We have some informa-
tion that at wvarious places there was
encroachment,

Shri Kunhan: Out of the sum of
Rs. 185 lakhs, how much has been
spent during the Second Plan?

Shri Hathi: Out of Rs. 185 lakhs,
they have spent Rs 15560 lakhs up
to March 1960; Rs. 30 lakhs are ear-
marked to be given in the current
year. ,
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Railway Accident near Ferozabad

+
[ Shri S. A. Mechdi:
*43, { Shri P. G. Reb:
Shri S. M. Banerjee:

Will the Minister of Railways be
pleased to state:

(a) whether several railway passen-
gers were thrown away from the
moaving train near Ferozabad on the
18th September, 1960; and

(b) if so, the details of the same?

The Deputy Minister of Railways
(Shri 8, V. Ramaswamy): (a) and
(b). Yes, Sir; three passengers, while
travelling by 2 Down, Agra Cantt.-
Tundla-Kanpur Passenger Train on
18th September, 1860, were beaten and
thrown out between Ferozabad and
Makhanpur Railway Stations by cer=
tain miscreants. Omne of the passen-
gers died and the other 2 received
injuries. The case is under Police
investigation.

Shri S. A. Mehdi: What was the
main reason for the accident? Is it
over-crowding or some accidental
mishap? If it was due to over-
crowding, what special steps have the
Government taken?

Shri S. V. Ramaswamy: Enquiry is
being made. The police are investi-
gating.

Shri 8. M. Banerjee: May I know
whether any departmental enquiry
was held into this and whether it was
as a result of communal riot at Feroza-
bad or it was just an accident in the
train?

Shri S. V. Ramaswamy: The police

are holding an enquiry. We do not
do it.

Shri Ansar Harvani: Is it not a fact
that often accidents take place at the
Ferozabad station? There is no other
station which had more accidents
than Ferozabad. What is the reason?

Shri 8. V, Ramaswamy: I cannot
say it is often. ‘It is an accident. It
will be investigated.
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Shri P. G. Deb: How much com-
pensation has been paid to the railway
passengers? '

Shri 8. V. Ramaswamy: No ques-
tion of compensation.

Shri Rajendra Singh: The question
is whether the passengers who have
fallen victim to the accident have
been given some money or not from
the Government?

The Minister of Railways (Shri
Jagjivan Ram): Compensation is paid
only in the case of casualties due to
train accidents. Here, this casualty
was not due to any accident.

Shri S. M. Banerjee: I want to
know how many people were arrested,
and whether some of the people
arrested were interrogated.

Shri S. V. Ramaswamy: No arrests

. have been made yet. The police are

investigating.

Shri S, A. Mehdi: The Deputy
Minister said that investigation into
the accident is still going on. The
Minister says that it was not an acci-
dent. I would like to know whether
any enquiry is being made.

Shri Jagjivan Ram: I am afraid the
hon. Member did not follow me. I
said it was not a train accident.

Operating Ratio on S, Railway

*48. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) whether any investigation re-
grading high operating ratio on the
Southern Railway has since been

~carried out;

(b) if so, who conducted the inves-
tigation; and

(¢} what is the conclusion arrived
at?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) In addi-
tion to the continues scrutiny of the
financial results of railways, normally
exercised, an intensified investigation
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was intiated as soon as a definite
deterioration in the financial results
of the Southern Railway came to
notice through the results of 1957-58,

(b) The Southern Railway Admini-
stration has conducted investigations,
taking into account also suggestions
given by Railway Board’'s Officers in
correspondence or in discussions, sup-
plemented by investigations conducted
by the Efficiency Bureau of the Rail-
way Board.

(e) A statement is laid on the Table
of the Sabha. [See Appendix I, an-
nexure No. 16],

Shri T. B, Vittal Rao: In the very
long statement that has been laid on
the Table of the House, one of the
reasons given is that coal for the
Southern Railway is transported by
the rail-cum-sea route. The other
reason is that goods traffic on this
Railway is less. May I know, in order
to wipe out this deficit, is there any
proposal with the Railway Board or
with the Railway administration of
the Southern Railway to carry coal
by rail only?

The Minister of Railways (Shri
Jagjivan Ram): The hon, Member
should not forget that coastal ship-
ping is also required in the national
interest, This transportation of coal
to the south is not due to shortage of
wagons, but to give help to maintain
the coastal shipping.

Shri T. B. Vittal Rao: That means
to say that this subsidy for coastal
shipping will continue for ever,

Shri Jagjivan Ram: I do not say for
ever, If other types of traffic offer
to coastal shipping and coastal ship-
ping is enabled to maintain itself,
perhaps this sort of indirect subsidy
will not be necessary.

Shri Tangamani: In the statement
we find that the percentage of earn-
ings by passenger traffic is much
higher in the Southern Railway than
in the other Railways: 35 per cent
as compared to 30 per cent. May I
know whether, in view of this fact,
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the passenger amenities w:.ll increase
accordingly?

Shri Jagjivan Ram: I do not admit
that passenger amenities on the
the Southeiri Railway are in any way
inferior to other Railways.

Shri Tangamani: In the statement
we also find that the average price of
coal per ton will be Rs, 65 in the
Southern Railway as compared with
Rs, ﬂfwanmenauways May I
know whether, in working out the
net profit, the balance of Rs. 23 will
be taken as a subsidy ipstead of
showing that there is always a net
loss in the Southern Railway?

Shri Jagjivan Ram: That factor is
kept in view, of course, when assess-

ing the finances of the Southern
Railway.

Shri Achar: May I know whether
the consumption of coal per
mile in the Southern Railway is more

than what it is in the Northern Rail-
ways?

Shri Shahnawaz Khan: By and

large, this is the same as in most
other Railways,

Shri Achar: Is it not a fact that
most of the locomotives in the South-
ern Railway are very old and they
are using more coal?

Shri Shahnawaz Khan: No, Sir.
That is not a fact,

Committee on Extra Departmanhl
Staff of P. & T

N

[ Shri I:ang'aman.l:
Shri D. C, Sharma;
Shri Hem Raj:
Shri 8. M. Banerjee:

Shri Chintamoni Panigrahi:
*49. < Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

Shri Rameshwar Tantia:
Shri Prakash Vir Shastri:
Shri Narayanankutty Menon:
| Shri Damani:

Will the Minister of Transport and
Communications be pleased to refer
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to the reply given to Starred Question
No, 70 on the 2nd August, 1960 and
state:

(a) whether Government have come
to a final decision on the recommen-
dations of the Committee on Extra
Departmental Staff of the Posts and
Telegraphs Department; and

(b) if so, what are the decisions?

The Minister of Transport and
Communications (Dr, P. Subbarayan):
(a) The consideration of the recom-
mendations of the Committee is in the
final stage and & decision is likely to
be taken soon.

(b) Does not arise.

Shri Tangamani: In view of the
fact that this report by the Rajan
Commitiee was submitted as early as
1958, may we know why there has
been such a lang delay in finalising
ad TV

Dr, P. Subbarayan: That is because
we had to consider the recommenda-
tions of the Pay Commission with
regard to this also, After the recom-
mendations of the Pay Commission
were submitted, we have been working
at it very hard, I can assure the hon.
Member; and it has taken some time
to come to a final decision.

Shri Tangamani: In view of the
fact that the present salary of this
extra-departmental staff is only Rs.
22 per month, and they number about
100,000, may I know whether it will
be finalised at least by the end of
this year?

Dr, P, Subbarayan: The hon. Mem-
ber should realise they are only part-
time, and therefore they cannot ex-
pect the same pay that is given to
permanent servants of the Govern-
ment. At the same time, we are
trying to to see what could be done
to alleviate the difficulties from which
these persons suffer. As a matter of
fact, some recommendations were made
by the P. & T, Board which I did not
accept because I thought the scale
recommended was too low, It went
back to them, they reconsidered it
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and sent it back to me. When I have
considered it, it will be put up to the
Finance Ministry to decide what
should be done.

Shri D, C. Sharma: May I know
whether the P, & T. Board is con-
sidering the recommendations or some
departmental heads?

Dr. P. Subbarayan: Of course, they
have got to be departmental heads.

Pandit D. N, Tiwarl: May I know
whether such extra-departmental
taff who have served for more than
five years and have qualified them-
selves will be absorbed in the regular
channel?

Dr. P. Subbarayan: The question was
s0 long that I really could not get at
the cream of the question,

Pandit D, N. Tiwarl: May 1 know
whether any instructions have been
issued to absorb into the regular
channels such  extra-departmental
staff as have qualified themselves and
have served for more than five years
in extra-departmental work?

Dr. P. Subbarayan: Such appoint-
ments are made occasionally when
we find that the person who has
served the time the hon. Member
mentions deserves to be made per-
manent.

Shri Bhakt Darshan: The hon,
Minister last time said that a deeision
would be taken shortly. Now he has
changed the wording and says that it
will be taken soon. May I know
whether a decision will be taken dur-
ing this session?

Dr. P. Sobbarayan: Words have
changed according to circumstances,
The fact is that it is being considered
very urgently.

Shri Chintamoni Panigrahi; Sir, lasi
time also you were pleased to direct
the hon. Minister to give us a time
limit. We would like to know whe-
ther the committee recommended any
pay scale; if so what is the recom-
mendation? If Government consi-
dered it low, what are the other con-
siderationg they have before them?
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We would like to have some idea
about it, After all, it is three years
now,

Dr. P. Subbarayan: Again, the ques-
tion has been so long that I have not
been able to get at the cream of the
question.

Mr, Speaker: How long will the
hon, Minister take to arrive at a con-
clusion?

Dr. P. Subbarayan: [ have explain-
ed the difficulties we are working
under. As I said, .I have sent back
the recommendations to the P. & T.
Board because I did not accept them.
They have made further proposals
which are being examined. After-
wards, it has got to be submitted to
the Finance Ministry before a final
decision is made. I can tell him that
I hope to lay the decisions that have
been made on the Table of the House
before the end of this session.

Shri S, M. Banerjee: May I know
whether the decisions taken on the
recommendations made with regard
to the pay scales will be implemented
retrospectively, so that the employees
may not suffer because of the delay
on the part of the Government?

Dr. P. Suobbarayan: The hon,
gentleman talks to himself, and I
cannot even follow what he says.

Shri S, M, Banerjee: Sir, there is a
limit to this.

Mr. Speaker: The hon. Ministers
find it difficult to catch the questions
because more than one question is put
in the same question, Let the ques-
tion be short and eryptic, and then it
will be answered properly,

Shri Hem Barma: My submission is
this that this difficulty seems to con-
cern a single individual, namely the
Minister. When it concerns a lot of
people, as he himself says, and he
refuses to listen to everybody, the fault
must be somewhere else.

Shrl Braj Raj Singh: There are
other Ministers who are able to catch;
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only the hon. Minister is not able to
catch.

Dr, P. Subbarayan: Perhaps I am
rather hard of hearing.

Shri S. M, Banerjee: This has taken
a lot of time. The report was sub-
:_nitted in 1958 and it has not yet been
implemented. Last time it was in a
semi-final stage, this time it is in the
final stage. I want to know whether
the pay scales are going to be imple-
mented retrospectively,

Dr. P. Subbarayan: Repeated ques-
tions like this are not going to hasten
the‘ proceedings any further, As fast
as it could be dome, it is being done.

Mr, Speaker: The hon. Minister has
been taking some time naturally, and
the hon. Members are satisfied with
the explanation for the delay, but
they want to know whether the
recommendations will be implement-
ed retrospectively,

Dr. P. Subbarayan: That is a sug-
gestion for action. I can assure them
that I would consider the matter
sympathetically.

Acquisition of Land in Delhi

,“_['Sll.ri I;I-O Sharma:
"7 Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to refer to the reply given to
Strared Question No, 41 on the 2nd
August, 1960 and state at what stage
iz the question of starting a revolv-
ing fund for the development of land
acquired in the Union Territory of
Delhi?

The Minister of Health (Shri Kar-
markar): The Government of India
have decided to start a revolving fund
for the development of land acquired
in the Union Territory of Delhi.
Necessary provision in this regard
will be proposed for incorporation in
the budget estimates for 1861-62,

Shri D. C. Sharma: What is going

to be the amount of this revolving
fund?
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Shri Earmarkar: What exactly will
be proposed in the Budget I am not
able to say, but it will be reasonable,

8hri D. C, Sharma: For how many
acres of land will this revolving fund
be used?

Shri Earmarkar: Round about 8,000
acres I think.

Shri D. C, Sharma: Will the Gov-
-ernment have a new authority to
administer this revolving fund, or will
the DDA administer jt?

Shri Karmarkar: That is too early
for me to say,

Shri Ram Krishan Gupta: Has any
scheme been finalised of the area
which will be acquired through this
fund?

Shri Karmarkar: Yes, Sir. That is
receiving our active consideration.

Shri Braj Raj Singh: In addition to
the land which was notified to be
acguired last year, some 34,000 acres,
has some other land been notified to
be acquired this year?

Shri Karmarkar: What was notified
was about all the land that could be
acquired reasonably for developmen-
tal purposes,

Shri Braj Raj Singh: My question
was whether some additional land
has been notified to be acquired.

Shri Karmarkar: My answer was
that new land had been notified, What
was notified—34,000 acres—was about
the land that in our opinion could be
reasonably developed. This does not
require any new notification unless
accidentally some other land has re-
mained.

Shri Sinhasan Singh: What will be
the rate paid to the persons from
whom the lind is acquired, and what
will be the rate at which Government
will let it out to others for building
purposes? There have been cases in
Delhi itself when the rate paid to the
original owners has been 1% or 2}
annas per square yard, whereas the
same land has been charged Rs. 17 to
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Rs. 18 per square yard later, May I
know what the ratio will be here?

Bhri Earmarkar: What prices the
land will fetch will depend upon the
authorities who decide that question.
As to what price we shall charge, 1
can only assure the House that it will
be reasonable development charges.
The idea is not to profiteer over the
purchase of land,

Shri B, K. Gaikwad: Will part of
the land acquired for development of
Delhi be allotted to the Scheduled
Caste people?

Shri Karmarkar: 1 am mystified by
this question because so long as the
Scheduled Caste friends are here in
Delhi, part of it will go to them, such
of them as want to purchase.

Shri B. K. Gaikwad: Are Govern-
ment aware that the Scheduled Caste
people in the Delhi area are being
evicted? Government are throwing
them away on the streets.

Shri Earmarkar: We have not made
any distinction between the Schedul-
ed Castes and the others, As the
House already knows, in all matters
we are paying special attention to the
interests of the Scheduled Castes, but
the law does not make any difference
where any comnflict with the law is
concerned.

Shri B, K. Gaikwad: There is some
misunderstanding. My question is
whether Government are aware that
Scheduled Caste people who have been
staying there for years together are
now being evicted from their places
by the Delhi Development Authority?

Shri Karmarkar: I am not aware of
any such cases, [ should be grateful
if the hon. Member would bring such
cases to my notice where people are
unlawfully being evicted. If they are
being lawtully evicted, my hon. friend
will have no quarrel with me.

Shri Heda: May I know whether
Government are aware of the rising
trend of prices of house-sites in Delhi,
and if so, whether this quantum of
land that ig being aequired will be
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an adequate factor for stabilising the
Pprices?

Bhri Karmarkar: Where the prices
were rising, since we notified the
lend, our informatiori is that the
prices have ceased to rise, because
nobody can give any land to anybody
else, Therefore, there is no question
of prices rising except in respect of
land owned by individual parties, in
which case we can help very little.

Bhri Ehimji: May I know how
much land has been already acquir-
ed, and at what price it is proposed
to be sold?

Shri Karmarkar: Subject to correc-
tion, out of the land notified, nothing
has been acquired; we propose to
acquire it.

Shrimati Renn Chakravartty: The
hon, Minister has stated that the only
question to judge is whether the evic-
tion is being carried out lawfully or
not. Our question is this, In the
case of Scheduled Castes and Sche-
duled Tribes, not only here, but else-
where also, is it not the policy of
Government to see that their lands
are not touched because of the
fact that they cannot get any new
land again at that price?

Shri Karmarkar: The question
which I have been ascertaining for
myself all the time is whether there
have been any such cases. If there
had been any such cases, I had requ-
ested the hon. Member to bring it o
my notice. If there is any mala fide
action, we shall see to it that it 1is
stopped. If there is bona fide action,
I can assure the House that we shall
not stop it.

Shri Tyagi: May 1 know the plan
or the pattern of allotment of these
lands to those who want to put up
their own houses? What will be the
criteria? Will it be according to the
highest tender or will it be allotted
by names or to co-operative socie-
ties? Have Government considered all
these schemes?

Bhri Eatimarkat: The question is
under consideration at the moment
QOur policy is to encourage co-opera=
tive societies in this matter. With
regard to individual plot-seckers,
what the policy will be is a matter
which we have yet to decide, but
1 can assure the House that it will
be very reasonable,

Shri Ansar Harvani: Is it not a fact
that as a result of the programme of
slum clearance, the Scheduled Caste
people are the worst affected people,
and when they are evicted from
there, those lands are allotted to the
rich people instead of being allotted
to these Scheduled Caste people?

Shri Karmarkar: As I have said, our
policy has always been to take a
sympathetic view in the case of
Scheduled Caste people, There is no
doubt about that; there is no change
in that policy. If there are any cases
of illegal eviction, I shall be grateful
if hon. Members would bring them to
my notice, and I shall go into the
matter,

Shri Sinhasan Singh: The hon,
Minister has been laying stress on
legal and illegal evietion. May 1
know what the position in law would
be where a Harijan has been evicted
from a place where he has been stay-
ing on for years, even before this
notification came, when there was no
question of dearth of land at all? Now
Government want to evict him from
that land. Will that step be legal,
because he has been heolding on to
that land for more than twenty
years?

Shri Karmarkar: In every case
where slum clearance is effected, there
is always a provision made for proper
allotment of land for such people,
My hon. friend has not improved the
position either for himself or for me
by again trying to support a vague
allegation without substantiating it. I
would like to know whether there
are any such cases,

Shri Yadav Narayan Jadhav: May
I know whether these sites will be
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made available to the people of the
low income and the middle income
groups?

Shri Earmarkar: Yes, most of them
will go to the low income and the
middle income groups, because the
majority of our people belong to
these two categories.

Suicide committed by an Employee of
Regional Directorate of Food,
Calcutta

[ Shri g_ M. Banerjee:
Bhri Indrajit Gupta:
Shrl Mohan Swarup:
Shrimati Ila Palchoudhuri:
Shri Aurobindo Ghosal:
8hri B. Das Gupta:
Shrimati Renu Chakravartty:
| Shri Subiman Ghose:

*51.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether one of the employees
ot the Regional Directorate of Food,
Calcutta committed suicide in the
month of September, 1960;

(b) what was the cause of the
suicide;

(c) whether he was under suspen-
sion at the time of suicide;

(d) whether any enquiry has been
held in this regard; and

(e) if so, with what results?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
(a) to (e). Shri Rajeswar Chatterjee,
a Junior Godown Keeper in the De-
partment of Food, committed suicide
on 19th September 1960. He was, at
the time, under suspension in con-
nexion with his participation in the
strike of Central Government em-
ployees in July, 1860, The facts of
the case have been fully investigato-.
Shri Chatterjee was one of 58 em-
ployees against whom disciplinary
proceedings had been initiated in con-
nexion with the strike. 14 of these
cases had been finalised by 17-9-1960,
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In these cases certain minor punish-
ments were awarded. In Shri Cat-
terji's case, the report of the Inguiry
Officer had been finalised and sub-
mitted on 17th September 1960.
There was no avoidable delay in the
conduct of the departmental enquiry,

During the period of his suspension,
Shri Chatterjee was paid his subsis-
tence allowance at the rate of Rs. 111
pm, as against his normal emolu-
ments of Rs. 170 p.m, There was no
delay in the payment of subsistence
allowance. These are the facts of the
case, In the absence of any note left
by Shri Chatterjee or other definite
evidence, it is difficult to state the
reasons which might have prompted
him to commit suicide. Every effort
has been made to give such relief as
possible to the bereaved family.
Apart from personal contributions
which have been made, the Prime
Minister has sanctioned an ex-gratia
payment of Rs. 2,500 to the family,

Bhri S, M. Banerjee: The hon. Min-
ister has stated that there was no
delay in the proceedings. I want to
know whether it is a fact that Shri
Rajeswar Chatterjee was suspended
on 13th July, 1960, the charge-sheet
was issued on 19th August, 1960, and
his evidence was taken only on 16th
September, 1960, and he committed
sulcide on the 18th September, 1960.
I want to know why this delaying
tactics was adopted, namely that he
was suspended in July, charge-sheeted
in August, and his evidence was taken
only in September. May I know the
reasons for that delay?

Shri A. M. Thomas: After all, bet-
ween the strike and the finalisation of
these disciplinary proceedings, only
two months have passed. It is true
that the charge-sheet was given on
19th August, 1960, but that took only
about a month, during which time
what exactly should be the general
policy concerning these employees
was decided, and then instructions
were issued; so, there has been no de-
lay on that account.

Even with regard to the other factor,
after the giving of the charge-sheet,
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this employee wanted time to file his
statement; he also wanted some docu-
ments to be given to him, and those
documents were given; then, he want-
ed further time to give explanation
etc. It was because of these things
that there has been even this little
delay.

8hri Indrajit Gupta: May I know
when these charges were framed
against Shri Rajeswar Chatterjee for
alleged participation in the strike?
He normally resided at a place called
Hridaypur which is at a distance of
20 Miles from Calcutta, and, therefore,
it was not physically possible for him
to have attended office, on account of
the stoppage of trains. Was this also
taken into account, that as far as his
past record went, he had seen active
service on the Kashmir front?

IBlu-l A. M. Thomas: This explan-
ation that is being given today by my
hon, friend has not been given even
by the_ deceased employee, because,
according to him, it was as per the
general collective decision that had
been taken that he absented himself
from duty,

Shrimati Renu Chakravartty: I
th.in.k it was in July that the hon
Hu?.ister had stated that mere partici-
pat]on in a strike would be dealt with
leniently, and that actually past re-
cords would be taken into consider-
ation. In view of that, may I know
Whether the departmental heads have
been informed of this policy, and
whether these suspensions are being
withdrawn on that basis?

8hri A. M. Thomas: The Depart-
mental officers have been informed of
this. You would find that even in the
cases that have been finalised, only
minor punishments have been given
Such as censure, and only in a Very
few cases increments have been stop-
ped, so that the general policy has
been one of considerable sympathy as
far as these employees are concerned.

I may also say that a distinction has
only been made in the case of persons
who were guilty of acts of sabtoage,
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violence and intimidation; and to as-
certain whether they had been guilty
of such acts, some enquiry had to be
conducted.

Shri Mohan Swarup: May 1 know
whether any assistance has been given
by the Department to the bereaved
family?

Shri A. M. Thomas: Yes, assistance
has been given. I have already stated
that his family has been paid the
difference between the subsitence
allowance and the salary, and also the
gratuity admissible under the Liber-
alised Pension and Gratuity Rules,
namely Rs. 1170; The Prime Minister
has paid Rs. 2500; the Food Secretary
has made a personal contribution of
Rs. 200.

Bhri Aurobindo Ghosal: May I
know how many employees of the
same Department are still under sus-
pension, and how many cases have
been finalised so far?

Shri A. M. Thomas: In this Depart-
ment, there were only 58 cases; &5
cases have been finalised, and only
three still remain under enquiry.

Shri B, Das Gupta: May I know
whether before he was suspended he
was asked whether he had joined the
strike or not?

Shri A, M. Thomas: It was his own
admission that he joined the strike,

Shri B. Dag Gupta: What was his
version?

Shri A. M. Thomas: His version was
that in pursuance of the collective de-
cision taken by the Union, he had re-
sorted to strike.

S8hri Submian Ghose: Since the
hon. Minister says that the decision
was given on the 17th September, may
I know whether the decision was con-
veyed to him on the same day or the
next, or whether the information was
at all conveyed to him that a decision
had been taken in the matter?

Shri A. M. Thomas: The decision
was not taken on the 17th Septem-
ber. The report was submitted on the
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17th September. Having regard to the
-<circumstances also, he had no financial
difficulties. ... (Interruptions). Be-
.sides the subsistence allowance paid
to him, a sum of Rs, 2,000 was paid
to him by the Rehabilitation Minis-
try. That was with him. Apart from
his general financial situation, he was
not hard up for cash or anything like
that. On the very same day of his
suicide, he went out collecting donat-
ions for Durga Puja. It is very diffi-
cult to ascertain what exactly has
been the cause of the suicide, but it is
learnt from police inquiry that he was
generally depressed because of the
general failure of the strike (Inter-
ruptions). If anybody has to take
responsibility, the public will judge
who has to take it. (Interruptions).

Shri B. Das Gupta: I want to ask a
question about his salary.

Shri S. M, Banerjee: Is it a fact that
on the 16th September, when he was
giving evidence, he was threatened by
the officers and humiliated in the worst
possible way. He was even told, *Ask
your wife to earn’. It is these things
which led to the suicide and the hon.
Minister is saying something else.

Shri A. M. Thomas: [t is absolutely
baseless.

Shri S. M. Banerjee: Has there been
any inquiry about it?

Shri A, M. Thomas: A detailed in-
quiry has been couducted and the
insinuations made by my hon. friend
are absolutely baseless. (Interrup-
tions).

Shri S. M. Banerjee: You hace killed
him, not we.

Shri Raghunath Singh: I request for
a half-hour discussion on this,

Shri B. Das Gupta: The Minister
said that he was getting a basic salary
of Rs. 120. I just want to know.....

Mr. Speaker: I am not going to
allow him to know anything more.
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. Shri B. Das Gupta: He was getting
only Rs. 40 per month.

Mr, Speaker: I have allowed a num-
ber of questions on this. I am also
watching. When any hon. Member
wants to ask a question, I allow it
Just now while we were on the pre-
wvious question, I allowed Shrimati
Renu Chakravartty to ask a question,
even though I had called for the next
question on the agenda. I did so
because I thought that some elucida-
tion ought to be made. I have allow-
ed every hon. Member whose name
appears on the order paper to ask
questions once, twice; if in spite of
that, any hon. Member persists in
asking any more question, I will have
to go to the next question.

Shrimati Renun Chakravartty: The
point is that the Minister has given
wrong information.

Mr, Speaker: How will the hon.
Member be satisfied with the infor-
ma‘ion? The hon. Minister is mnot
going to accept what the hon. Member
says. I cannot do anything more than
allow hon. Members opportunities to
ask questions.

Shri Indrajit Gupta: May I ask a
question of policy arising out of this.

Mr. Speaker: Next question.

Inland Water Tramsport

*52 Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the provision of Rs. 667
lakhs for the development of Inland
Water Transport in the country during
the Third Five Year Plan period have
been increased as recommended by
Gokhale Committee;

(b) it so, to what extent;

(c) if not, how this amount is being
allotted to the different States; and

(d) what amount has been allotted
to Orissa?

The Minister of State in the Minis-
try of Transport and Communications
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(8hri Raj Bahador): (a) There is &
provision of Rs, 600 lakhg for the
development of LW.T. during the
Third Plan period. The Minis.ry wof
Transport and Communications taking
into account both the limitations of
the available resources and the recom-
mendations of the Gokhale Committee
have in consul ation with the State
Governmen s drawn up tentative
schemes of Rs. 667 lakhs, which are
yet to be finalised.

(b) Does not arise.

(c) A statement giving the tentative
break-up for each State Government
is laid on the Table of Sabha. [See
Appendix I, annexure No. 17.]

{d) Rs, 50 lakhs.

Shri Chintamoni Panigrahi: May I
know whether there is any possibility
of increasing this target of Rs. 600
lakhs in the Third Plan for develop-
ing inland water transport as it has
been neg ected in the Second Plan?

Shri Raj Bahadur: The Planning
Commission after examining the wvar-
ious priori ies have come to certain
conclusions and it is only up to them
to consider whether any increase in
allocation is possible. So far as the
schemes for Orissa are concerned, as
the figures show, an amount of Rs. 50
lakhs has been se! apart.

Shri Chintamoni Panigrahi: May I
know whether the Government of
Orissa had asked for more money than
the sum allotted? If so, what are the
schemes for which they had asked for
and whether all the schemes have
been approved?

Shri Raj Bahadur: It will be a long
list. 1 have go: it with me. They
asked for a total provis'on of Rs. 26
crores covering their schemes, but it
has not been possible to include a'l
the schemes. The Planning Commis-
sion have, in consultation with us,
been able to allocate what is supposed
to be more or less the highest for any
State.

Shri Tangamani: From the s‘ate-
ment, I find that Rs. 10 lakhs have
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been allocated for Madras State. Is
this allocation meant for dredging,
widening and deepening the Buckin-
gham Canal?

Shri Raj Bahadur: So far as Madras
is concerned, the schemes are for im-
proving  terminal facilities of the
Buckingham Canal at Madras, im-
provement of Buckingham Canal and
two paths.

Shri Hem Barua: In view of the fact
that foreign companies like the Joint
S.eamer Company operating their
services on the Brahmaputra are very
heavily subsidised by Government to
the tune of lakhs of rupees, do Gov-
ernment propose to replace these ser-
vices by agencies of Government or
corporations sponsored by Government
during the Third Plan period?

Shri Raj Bahadur: There are many
faciors involved in the considera.ion
of this question, and it would be ap-
preciated by the hon. Member that as
much as about 60 per cent. of the total
import-export cargo from and te
Assam is carried by inland water
transport through the Joint Steamer
Company and other inland water
transport companies. It is supposed
that 80 per cent. of ‘he inland water
transport cargo is carried by the Joint
Steamer Company and it will not be
possible, in view of the big s'‘retch
of Pakistan waters coming in be!ween,
to replace them immediately.

Shri Achar: May I know the amount
that might be required if effect is to
be given to the various schemes sup-
ported by the Gokhale Committee?

Shri Raj Bahadur: The total amount
involved in the recommendations was
to the tune of Rs, 167'60 crores. They
recommended Rs. 50 crores for the
Third Plan. Qut of that, we proposed
schemes costing Rs. 40 crores and
gver. The Planning Commission have
found it possible only to spare Rs. @
crores for the purpose.

Raja Mahendra Pratap: Is there any
possibility of having water
between Delhi angd Agra?
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Shri Raj Bahadur: If we can have
water all round the year up to the
required dep.h in Jumna between
Deihi and Ag:a, that might be possi-
ble.

Raja Mahendra Pratap: We can have
a dam and allow the water to accu-
mula.e.

Shri Hem Barua: Admitting every-
thing that the hon. Minister has said
about .he services rendered by the
Join. Steamer Company operating on
the Brahmaputra, may I draw his at-
tention to the fact that the.e is a com-
pany .hat has been periodically threat-
ening deadlock and ali that, and that
it has been propped up by Government
through public finances? In view of
this, will Government reconsider the
position and refuse to whip up an
unwilling horse?

Shri Raj Bahador: The Joint Stea-
mer Company is not unwilling
horse. In fact, it is making iis own
dividends. Also, we cannot say that
it is threatening us all the time,

Shri Hem Barua: It has been.

Shri Raj Bahadur: We cannot say
that it is threatening us all the time
or that it has been unreasonable. We
have provided as much assistance as
we thought was necessary, for ex-
ample, for keeping the river channel
navigable and other matters. We
have advanced certain loans also. It
would be difficult to replace it im-
media‘ely keeping in view the inter-
national character of the inland water
Toute.

Of course, as a long-term objective
it may be possible or desirable to
Indianise this particular secior of the
indus.ry.

Shri Chintamoni Panigrahi: The
Gokhale Committee suggested Rs. 50
crores; the Government of India sug-
gested Rs, 40 crores and the Planning
Commission has allotted Rs. 6 crores.
How is this propor ion worked ou'?
How can In and Water Transport be
developed in this way? Could not
Government ask more money from
the Planning Commission?
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Shri Raj Bahadur: This question can
be put to the Planning Commission.
I can only say that keeping in view
the overall resources of the country
and the respective priorities of the
various schemes and projects they had
allotted Rs. 6 crores.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS
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Overpayment to Contractors
Shri A. M. Tariq:
* 3 Shri Ram Krishan Gupta:

Will ‘he Minister of Railways be
pleased to refer to the reply given to.

*54
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Starred Question No. 423 on the 16th
August, 1980 and state:

(a) whether Government have since
received the report of Special Police
Es‘ablishment regarding the over-
payment made to contractors engaged
in the doubling of Rajkharaswan-
Barajamda line of South Easterp Rail-
way;

{b) if so, what are the findings; and
{¢) the action taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The investigation by SP.E. is still in
progresa.
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Exporis of Frogs
[ Shri Yadav Narayan Jadhav:

| Shri Assar:
'50-1 Shri Indrajit Gupta:

Wy

Shri Koratkar:
Shri P. B. Patel:

Will the Minister of Health be
pleased to siate:

(a) whether it is a fact that Gov-
ernment propose to export frogs for
biological studies;

(b) what is total number of frogs
being used by students in India for
bielogical studies;

{e) whether the Government Iis
aware that due to scarcity of frogs
for biological studies scientific re-
searcheg are being held up in India;
and

(d) what steps Government propose
to take to breed frogs on an extensive
seale?

The Minister of Health (Shri Kar-
markar): (a) to (d). This question
will be answered by my colleague, the
Minister of Scientific Research and
Cultural Affairs in due course.

Haldia Port

o5y, J Shri Indrajit Gupta:
7 Shri Aaurobindo Ghosal:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the supply of Labour
for working the Haldia port during
the current season has been entrust-
ed to a firm of foreign contractors;
and

(b) whether there is any proposal
to extend the registered Dock Labour
Scheme to Haldia port?

The Minister of State im the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) As Haldia is situated 65 miles
to the South of Calcutta, on the
opposite bank of the Hooghly, special
arrangements for supply of labour are
necessary for working the anchorage
at Haldia. Last year these arrange-
ments were entrusted to a well-known
Calcutta firm having rupee capi'al and
registered in India. The Calcutta
Stevedore Labour Unions are how-
ever opposed to similar arrangements
being made this year and have
demanded that workers registered
under the Calcutta Dock Labour
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Scheme should be engaged to work
the anchorage at Haldia. The feasi-
bility and the economics of engaging
registered dock labour at Haldia is at
present under detailed consideration
in consultation with the Calcutta Port
Commissioners.

Indian Airlines Corporation

*58. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 2363 on the 8'h September, 1960
and state:

(a) whether Government have gince
approved the revised freight rates of
the Indian Airlnes Corporaticn; and

{b) it so, when they are going to
be introduced?

The Depuiy Minister of Civil Avia-
tion (Shri Mohinddin): (a) Yes, S.r.

(b) The revised rates were intro-
duced from 1st November, 1950.

Medical Education in India

( Shri Rajendra Singh:

! Shri Shree Naravan Das:
'l: Shri Radha Raman:
LShri Raghuna h Singh:

Will the Minister of Health be
pleased to state:

*59,

(a) whether it is a fact that a Con-
ference of Principals and Deans of
Medical Colleges in the coun'ry was
beld at New Delhi recently to recom-
mend measures for the expansion and
improvement of medical education in
the couniry; and

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) A statemeat is placed on the
Table of the Sabha. [See Appendix I,
annexure No. 18].
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Irrigation and Power Semimar at
Bangalore

{ Shri Shres Narayan Das:
Bhri Radha Ramam:
| Shri Vidya Charan Shukla:
*68. | Shri Indrajit Gupta:
| Shrimati Remm -
| Chakravartty:
| Shri Khimji:

Wi'l the Minister of Irrigation and
Power be pleased to state:

(a) the important recommendations
of the Seventh Irrigation and Power
Seminar held in September, 1960 at
Bangaiore;

(b) whether those recommendations
have been considered by Government;
and

(c) if so, with what result?

The Depunty M nister of Irrigatiom
and Power (Shri Hathi): (a) A state-
ment is laid on the Table of the House
showing the important recommenda-
tions of the Seven h Irrigation and
Power Seminar held at Bangalore in
September, 1960, [See Appendix I
annexure No. 19].

(b) and (c). These recommendations
are under consideraton of the Gov-
ernment.

Edible Products from Cashew Apple

Shri Warior:
ey {Shri Vasudevan Natr:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government hawe
received any report from Central Food
Technological Research Institute,
Mysore about invest gations into the
development of edible products from
cashew app'e; and

(b) if so, what steps Governmemnt
contemplate to take for the u‘ilisation
of the fruit on a commercial scale?

The Deputy Minister of Food and
Agricultar: (Shri A. M. Thomas):
(a) Yes, Sir.
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(b) The information has been
brought to the notice of the State
Governments concerned and the fruit
processing industry which is being
and will be encouraged to undertake
production of items which may be
liked by the consumers,

Train Accident near Jhajha

*§2. Bhri Subimam Ghose: Will the
Minister of Railways be pleased to
ftate:

{a) whether any accident took place
near Jhajha station, Eastern Railway
on or nearabout the 5th September,
1860;

(b) if so, the causes of the accident
and the number of the dead and the
injured;

{c) the extent of loss suffered by
Rallways;

(d) whether any compensation has
been paid to the families of the dead
and to the injured;

(s) whether any enquiry has been
held Into the matter; and

() if s0, by whom?

The Depity Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
a goods train dashed against the dead
and buffer.

(b) The accident was due to failure
of the railway staff. Two persons
were killed and four other received
minor injurles,

(¢) Rupees One lakh sixty thom-
sand approximately.

(d) As the injured and the cead
are military personnel, Defence Minis-
try are ccncerned with the question
of compensution.

(e) and (f). A joint Enquiry by
Senior Scale Officers was held.

Centralised Traffic Control

8. Pandit D. N. Tiwarl:
Shri BRam Krishan Gupta:

Will the Minister of Railways be
ploased tp refer to the reply given

to Starred Question No. 164 on the
5th August, 1960 and state:

(a) whether the Central Traffic
Control Stations on N.EF. Railway
have been installed;

(b) how far this has increased the
carrying capacity of the tracks; and

(c) the places where they have
been get up?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) Not yet,
Sir.

(b) Does not arise.

(c) These are proposed to be set
up on Siliguri-Alipurduar-Amingaon
sections of the Northeast Fronlier
Railway.

River Survey

[ Shri 8. C. Samanta:
*64. { Shri Subodh Hansda:
| Shri Chintamonl Panigrahi:

Will the Minister of Transport and
Communications be pleased to state:

(a) how many feeder rivers have
already been hydrographically survey-
ed by the Ganga Brahmaputra Water
Transport Board in Assam;

(b) in which of the surveyed rivers
feeder services have been started;

(¢) whether any plan for survey
has been finalised; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Traniport and Communications
(Shri Raj Bahadur): (a) A statement
is laid on the Table of the Sabha.
Sabha. [See Appendix I, annexure
No. 20].

(b) No feeder services have been
started in any of the rivers in Aszam,

(¢) and (d). A programme for
survey of rivers is prepared on an
annual basis. A statement giving the
pregrammea for the surveys to be
carried out in Assam during 1980-61
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survey season is laid on Table of the
Sabha. [See Appendix I, annexure
No. 20].

Indian Seamen

rShri Ramji Verma:
*65. { Shri Sadhan Gupta:
|_ Shri Aurobindo Ghosal:

Will the Minister of Transport and
Communications be pleased top state:

(a) whether it is a fact that more
than 9,000 Indian Seamen employed
in foreign ships have been dismissed;

(b) what are the reasons attributed
to these dismissals;

(c) have the Seamen Welfare
Officers at various foreign ports made
any formal protest against these dis-
missals; and

(d) the steps Government proposes
to take to find alternate employment
for these dismissed Seamen?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) to (d). Do not arise.

Allocation of Shipping

*§6. Shri Morarka: Will the Minister
of Transport and Communications be
pleased to refer to the reply given to
Starred Question No. 963 on the 31st
August, 1960 and state:

(a) whether Government has
examined the representation of the
National Shipping Board to increase
the allocation for shipping in the
Third Five Year Plan; and

(b) it so, what decisions has been
taken in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). As
has been stated in the draft outline
of the Third Five Year Plan, the
question of increasing the allecation
for shipping in the Plan will be con-
sidered before the Plan is finalised.
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Lower Air Fares for Tourists

«g7, J Shrl P. K. Deo:
"7 Shri Hem Barua:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Air India In‘erna-
tional have introduced lower air
fares for tourist class from October
this year; and

(b) if so, how it compares wi‘h the
rates of other foreign Air-lines regard-
ing tourist class?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.
Air India Interna‘ional have, in
common with other international
operators, made with effect from Ist
Oc'ober, 1960 some reduections in their
tourist class fares on some of the
sectors.

(b) Most of the airlines operating
international air services including
Air India International are members
of an organisation ca'led International
Air Transport Association. This
Association fixes the fares and freight
rates to be adopted by all its memb=rs.
The fares offered by Air India Inter-
national are, therefore, the same as
those offered by other member-air-
lines.

Coal Supply to Railways

*68. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) whether coal supply to the Rail-
ways has improved in quality and
quantity since 1st June, 1960;

(b) if so, to what extent;

(c) what steps are being taken to
maintain and ensure full supply of
right type of coal; and

(d) what saving Railways estimate
thereby annually and this year?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and
(b). Overall loco coal stock position
has improved to the extent that stocks
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have gone up from 60 days’ consump-
tion on 1lst June, 1960, to 11'2 days'
consumption on 31st October, 1960.
Some improvement has also been
made in the quality of coal supplied.

(c) With a wview to improve and
ensure supply of right type of coal, a
new organisation for coal inspection
has been set up in the B. & B. coal-
fields and Railways inspection intro-
duced from 10th August, 1960, for
coal received from the Public Sector
collieries situated in Karanpura and
Bokaro coalfields. Similar inspection
is proposed to be extended shortly to
the coal coming from collieries in the
private sector.

{d) It is difficult to make any
reasonably correct es‘imate of savings
on account of this factor.

gifas Iygmm afmam &=

*8. ! 7w a wr ofEEA A
W AT A5 AT T FAFA (F ¢

(%) v & wafF 9gm #
st Fw  feaw § o F Fgr Far
for § 5

(&) =1 = & w7 O T
wfeemfaat £ grar Wi w7y fEa
gt wifed ;s

(1) =T T = H Wi o A
g § 7

oA % IFTT JeAAr (o AN
(%) o (@) ¢ T 9 3 R gETE &
Heifeer oF weie @ | [Ifeg
afxfese ¢, weew ®=@w 3¢ o
() < &, s

Apple and Ginger Marketing Com-
mittee in Himachal Pradesh

*70. Shri 8. N. Ramaul: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether it is a fact that the
Himachal Pradesh Administration is
considering to appoint an Apple and

Ginger Marketing Committee similar
to the Potato Committee; and

(b) if so, what will be the criterion
to nominate the members on that
Committee?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No, Sir.

(b) Does not arise,
Postal Cheques

*71. Shri Amjad Ali: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
Post Office Savings Bank cheques are
not being accepted by the Life Insur-
ance Corporation given as premium of
insurance;

(b) if so, what are the objections
of the Life Insurance Corporation for
not accepting the same; and

(e) what action has been taken by
Government to see that these cheques
issued by the postal savings bank
depositors are honoured?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) The Life Insurance Corporation
were not accepting such cheques until
recently.

(b) As Post Offices were not Mem-
bers of Clearing Houses, the Bankers
of the Life Insurance Corporation
were unwilling to accept these
cheques for clearance.

(c) Post Offices will now become
members of clearing houses, wherever
the facility exists. In some important
places like Ca'cutta, Bombay, Madras,
Delhi and Nagpur they have already
become such members. Instructions
have been issued by the Life Insur-
ance Corporation in July, 1960 that
such cheques should now be accept-
ed.

Bridge across River Ganga

Shri Ajit Singh Sarhadi:
*72, { Shri Prakash Vir Shastri:
Shri Kalika Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
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Gwarred Question Ne. 273 on the 10th
August, 1960 and state:

{a) whether any decisions has been
arrived at about the construction of
a bridge across the Ganga near Ghazi-
pur;

(b) if so, when would the work
start; and

(c) what is the schedule of its com-
pletion?

The Députy Minister of Railways
(8hri Shahnawaz Khan): (a) No, Sir.
Within the allotment of funds for the
Railways' Third Five Year Plan, as
included in the Draft outline it is not
possible to provide for any new bridge
across the River Ganga.

(b) and (e). Do not arise.

Monkey Menaee in New Delhi

*73. Shri Hem Raj: Will the Minig-
ter of Health be pleased to state:

{(a) whether it is a fact that the
monkey menace is assuming great
proportions in South and North
Avenues endangering both life and
property;

(b) whether it is a fact that several
complaints have been made to the
New Delhi Municipal Committee;

(c) it so, whether it is a fact that
no effective action has been taken on
them for the last three years; and

(d) whether any concrete steps are
proposed to be taken urgently in the
matter?

The Minister of Health (Shri Kar-
markar): (a) The New Delhi Munici-
pal Committee have reporied that
monkeys are rarely seen in the North
and South Avenues and the monkey
menace cannot, therefore, be said to
be assuming great proportions in these
localities.

(b) During 1980, seven reports are
stated to have been made to the New
Delhi Municipal Committee in this
regard.
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(v) and (d). A statement indicating
the action taken and steps proposed
te be taken in future is laid on the
Table of the House.

STATEMENT
Action taken by N.D.M.C.

The New Delhi Municipal Commit-
tee have been taking appropriate
action to check the monkey menace
as will be seen from the following
details of monkeys caught during the
last three years:—

(1) September 1958 13 monkeys
(2) January 1959 47 monkeys
(3) September 1959 25 monkeys
(4) February & Marc .

1960 .. 30 monkeys

ToTAL: 115 monkeys

In fact, monkey catching is &
specialised job for which the services
of expert monkey catchers and special
equipment are necessary. During all
the four operations referred to above,
the New De hi Municipal Committee
had the services of expert monkey
catchers from other Sta‘es. A party
of monkey catchers got from Mathura
had to return disappointed as they
couid not catch a single monkey dur-
ing a period of seven days and they
are not willing to resume their opera-
tion again.

An advertisement was put out in
September, 1960 in Hindustan Times,
Nav Bharat and Milap for acqu'ring
the services of some expert monkey
catchers and they were offered Rs. 18
per monkey caught, but there has been
no response,

Action now proposed to be taken by
the N.D.M.C.

The New Delhi Municipa]l Commit-
tee propose to purchase air guna to
scare the monkeys.
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Eamafuli Dam in Eist Pakistan

4 Shri Mahanty:
Shri Halder:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether the Karnafuli Dam
about to be completed in East Pakistan
will submerge Indian territories; and

(b) if so, if any agreement has been
reached on the construction of this
Dam?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

{b) No, Sir. The area likely to be
sibmerged is being ascertained.

Tube-Wells

*75. Shri N. BR. Muniswamy: Wil
the Minister of Food and Agricalture
be pleased to state:

(a) whether the Central Govern-
ment have given flnancial assistance
to the S:iate Governments of U.P.,
Bihar and Punjab for the construction
of irriga‘ion tube-wells during the
Second Five Year Plan period;

(b) if so, the amount given Stale-
wise in the years 1956-57 to 1959-80;

(e) whether these States are re-
quired to repay the amount to the
Centre;

(d) if so, what is the amount due
for repayment from those States til.
now; and

(e) what was the total area expect-
ed to be irrigated through these tube-
wells and what is the achievement?

The Deputy Minister of Agriculture
(S8hri M. V. Krishnappa): (a) to {e).
A statement is placed on the Table of
the Sabha.

STATEMENT

() Yes; assistance is given in the
ferm of long-term loans

(b) The loans sanctioned were az
follows:—

Name of State 1658-57 1957-58
(Rs.tin Lckhs) (Rs. in lakhe).

U.P. 236°93 163°99

Bihar 2318 648

I unjab 39'88 7465

From 1958-59 onwards however,

separate loans, intended specificaily
for tubewells construction, are not
being sanctioned. Under the revised
procedure for affording financ:al
assistance to tate Governments, a
consolidated loan for minor irrigalion
a3 a whole, including tubewell
schemes, is sanctioned and the State
Governments have the discretion to
divert funds from one scheme to an-
other under the ‘Minor Irrigation'
head.
(c) Yes.

(d) The entire amount is outstand-
ing as the loans are repayable in
fifteen annual equated insta'ments
commencing from the fourth anniver-
sary of the date of drawal of the loan.

(#) A tubewell in these States om
which irrigation has fully developed
is expected to irrigate about 400 acres.
Separate statistics for the area irrigat-
ed by tubewells constructed during
the Second Plan period are not avail-
able. But the total number of tube-
wells working in the three States
during 1959-60 was 8,340 and the area
irrigated by them was about 24-83
lakh acres.
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Haldia Anchorage

[ Shri C. K. Bhattacharya:
*77. { Shri Aurobindo Ghosal:
| Shri Hem Barua:

Wil the Minister of Transport and
‘Communications be pleased to state:

(a) whether the programme for
lightening of food and other zhips at
Haildia has been put into effect;

(b) whether Calcutta Port authori-
ties have been intimated about this;

(c) whether it is a fact that the
Minisiry is favouring the idea of
lightening ships at Tuticorin and other
ports instead of Haldia; and

(d) if so, the reasons therefor?

The Minister of State in the Minks-
try of Transport and Communications
(Shri Raj Bahaduar): (a) and (b). The
matter is still under consideration in
consultation with the Port Commis-
sioners.

(c¢) and (d). The general practice
has always been for deep-drafted
vessels to lighten at Madras or
Visakhapatnam before proceeding to
Calcutta. There can be no question
of such wvessels lightening themselvea
at Tuticorin, Lightening at Madras
or Visakhapatnam will be unnecessary
to the extent that a wessel can be
lightened at Haldia. Haldia anchor-
age can however be worked only dur-
ing the fair weather season from
November to February and it has also
to be ensured that the cost of lighten-
ing at Haldia does not prove unecono-
mical to the importer.
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Second Shipyard

( Shri Kunhan:

Shri Raghunath Singh:

Shri P. G. Deb:

Shri §. A. Mehdi:

Shri Warior:

9. < Shri D. C. Sharma:

Shri Kalika Singh:

Shri Narayanankutty Menon:
Shri Maniyangadan:

L Shri M. K, Kumaran:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Siarred Question
No. 564 on the 19th August, 1960 and
state:

(a) the further progress made in
setting up the Second Shipyard at
Cochin;

(b) whether the negotiations for
technical ~ collaboration with TU.K,,
West Germany, Japan and Sweden
have since been concluded; and

" (e) it so, with what results?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Kerala
State Government are already taking
necessary steps for the acquisition of
about 100 acres of land required for
the Second Shipyard and it is expect-
ed that the work will be completed in
about ‘six months time.

(b) and (c). The question of
obtaining technical|financial collabora-
tion for this project from foreign
countries is still under consideraiion
of Government and it may therefore
not be in the public interest to dis-
close the progress made so far in this
regard.

Export of Coaches

Shri T. B. Viital Ras:
Shri Shree Narayan Das:
Shri N. R. Muniswamy:
Shrl Aurobindo Ghosal:
Eumari M, Vedakumari:
[Shrl P. K. Deo:

. Will the Minister of Rallways Y.<

pleased to state:

(a) whether any agreement has
been entered into with Pakis an Rail-
ways for the export of 60 <coaches
built at the Integral Coach Faclory;

(b) whether any negotiation: have
been conducted with the Government
of Ceylon by the Chief Administra-
tive Officer, Integral Coach Factory,
for supplying them with coaches built
in this factory; and

(c) what is the present capacity of
the factory?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) N, S
But against a global enquiry of 20
BG and 60 M.G. Coaches, Staie
Trading Corporation has sobnutted a
tender for the supply of these coaches
from the Integral Coach Factory
This tender has yet not becn deoueded.

(b) No. Sir. Only a delezatian
consisting of an Officer of State Trad-
ing Corporation and two Officers of
Railwnvs visited Ceylon in  August,
15680 for exploratory talks with the
Ceylon Government for finding out
possibilities of export of Railway
equirment and rolling stock to that
country.

(c) About 600 B.G. Coach Shells
per year,

Kandla Port Free Trade Zone

81 S Shri . C. Sharma:
" 'LShl'i Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 67 on the 2nd August, 1960
and state:

{a) the progress, since made in con-
sideration of the =uggestions for
Kandla Port Free Trade Zone;

(b) the number of suggestions con-
sidered; and

(c) the decision taken thereon?
The Minister of State in the Minis-

try of Transport and Communications
(Shri Raj Bahadaor): (a) to (¢). The
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suggestions received have been con-
sidered at meetings held within the
Ministry as well as with the Ministry
of Commerce and Industry. ‘The
State Government of Gujarat and the
Pederation of the Indian Chambers of
Comimerce have been also brought
imto the picture. Clariflcations are
being obtained on certain important
points and it is hoped that a final
decision on the subject will be taken
sooR.

Jamuna Hydel Scheme

Shri 8. M. Banerjee:
bt - 3 Shri Bhakt Darshan:
Shri Ram Krishan Gupta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether work on the second
phase of Jamuna Hydel Scheme has
Swarted;

(b} if not, the reason for this delay;
and

(e) decision of the Government re-
garding starting work on first phase?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Project report for the second
phase of the scheme has so far not
been received for clearance by the
Planning Commission.

(c) The initial works on Stage I are
In hand.

Rise in Prices of Foodgraing
Bhri Tamgamani:

*83. J Shri S. M. Banerjee:
{ Shri D. C. Sharma:

Will the Minister of Food and Agri-
mltare be pleased to state:

(a) whether prices of foodgrains in
some of the States rose as a result of
severe damage to crops due to the
recent floods;

(b) it g0, which are those States

(c) %0 what extent the prices rose?
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The Deputy Minister of Food amd
Agriculture (Shri A, M. Thomas):
(a) to (c). Although there had been
some damage to the kharif crops due
to floods this yzar in the States of
Orissa, Punjab and TUttar Pradesh
and also due to drought in Andhra
Pradesh and Mysore, the prices of
foodgrains, on the whole, are satis-
tactory. The all-India index number
of wholesale prices of rice has come
down from 115-3 in August to 1068
which is the lowest as compared to
the figures for the corresponding
periods of the last three years. The
index number of wholesale prices of
wheat which stood at 975 in Febru-
ary, 1960, started declining and after
a slight rise in July, it has come dowm
to 80'2 in the first week of November.
The prices of coarse grains have bess
showing mixed trends.

Supply of Sugar to Orissa

*84. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Orissa Government
have asked for 4,000 tons of sugar for
meeting the needs of the flood affected
people in that State; and

(b) if so, the quantity supplied so
far?

The Depaty Minister of Food amnd
Agricaliure (Shri A. M. Thomas):
(a) No, Sir.

(b) Does not arlse.

Establishment of Central Mechanised
Units in States

Shri Ram Krishan Gupla:
Shrimati Ila Palchoudhuri:
*35. Shri Rajendra Simgh:
Shri Kodiyan:
Shri Smbiman Ghose:
Will the Minister of Irrigation ama
Power be pleased to state:

(a) whether the scheme for estab-
lishment of a Central Mechanised unit
in each State to ensure maximum
efficiency and utilisation of the con=
struction equipment available at the
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yrigation and power projects within
its territory has been finalised; and

(b) if so, the details of the scheme?

The Deputy Minister of Irrigation and
Power (Shri Hathi): (a) At a meet-
ing of State Ministers held at Banga-
lere on 10th September, 1960, which
was presided over by the Union
Minister of Irrigation and Power, a
recommendation was made that a
Central Mechanical Unit should be set
up in each State to ensure proper
utilisation of machinery and for the
improvement of operating and main-
tenance Standards.

(b) A statement is laid on the Table
of the House giving the main features
el the scheme. [See Appendix I,
annexure Mo, 22].

Sugar

Shri Rajendra Simgh:

Shri P. G. Deb:

Shri Ram Kri han Gupta:
Shri 8. A, Mehdi:

Shri Hem Barua:

Pandi. D, N. Tiwari:

Shri Rajeshwar Patel:

Shri Harish Chandra Mathar:
Shrimati lia Palchoudhuri:
Shri Vidaya Charan Shokla:
Shri Sarjun Pandey:

Dr. Ram Subhag Singh:

Shri Wodeyar:

*8 ! Shri Ajit Singh Sarhadi:

| Shri Raghunath Simgh:

Shri Rami Reddy:

Shri Achar:

Shri S. M. Banerjee:

Shri Prakash Vir Shastrl:
Shri Aurobindo Ghosal:

Shri P. C. Borooah:

Shri Yadav Narayan Jadhav:
Shri Narayanankutty Menon:
Kumari M. Vedakumari:

Shri Damani:

Shri Osman Ali Khan:

Shri P. R. Patel:

Shri Khushwagt Rai:

L Shri Smpakar:

Will the Minister of Feod and Agri-
euliure be pleased to state:

(a) whether any decision hag been
iaken to decontro] sugar;

(b) whether there is a proposal ta
export sugar to USA. and other
countries;

(c) whether it is a fact before sugar
can be exported to U.S.A., India is re-
quired to become a member of the
International Sugar Council;

(d) if so, what steps have been
taken by Government of India in this
regard;

(e) the gquantity of sugar, if any,
exported so far during the current
year, country-wise; and

(f) the amount of foreign exchange
earned?

The Deputy Minister of Foed amd
Agriculture (Shri A. M. Thomas):
(a) No, Sir.

(b} Yes, Sir.

(c) Yes, Sir.

(d) The matter is under considera-
tion.

(e) and (f). No suger has so far
been actually shipped, but out of the
export quota of 50,000 tons released
on 17-8-1960, 10,575 metric tons have
been sold upto Tth November. Out of
this 7450 metric tons is for the Fede-
ration of Malayan States and 312§
metric tons for Middle East countries.
Shipments will commence in the
second half of November. On this
quantity, the foreign exchange earn-
ings are estimated at Rs, 46 lakhs

All India National Cleanliness Day
87 Shri Shree Narayan Das:
“\ Shri Radha Raman:

Will the Minister of Health be
pleased to state:

(a) the manner in and the extent
to which All India National Cleanli-
ness Day on the 2Znd October, 1080
was observed in the country;

(b) the nature of participation of
the general public, throughout the
country; and

(c) what important aspects of the
observance attracted the greatest res-
panse?

The Minister of Health (Shri
Karmarkar): (a) to (c). A statement
giving the requisite information is
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laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 23].

Fire in Railway Godown at Howrah

*88, Shri Sobiman Ghose: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 42 on the 2nd August,
1960 regarding fire in Railway
Godown at Howrah and state:

(a) whether the enquiry has since
been completed;

(b) if so, what are the findings;

(c) the loss sustained by the Rail-
way,;

(d) what are the articles consumed

by fire and the value of each category
of articles;

(e) whether any unclaimed pro-
perty has since been claimed by any-
body after the fire; and

(f) how many fire brigades were
engaged and the time taken for ex-
tinguishing the fire?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
No, Sir. Enquiry has not yet been
finalised.

(c) Rs. 55,000 (Approximately), on
account of destruction and damage to
the goods stored in the godown.

(d) A list showing category of
articles destroyed by fire is laid on
the Table of the Lok Sabha. [See
Appendix I, annexure No. 24].

(e) No.

(f) Six fire brigades were engaged
to fight out the fire which was
brought under contrel within 5 hrs. of
its outbreak, but about 41 hours were
taken to extinguish the same com-
pletely.

Nutrition

*29. Shri Hem Barua: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
U.N. Children’s Emergency Fund is
assisting India in an “expanded nutri-
tion programme” for the development
and distribution of productive foods
ln certain parte of the country; and
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(b) if so, what steps Government
have so far taken to utilise this assist-
ance, and what are the areas of the
country where this is already under-
taken or is proposed to be under-
taken?

The Minister of Health (Shri
Earmarkar): (a) Yes, Sir.

(b) So far, the Governments of
Orissa and Andhra Pradesh have
availed themselves of the assistance
offered by the UN.I.CEF. in this re-
gard. They have been allocated
$165,000 and $217,000 respectively,
for technical supplies, equipments,
stipends ete. The representative of
the U.P. Government are having dis-
cussions with the UN.ICEF. for im-
plementing the scheme in Uttar Pra-
desh.

Integral Coach Factry, Perambur

*30, Shri T. B. Viital Rao: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to manufacture spare parts for
Coaches at the Integral Coach Factory;

(b) whether the Railway Board is
aware of the fact that due to lack of
spare parts for these coaches con-
siderable difficulty is experienced in
carrying out repairs; and

(c) if the reply to part (a) above
be in the negalive, how the supply of
spare parts is likely to be made?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (c).
The Integral Coach Factory are al-
ready supplying spare parts for in-
tegral Coaches to the Railways except
such of the items a3 are easily manu-
factured in the Railway Workshops or
are easily purchased locally from the
market.

(b) Sometimes difficulty is experi-
enced in arranging immediate replace-
ment of certain coach fittings which,
are frequently stolen from the
carriages, when such fittings are no
available in stock. ”
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Welfare Fund for P, & T, Siaff

Shri D. C. Sharma:
*91. / Bhri Bhakt Darshan:
[_Shri A, M. Tariq:

Will the Minister of Transport and
Communications be pleased to refer
the reply given to Starred Question
No. 40 on the 2nd August, 1960 and
state the progress since made in the
establishment of Welfare Fund for
Posts and Telegraphs Staff?

The Minister of Transport and Com-
munications (Dr. P. Sobbarayan):
The Fund was established on 11th
November, 1960.

Price of Chittaranjan Locomotive

"oz ¢ 8hri Tangamani:

'LSIu'i 5. M. Banerjee:

Will the Minister of Railways be
pleased to state:

(a) whether the price of locomotive
manufactured in Chittaranjan has fur-
ther come down as a result of more
production;

(b) if so, to what extent; and

(c) how does it compare with price
of locomotive manufactured in 19597

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

(e) The average cost of a W.G. loco
manufactured in Chittaranjan Loco-
motive Works during:

1958-50—Rs. 4-09 lakhs excluding
proforma divilend charges.

1959-80—Ws. 4-10 lakhs exclnding
proforma dividend charges.

Abolition of Food Zones

{ Shri Chintamoni Panigrahi:
| Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
Shri Radha Raman:
Shri D, C, Sharma:
Shri S. M. Banerjee:

*98. / Shri Prakash Vir Shastri:
Shri Harish Chandra Mathuar-
Shri Ajit Singh Sarhadi:
Skrimati Mafida Ahmed:
Shri Surendranath Dwivedy:
Shri Assar:

LDr. Ram Subhag Singh:

Will the Minister of Food and Agri--
culture be pleased to state:

(a) whether Government have-
taken any final decision for abolition
of food zones; and

(b) if so, what is the decision of”
Government in this respect?

The Depuiy Minister of Food and
Agriculture (Shri A. M. Thomas)::
(al and (b). No decision has been
taken to abolish all food zones. The
position is reviewed from time to:
time and such adjustments are made
in the zonal arrangements as are con-
sidered necessary.

Railway Accident near Howrah

Shri Ram Krishan Gupta:
*24. ! Shri Subiman Ghose:
| Shri Halder:

Will the Minister of Railways be:
pleased to state:

(a) whether Governm-nt have in-
vestigated into the causes of accident.
to 40 Down Delhi Howrah Janta Ex-
press on the 5th October, 1960 at
Howrah station; and

(b) if so, the details thereof?

The Depu'y Minister of Railways
(Shri S. V., Ramaswamy): (a) and (b).
A joint enquiry by a Committee of”
Senior Scale officers was held to in-
vestigate the cause of the accident.
According to their findings, the acci-
dent was due to the failure of the-
Railway staff.
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Flood Control in Orisss

54. Shri Chintamoni Panigrahi: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 1039 on the
19th August, 1960 and state:

(a) whether the Orissa Government
have supplied by now the delails of
the flood control schemes which they
intended to take up in 1960-61;

(b) if so, the details of the schemes
received;

(c) whether all these schemes have
been approved by now; and

(d) whether the construction of
3’-0” diameter R. C. Hume pipe sluice
at 3Tth mile of Bhargavi left at
Kapileswarpur Pratap Sasan, has been
completed by now?

The Deputy Minister of Irrigatiom
and Power (Shri Ha hi): (a) and (b).
Details of two schemes have been re-
ceived so far. The names and other
particulars of these schemes are given
below:

(1) Closing the mouth of Kachra-
dhar at Barbil; and

(2) Closing the mouth of Hema-
sagar Jore at Kanpur. The
scheme at (1) above is esti-
mated to cost Rs, 68,800 and
relates to the closing of the
off-take of the Kachradhar
from river Kender near vil-
lage Barbil by means of an
embankment. This scheme is
expected to afford protection
to the island between rivers
Devi and Kendal.

The scheme at (2) above is estimat-
-ed to cost Rs. 65,000 and envisages the
.closing of the mouth of the Hema-
sagar Jore by means of an embank-
ment to protect villages Pokharigaon,
Polsora, Deuli etc.

(c) These schemes have not yet
begn approved as intimation regard-
ing their approval by the State Flood
+Control Board is awaited from the
«Guvernment of Orissa.
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(d) A reply from the State Govern-
ment, as to the progress of the execu-
tion of this work, is awaited.

New Railway Limes in Orisss

55. Shri Chintamoni Panigrahi: Wil
the Minister of Railways be pleased
to state:

(a) how many railway lines have
been recommended by the Govern-
ment of Orissa to be included in Third
Five Year Plan;

(b) the names of those lines;

(c) whether the Orissa Government
has suggested any priority lines; and

(d) if so, what are they?

The Depnty Minister of Railways
(Shri S. V. Ramaswamy): (a) to (d).
A statement showing the new railway
lines in the order of priority recom-
mended by the Government of Orissa
is given below.

STATEMENRT
New Railway lines recommended by the Go-

vernment of Orissa for inclusion in the Third
Five Year Plan

S.No. MName of New line Gauge Length
(in Miles

1 Rourkela - Talcher-

MNergundi Paradip . BG 168
2 (a) Rayaghada-Nowra-
ngpur Jeypore-
Koraput . . BG 1%
(b) Rayaghada-Gunu-
pur. i . B 35
3 Bangriposi-Rairang-
pur . ‘ - BG as

4 Gopalpur-Aska-Bhajan-
agar D argaprasad-
-Paulbhani-Balligude BG 150

5. Nayagarh - Palaspon-
ga-Keonjhar- Anend-
pur-Tomka Hill (Con~
necting 214th mile

on Howrah-,
Main Line) . . BG 110
6 Barabil-Koira-Dumaro. BG EJ
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Diet Kitcheng in Orissa

56. Shri Chintamoni Panigrahi: Will
the Minister of Health be pleased to
state the progress made in implement-
ing the scheme for employment of
Dietitians and establishment of diet
kitchens in Orissa State so far?

The Minister of Health (Shri
Karmarkar): During the First Five
Year Plan, one diet kitchen was
established in the Orissa State and a
non-recurring grant of Rs. 4,000 was
sanctioned by the Government of
India. The Dietitian was to be em-
ployed by the State Government.
Durig the Second Five Year Plan
Period, the State Government do not
propose to establish any diet kitchen
in the State.

Co-operative Farming Societies

57. Shri D. C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state
the number of co-operative farming
societies formed wupto June, 1960,
State-wise?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): The information is
being collected from the State Gov-
ernments and would be placed on the
Table of the House as and when
available.

Daccities in Trains om N. Railway

58. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the total number of dacoities
committed in running goods and
passenger trains of the Northern Rail-
way between Delhi and Moghulsarai
since the 1st April, 1960 so far;

(b) the value of goods and cash
looted in these dacoities; and

(c) the number of travellers and
railway employees injured in these
dacoities?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Nil

(b) and (c). Do not arise.
1260 (Ai) L.S.—3.

Sheep Breeding Centres in Himachal
Pradesh

59. Shri D. C. Sharma: Will the
Minister of Fooed and Agriculture be
pleased to state:

(a) the number of sheep breeding
centres opened during 1960 so far in
Himachal Pradesh and the pProgress
made by them so far;

(b) the number of sheep of Indian

and foreign breeds in these farms;
and

(e) the number of sheep supplied

to people during the current year so
far?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) During 1960,
one sheep and wool extension centre
was opened in Himachal Pradesh,
Necessary equipment and medicines
have been provided in the centre.

(b) Nine indigenous and seven half-
bred Polworth rams have been given
to this centre,

{c) Thirty-six.

Corruption cases on N. Railway

60. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state: -

(a) the number and nature of
corruption cases committed by the
Northern Railway employees during
1960;

(b) the number of persons acquit-
ted, class-wise; and

(c) the number of persons convicted,
class-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) (i)
Number of corruption cases detected
upto September, 1960 is 88;

(ii) Nature of these cases is given
below :—

(1) Accummulation of wealth
disproportionate to known
sources of income;

(2) Acceptance of illegal grati-
fication;
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(3) Cheating;

(4) Misappropriation;

(5) Falsification of records;

(6) Misuse of passes & P.T.O’s;
(7) Misuse of Railway materials

& labour;

(8) Acceptance of materialy &
works below specification;
and

(9) Issuing excessive materials
to Contractors.

Mobile Library Service on N. Railway

61. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1034 on the 19th August,
1960 and state:

(a) whether mobile library service
has since been provided on the
Northern Railway; and

(b) if so, on what sections?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). No. The Staff Benefit Fund Com-
mittee hag sanctioned the funds at a
meeting held this month and neces-
sary action to provide mobile libraries
is being taken.

Regional Forest Research Centre,
Jabalpur

62, Shri Vidya Charan Shukla: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1623 on the
26th August, 1960 and state:

‘za) what is the result of Govern-
ment's consideration of the proposal
to set up a Regional Forest Research
Centre at Jabalpur in Madhya Pra-
desh; and

(b) whether any survey has been
carried out in this regard?

‘The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
No. decision has yet been taken.

(b) No.
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Production of Foodgrains

63. Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to lay a statement on the Table
showing:

(a) the production of foodgrains in
1950-51;

(b) the plan target for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
Production of foodgrains in 1950-51
was fifty million tons.

(b) The target in terms of total
production in First Five Year Plan
wag 61'6 million tong against which
the achievement in the last year of
the First Plan ie. 1955-56 was 65'8
million tons.

As regard finances there was no
separate provision in the Plan for the
Grow More Food Programme. The
total provision for the Centre and the
States wag about Rs. 195 crores for
agriculture which included research,
education, training, ete. for the five-
Year period and the expenditure was
Rs. 181 crores approximately.

(c) The revised target for Second
Five Year Plan period in terms of
total production in 1960-61 was 805
million tons against which the final
estimate of production in 19589-60 is
71'8 million tons. The Plan alloca-
tion for agricultural production (in-
cluding Land Development gnd Minor
Irrigation Schemes) for the five year
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period is about Rs. 201 crores against
which the expenditure upto 1959-60
(actuals for the first three years ie.
1956-57 to 1958-59 and revised esti-
mates for 1959-60) is tentatively plac-
ed at Rs. 155 crores,

(d) Important reasons for the short-
fall are short supply of fertilizers due
to shortage of foreign exchange, delay
in full utilisation of irrigation poten-
tial particularly wunder major and
medium irrigation projects, initial
difficulties in organising seed farms
set back to land reclamation and
development programme due to shor-
tage of tractors and spare parts,
short supply of iron and steel for
agricultural purposes.

Production of Cotton

64, Shri Morarka: Will the Minister
of Food and Agriculture be pleased to
lay a statement on the Table show-
ing:

(a) the production of cotton in 1950-
51;

(b) the plan target for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reasons, if any, for the
shortfall in achieving the physical
targets?

The Minister of Agriculture (Dr.

P, 8. Deshmunkh): (a) 29:71 lakh
bales.

(b) First Five Year Plan

target . . . 42+29 lakh bales.
An:hlie\rement during

(i) 1954—s55 . 42-27 lakh bales.

(ii) 1955—56 4020 lakh bales.
Financial allocation Rs. 600 lakhs.
Amount utilised Rs. 58-19 lakhs.
(c) Target for Second

Five Year Plan 65-0 lakh bales.

Amount spent so far--

(i) Cotton Exten-

sion Schemes . Rs. 15'98 lakhs*

(ii) Cotton Research

Schemes . Rs. 40° 42 lakhs.**
*For the years 1956-57 and 57-58.
Under the revised procedure Group-
wise sanctions are issued and as such
no separate figureg of expenditure for
cotton are available for these Schemeg

thereafter.

**For the years 1956-57 to 1959-60.
Revised Estimates amounting to Rs.
180 lakhs have since been proposed
for 1960-61.

(d) The shortfall in production of
cotton was chiefly due to adverse
seasonal conditiong experienced during
the last three seasons. The short
supply of fertilizers, lack of irrigation
facilities, paucity in supplies of pesti-
cides and equipment were the other
contributory factors in the non-
achievement of the targets of cotton
production.

Production of Oll-seeds

65. Shri Morarka: Will the Minister
of Food and Agriculture be pleased to
lay a statement on the Table showing:

(a) the production of oil-seeds in
1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Plan
period;

(¢) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plap and the amount actually
spent so far; and

(d) the reasons, if any, for the
shortfall in achieving the physical
targets?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) 51 lakh tons.

(by First Five Year Plan target—
55 lakh tons.

Achievement—56 lakh tons.

Financial allocation—Nil.

Actually spent—Nil.
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(c) Second Five Year Plan target—
75°50 lakh tons.

Achievement in 1958-59—69-07 lakh
tons.

Achievement in 1959-60—63-52 lakh
tons.

Financial allocation for Oilseed
Development—Rs. 29-19 lakhs.

Financial allocation for Oilseed Re-
search—Rs. 15-00 lakhs.

Amount actually spent on Oilseeds
Development Schemes during 1956-
57 and 1957-58—Rs. 1-20 lakhs*.

Amount actually spent on Oilseeds
Research Schemes upto 1959-60— Rs.
4-30 lakhs.

*Under the revised procedure for
release of Central assistance to the
States for Plan schemes, in force from
1958-59 onwards, only groupwise pay-
ment—sanctions are accorded and it is
left to the States to adjust the expen-
diture on individual schemes within
the ceiling for the group.

(d) The shortfall in preduction is
attributable mainly to adverse clima-
tic conditions during 1959-60 in the
country at the time of sowing and|or
during the period of growth of the
crops, viz.,, groundnut, castor, linseed
and sesamum.

Production of Jute

66, Shri Morarka: Will the Minister
of Food and Agriculture be pleased to
lay a statement on the Table showing:

(a) the production of jute in 1850-
51;

(b) the plan target for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan period, the achievement
made to far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and
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(d}_ the reasons for the shortfall, if
any, in achieving the physical targets?

The Minister of Agriculture (Dr.
P, S, Deshmukh): (a) 32'8 lakh bales.

(b) Target for the First
Plan: 53°7 lakh bales.

Achievement during
the year 1955—56  41-98 lakh bales.

Financial  allocation
in the First Plan Rs. Bo-o lakhs.

Amount actually spent Rs. 4774 lakhs
grants,
Rs. 13-26 lakhs
Loans)
(c) Target for the Se-
cond P!

lan. . . 550 lakh bales.
Achievement during
the Second Plan. 51-58 lakh bales
in 1958—s9.
Rs. 4548 lakh
bale in
1959—=60.
Financial allocation
for Second Plan. Rs. go- 86 lakhs.

Amount actually
spent during the

Second Plan. Rs. 64-70 lakhs

upto the end of
1959—60.

(d) The shortfall in the production
of jute during 1959-60 was partly due
to fall in the price of raw jute in
1958-59 as a result of larger jute crop
during that year and partly due to
unfavourable weather conditions.

Development Blocks

67. Shri Morarka: Will the Minis-
ter of Community Development and
Co-operation be pleased to lay a state-
ment on the Table showing:

(a) the number of development
blocks opened in 1952-53;

(b) the plan targets for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent;

(c) the targetg for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation and the amount actual-
ly spent so far; and
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(d) the reasons for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Community
Development and co-operation (Shri
B. 8. Murthy): (a) 211} blocks.

(b) 1200 blocks were proposed to
be allotted during the 1lst Five Year
Plan out of which 1065 blocks were
taken up during the same period.
Financial allocation for Community
Development Programme in the coun-
try for the 1st Five Year Plan was
Rs, 96°5 crores out of which 52:0 crores
were spent during that period.

(c) Target of alloting 2022 blocks
during the 2nd Five Year Plan was
envisaged out of which 1842 blocks
were allotted till April 1960. Rs. 170
crores have tentatively been allocated
for Community Development Pro-
gramme during the 2nd Five Year
Plan out of which Rs. 135'3 crores
have been spent upto 31-3-1960 (i.e.
first four years of 2nd Five Year
Plan).

(d) Lack of trained manpower was
the main reason for the shortfall in
achieving the target, in the 1st Five
Year Plan. Targets in Second Plan
are hoped to be achieved.

Community Development
Programme—Villages Covered

68. Shri Morarka: Will the Minister
of Community Development and Co-
opertion be pleased to lay a state-
ment on the Table showing:

(a) the number of villages covered
under the Community Development
Programme in 1952-53;

(b) the plan targets for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent;

(c) the targets for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation and the amount actual-
ly spent so far; and

(d) the reasong for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) 25,264

(b) The First plan target in respect
of villages was 120,000 out of which
105,800 villages were covered by
blocks during 1st Five Year Plan.
Financial allocation for Community
Development Programme in the coun-
try for the lst Five Year Plan was
Rs. 96'5 crores out of which Rs. 520
crores were spent during that period.

(c) The Second plan target in res-
pect of villages was 280,000 out of
which 274,000 have been covered till
April, 1960. Rs. 170 crores have ten-
tatively been allotted for Community

'Development Programme during the

2nd Five Year Plan out of which
Rs. 135'3 crores have been spent upto
31-3-1960 (i.e, First four years of 2nd
TFive Year Plan).

(d) Lack of trained manpower was
the main reason for the shortfall of
achieving the target in the First Five
Year Plan. Targets in Second plan
are hoped to be achieved.

Community Development
Programme—Population Served

69. Shri Morarka: Will the Minis-
ter of Community Development and
Co-operation be pleased to lay a state-
ment on the Table showing:

{a) the population served under the
Community Development Programme
in the year 1952-53;

(b) the plan targets for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent;

(c) the targets for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation and the amount actually
spent so far; and

(d) the reasons for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Community
Development and Co-operation (Shri
B, S. Murthy): (a) 1.6 crores.
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(b) One fourth of the rural popu-
lation was proposed to be covered
during the First Five Year Plan (i.e.
about 7.4 crores) out of which Rs. 6.86
crores was covered during the same
period, Financial allocation for Com-
munity Development Programme in
the country for the 1st Five Year
Plan was 96.5 crores out of which
Rs. 52.0 crores were spent during that
period.

(c) The target for the Second Five
Year Plan was to cover 13.5 crores
of population out of which 12.3 crores
were covered by blocks till April,
1960. Rs. 170 crores have tentatively
been allocated for Community Deve-
lopment Programme during the 2nd
Five Year Plan out of which Rs, 135.3
crores have been spent upto 31st
March, 1960 (i.e, First four years of
the 2nd Five Year Plan).

(d) Lack of trained manpower was
the main reason for the shortfall of
achieving the targets in the 1st Five
Year Plan. Targets in the Second
Plan are hoped to be achieved.

Primary Agricultural Societies

70. Shri Morarka: Will the Minis-
ter of Commmunity Development and
Co-operation be pleased to lay a state-
ment on the Table showing:

(a) the number of small-sized pri-
mary agricultural societies in 1950-51;

(b) the plan targets for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the amount
actually spent;

(¢) the targets for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation and the amount actually
spent so far; and

(d) the reasons for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) 1,04,998.

(b) No target for the organisation
of primary societies was set in the
First Plan. The number of primary
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agricultural credit societies, however,
rose to 1,59,939 by the end of 1955-56.
There was no specific financial alloca-
tion made for this purpose in the
First Plan. The question of the actual
amount spent does not, therefore,
arise.

(¢) In the Second Plan, no specific
target, regarding the number of small
sized agricultural credit societies to be
organised, was set. However, during
the first 3 years of the Second Plan
period 14,753 new small sized primary
agricultural credit societies were
established. During 1959-60 it is esti-
mated that 16,000 more new societies
would have been organised. The Plan
did not make any specific financial
allocation for the purpose. However,
an amount of Rs. 1658 lakhs was
given as managerial subsidy to the
societies up to the end of 1958-59.
During the year 1959-60, they would
have received a subsidy of about
Rs, 75 lakhs.

(d) Does not arise.

Co-operatives

71, Shri Morarka: Will the Minister
of Community Development and Co-
operation be pleased to lay a state-
ment on the Table showing:

(a) the membership of village co-
operatives during 1850-51;

(b) the plan targets for the First
Five Year Plan, the achievement
during the same period together with
the financial allocation and the
amount actually spent duirng the
First Plan period;

(c) the targets for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reasons for the shortfall, if
any, in achieving the physical targets?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S, Murthy): (a) 44'08 lakhs,
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(b) The First Plan did not lay any
target for membership nor did it pro-
vide any specific financial outlay in
this behalf. However, the member-
ship of village cooperatives increased
to 77'91 lakhs by the end of 1955-56.

(c) The Second Planenvisaged in-
crease of membership to 150 lakhs by
the end of 1960-61. This was
enhanced to 200 laks by the
Nationl Development Council in
November, 1958. By the end of
1958-59 the  membership rose to
1i9:01 lakhs. It is estimated that
by the end of 1959-60 the member-
ship has risen to 150 lakhs, There
was no specific financial allocation for
increasing membership as such. The
Question of actual expenditure,
therefore, does not arise.

(d) The question of shortfall will
not arise until the achievements for
1960-61 are known.

Irrigation Potential

72. Shri Morarka: Will the Minister
of Irrigation and rower be pleased
Fo lay a statement on the Table show-
ing:

(a) the additional irrigation poten-
tia]l created in 1950-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the
amount actually spent during the First
Plan period;

(¢} the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reasons for the shortfall, if
any, in achieving the physical tar-
gets?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
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total area irrigated from all sources
at the end of 1950-51 was 515 million
acres.

(b) FirstPlan (1) Target 85 m. acres
(2) Achieve- 2+9 m. acres
ment acres
(3) Alloca- Rs. 469
tion crores,
(including
mult-
purpose
. projects)
(4) Expendi- ‘' Rs. 2380
ture crores,
(c) Second Plan (1) Target 12'00 m.
acres

(2) Anticipa- g'00 m.

i ted achieve- acres
ment

(3) Alloca- Rs. 3B1
tion. crores.

‘4) Anticipa- Rs. 390
.ed expenditure crores.

(d) The reasons for short-fall have
been mainly difficulties in the matter
of construction of field channels, lack
of technical personnel and shortage
of foreign exchange.

Installed Capacity of Electrickty

73, Shri Morarka: Will the Minis-
ter of Irrigation and Power be pleased
to lay a statement on the Table show-

ing:

(a) the installed capacity of elec-
tricity in 1850-51;

(b) the Plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Plan
period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reasons for the shortfall if
any, in achieving the physical
targets?
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The Deputy Minister of Irrigation and Power (Shri Hathi):

(8) Installed Capacity in 1950-57 was 2 3 million KW.

Benefits

Target

Achicvement

Allocation Actual

expenditure

(b) First Five 1.3 Million 1.1 Million Rs.
Year Plan KW KW

260 crores  Rs. 260 crores
Public (Public Sector)
Secor) +Rs. 32 crores
(Private Sector)
+Rs. 10 crores
(Self genera-
ti,g iudustry)

() %aom}:ihﬁwe 3.5 Ml\%mn 2.4 Mllhnn Rs. 427 crores Rs' 410 crores

(Puulic (Public S:cior)
Sector) +Rs. 37 crores
(Private Sector)
+ Rs. 28 crores
(sell geuerat-
ing industry).

(d) The progress in the First Five
Year Plan was almost satisfactory.
The shortfall in the Second Five
Year Plan has occurred mainly be-
cause of foreign exchange difficulties
that arose during the early years of
the Second Plan, resulting in enlist-
ing several generating schemes in
the ‘non-core’ calegory. The comple-

tion of some of the major Hydro-
Electric Projects such as Bhakra-
Nangal, Koyna, Rihand, Hirakud

Stage II has also been delayed to
some extent.

*Estimated.

Telephone Connections in U.P.

74. Shri Sarju Pandey: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of new telephone
connections given in Uttar Pradesh
during 1958-59 and 18959-60 respec-
tively; and

(b) the total amount spent in this
connection during 1958-59 and 1959-
607

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
1058-:9 '1955-60
2848 3563
(b) It is ont possible to determine
the expenditure on giving of indi-
vidual telephone comnections but the
cost involved in installations at sub-
scribers’ premises only were Rs.

Rs. 4,99,566 in 1958-59 and Rs. 4,24,528
in 1959-60.

Leprosy in U.P,

75. Shri Sarju Pandey: Will the
Minister of Health be pleased to state
whether any financial assistance has
been given by the Central Government
to the State of Uttar Pradcsh for the
prevention and cure of leprosy in
the year 1959-607

The Minister of Health (Shri Ear-
markar): A lump sum grant-in-aid of
Rs. 44°05 lakhs, which included an
amount of Rs, 1813 lakhs in respect
of the ‘Schemes of Public Health for
control of Diseases (including Lep-
rosy)' was sanctioned to the Govern-
ment of Uttar Pradesh during 1958-
60.

State Governments are free to re-
gulate the expenditure on schemes
within a group.

Primary Health Centres in U.P.

76. Shri Sarju Pandey: Will the
Minister of Health be pleased to state
the names of the places where Pri-
mary Health Centres have been open-
ed so far during 1960-61 in Uttar
Pardesh?

The Minister of Health (Shri Kar-
markar): The required information is
being collected and will be laid on the
Table of the Sabha in due course.
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Railway Time Table

78, Shri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state:

(a) whether his attention has been
drawn to the reports regarding non-
availability of railway time-tables in
almost every zone within a very few
days of their publication on the 1st
October, 1960; and

(b) whether adequate numbers of
them would be printed in future?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) There
have been a few complaints regarding
non-availability of Time Tables at
certain stations on some of the Zonal
Railways. Because the supply of Time-
Tables is done generally on the basis
of demands at various stations by in-
stalments proportionately with  the
number of copies received from the

press, non-availability was felt on
account of heavy demands in the
initial stages at certain points.

(b) Adequate number of copies of
Time Tables are printed, based on
demand and experience gained from
record of past sales. As the public
demands for the time-tables always
fluctuate, it is difficult to anticipate
the requirements with absolute accu-
racy. In the circumstances, the print
order of the Time-Tables as well as
the supplies are so regulated that the
wastage on account of te copies ulti-
mately remaining unseid is reduced to
the absolute minimum taking into con-
sideration the high cost of production
of Time-Tables.

Irrigation Schemes

79. Shri §. C. Godsora: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of Major and
Medium irrigation schemes complet-
ted during the Second Plan period
till 1959-60;

(b) the number of major and
medium irrigation schemes completed
in Bihar during the above period;
and

(c) the places of their location?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a)
259 schemes in the major and
medium irrigation sector are report-
ed to have been completed before the
First Five Year Plan. 90 schemes
are reported to have been completed
during the First Plan and 112 during
the Second Plan upto March, 1960.

(b) 5 schemes in the medium irri-
gation sector are reported to have
been completed before the First Plan
in Bihar, 28 such schemes are
reported to have been completed
during the First Plan and 11 in the
Second Plan upto March, 1960,

(¢) A statement of completed
schemes in the medium  irrigation
sector and their location in Bihar is
laid on the Table. [See Appendix I
annexure No. 25,
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General Strike

80, Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) how many employees have lost
services and how many employees are
still under suspension for the last
strike category-wise in Howrah,
Sealdah and Asansol Divisions, Eas-
tern Railway; and

(b) whether a statement giving th:
following information would be laid
on the Table:

(i) the number of employees against
whom court case was started and no
charge sheet given but are still under
suspension;

(ii) the number of employees who
have been discharged or acquitted or
court cases withdrawn but still under
suspension;

(iii) the number of employees
against whom court cases are pend-
ing but who were not suspended;

(iv) the number of cases initially
started, disposed of and still pending,
separately;

(v) the number of employees in-
volved in the cases initially and the
number of employees still standing
trial; and

(vi) the number of employees
against whom court cases are pending
and also suspended Division-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No. of
employees who have lost their ser-
vices;—

Category Nos. in

Howrah Sealdah Asan-
Divn. Divn. sol
Divn.

Commercial Clerks 1
Office Clerks .. .. 1
T.T.Es. . . . o e 3
Cabinmen . 1
Fuel Checkers . - 1
Khalasis . .. o 1
ToTAL . . . 8
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No. of employees still under suspension :— 1

Category Nos. in

Homl? Ecal- Asan-
Divn. dah  ‘sol

Divn. Divn,
Personnel Inspector 1
Asstt. Lab. Welfare
Insp. . i . | S f
Fitter-in-charge I ..
Comml, Clerks 9 3 e
Asstt, Station Masters I 1
Office Clerks 13
Fitters . 2 I .
T.T.Es. . 2 1
Leading Firemen | S
Driver . . 1
Ticket Collectors 1
Train Examiners 2
Charge Hands .. 1
Conductor] . ve e
Firemen . - m 4
Guards . g . 1
Shunter . . . 1
Coal Transit Inspec-
tor . . . P 1
Khalasis 5 I
Cell men 1
Cleaner . 2 2 1
Firemen Gr. 11 1 5
Jamadar g 1 .a
Gangmen . . . 3
Keymen - - . I
Watermen v . - . 1
Torar . 30 25 10
Figures in regard to
Howrah Seal- Asan-
Divn. dah! sol
Divn. Divn.
by (@D au . -
(ii) 20 .. 4
(iii) e .

(iv) No. of cases ini-
tially started (in-
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Figures in regard to

Howrah Seal- Asan-
Divn. dah  sol

Divn. Divn.
No.of cases dis-
posedof § . 749 472 1370
Mo. of cases still
pending . 30 25 10
(v) No. of cmploy:es
involved
police cases i 328 124 ¢8I
Mo. of employees
stillunder trial . 9 1
(vi) 9 1 5
General Strike

81, Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) how many employees have lost
services and how many employees are
still under suspension for the last
strike, category-wise, in Adra District
of South Eastern Railway; and

(b) whether a statement giving the
following information would be laid
on the Table:

(i) the number of employees
against whom no court case
was started and no charge
sheet given by Administra-
tion but still under suspen-
sion;

(ii) the number of employees who
have been discharged or
acquitted from the court case
or court case withdrawn but
still under suspension;

(iii) the number of employees
against whom court cases are
pending but are not suspend-
ed;

(iv) the number of cases initially
started, disposed of and still
pending, separately;

(v) the number of employees
involved in the cases initially
and the number of employees
still under trial; and

(vi) the number of employees
against whom court cases are
pending and who are suspend-
ed?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Number
of employees who lost their ser-
vices 5 . .. Nil

Number of employees still under
suspension:—

Category
A.SMs.
Guards
T.T.Es.
Clerks

SPW.I
Fitters
Drivers
Chargemen
1st Firemen
2nd Firemen
S.T.J.M.
T.P.Ms.

Shed Khalasis

| LN

TDTAL

(b) The required information is
given below seriatim:—

[61] Nil.
(i) 26
(i) Nil.
(iv) No. of cases ini- 768
tially started

[including 667
police cases, men

tioned in (v)]
(s) No. of case
disposed of 733
No.of cases
still pending 35

(¥) No. of employees
involved in

police cases
667

No. o:[ employ-
still .
undercnn] Nil,

) Nil-
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Baitarini Project

82, Shri N. M. Deb: Will the Minis-
ter of Irrigation and Power be pleased
to state the steps Government have
taken to expedite Baitarini Project in
Orissa?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Govern-
ment of Orissa had prepared a project
report for the Bhimkund Multipur-
pose Project on Baitrani river. This
was examined by the Central Water
and Power Commission and the State
Government are revising the project
report in the light of the comments of
the Central Water and Power Com-
mission.

Cast Iron Sleeper Plates

83. Shri Raghunath Singh: Will the
Minister of Railways be pleased to
lay on the Table a list of foundries
on whom orders for supply of Cast
Iron Sleeper Plates were placed dur-
ing the years 1959 and 1960 (upto
September) stating the quantity of
the order placed on each foundry and
the quantity actually supplied by it
during each year?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
is laid on the Table. [See Appendix
I, annexure No. 26].
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P. & T. Employees

85, Shri Narayanankutty Menon:
Will the Minister of Transport and
Communications be pleased to state:

(a) what is the total number of
cases charged against P. & T. em-
ployees in the Madras Circle in con-
nection with the recent strike with
break-up of figures for each postal
engineering and R.M.S. Division; and

(b) how many cases ended in
acquittals?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan):
(a) and (b). A statement is laid on
the Table. [See Appendix I, an-
nexure No. 27].

Cultivation of Cashewnuts in
Maharashtra

86. Shri Pangarkar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Maharashtra Gov-
ernment have recently submitted any
scheme for extending the cultivation
of cashewnuts; and

(by if so, the main features of the
scheme?

The Minister of Agriculture (Dr. P.
§. Deshmukh): (a) Yes.

(b) The scheme aims at extension
of area under cashewnut by 80.000
acres during 1959-60 and 1960-61
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mainly in Ratnagiri District. The
scheme envisages:—

(i) Survey of the area suitable
for Cashew cultivation;

(ii) Establishment of Cashew
Seed Farm and Demonstra-
tion Centre;

(iii) Distribution of selected and
graded cashew seeds to the
cultivators free of cost;

(iv) Grant of Tagai loans to the
cultivators @ Rs. 60 per acre
(upto a maximum of Rs. 6,000
to anyone individual); and

(v) Provision of technical advice
to the pgrowers as regards
planting of cashew and after-
care.

Motor Accidents

87. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of motor
accidents that took place in Tripura
ang Manipur during the first half of
the year 1960; and

(b) the number of persons who died
in these accidents?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 44 and 31
respectively.

(b) 8 and 9 respectively.

Savings Bank Accounts and Postal
Certificates

88, Shri Pangarkar: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Unstarred Question No. 331 on the
5th August 1960 and state the further
progress since made in settling the
claims of Savings Bank Accounts and
Postal Certificates in regard to dis-
placed persons?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
Further exchange of verified lists has
not yet started. The Liaison Officer

will be taking up the work of
exchange of wverified lists at Karachi
by about the end of this month.

Foodgrain Prices

89, Shrimati Ila Palchoudhuri: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Central Government have recently
suggested to State Governments that
in order to secure stability in food-
grain prices they should evolve a
system of licensing wholesale food-
grain dealers and that rigid condi-
tions should be prescribed for grant
of licenses;

(b) if so, full details of the prn-
posal; and

(c) the reactions of State Govern-
ments thereto?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). No, Sir, no recent
instructions have been issued on the
subject. Last year, in pursuance of
the decision to introduce state tradirg
in foodgrains, the whole-sale traders
were licensed throughout the country.

(c) Does not arise.

Gliding Training Centre, Hyderabad

90, Shri D. C. Sharma:
"\ Shri T. B. Vittal Rao:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 46 on the 2nd August, 1960 and
state:

(a) the upto-date progress since
made in the setting up of a gliding

training centre at  Hyderabad
(Deccan);

(b) the nature of the progress
made; and

(c) when it is likely to be started?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) to (c).
The site for the Gliding Centre near
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Hyderabad has been selected and is
being surveyed in detail. A prelimi-
nary estimate for the construction of
the gliderdrome is under preparation.

The Gliding Centre will be started
as soon as the work on the develop-
ment of the gliderdrome is completed.

Paradip Port

[ Shri D. C. Sharma:
9L Shri Chintamoni Panigrahi:
Shri Ram Krishan Gupta:
LSIII"I B. C. Mullick:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 69 on the 2nd August, 19€0
and state the upto-date progress made
regarding the development of port
facilities at Paradip in Orissa?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The results of
further model tests being conducted
by the Poona Research Station are
still awaited.

Loans to the Government of Orissa
for development of Paradip during
the current year will, as usual, be
given towards the end of the current
financial year.

Existing port facilities at Paradip
are:—
(i) Short facilities:
(a) 3 temporary wooden jetties;
(b) 2 open storage areas; and
(e) Vast area of land estate.

(ii) Harbour Craft:
(a) 2 tugs;
(b) 1 pilot vessel;
(c) 1 service launch;
{d) 1 survey launch: and
(e) 1 lighter.

Development schemes costing Rs. 99
lakhs as recommended by the Inter-
mediate Ports Development Commit-
tee, have been included in the tenta-

tive Third Plan for development of
Paradip Port. As spon as these
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schemes are executed, the port will
be able to handle 2'5 lakh tons of
traffic.

Committee on Inland Water Trans-
port

gz, J Shri D. C. Sharma:
Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 37 on the 2nd August, 1960 and
state:

(a) the latest position about the
examination of recommendations of
the Gokhale Committee on Inland
Water Transport; and

(b) which of the recommendaticns
have been implemented so far?

The Minister of State in th Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
There has been no change in the
statement laid on the Table of the
Lok Sabha in reply to Starred Ques-
tion No. 37 on the 2nd August, 1960.

Overcrowding in Trains

93, Shri Tangamani:
Shri S. M. Banerjee:

Will the Minister of Railways be
pleased to state:

(a) whether overcrowding on main
line trains still continues; and

(b) if so, what further steps are
being taken to reduce overcrowdirg?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, on
some sections on certain main line
trains;

(b) Within the provision available
in the 2nd Five Year Plan, it has not
been possible to increase passenger
transport capacity to an extent to
eliminate overcrowding altogether.
However, the available resources
have been so utilised that the extent
of overcrowding between differeat
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railways as well as different sections
of the same Railway, are evened out
and overcrowding reduced to the
extent possible.

The more important steps taker to
relieve overcrowding are—

(i) running of additional trains
subject to line capacity being
available and provision of
additional rolling stock bnth
for running new trains and
for strengthening of existing

trains.

(ii) retention of over-aged
coaches in service by proper
repairs.

(iii) withdrawal of dining cars and
air-conditioned coaches where
not fully utilised and their
replacement by IIT class
coaches; and

{iv) introduction of diesel rail
cars wherever possible to cope
with the short-distance traffic.

Kharagpur-Waltair Passenger Trains

94. Shri Chintamoni Panigrahi:
Will the Minister of Raillways be
pleased to state:

(a) whether he had assured that
the 325 and the 326 Up and Down
Kharagpur-Waltair Passengers will be
running from the middle of 1960 on
the South Eastern Railway; and

(b) if so, why these two traiu
services have not been restored by
now?

The Deputy Minister of Railways
{S!lri Shahnawaz Khan): (a) and (b}.
Prior to 22nd May, 1959, Nos. 325Up/
326Dn Passenger trains used to run
between Khargpur and Waltair. With
effect from 23nd May, 1959, the runs
of these trains have been curtailed
on the Khargpur-Khurda Road section
to conserve capacity for the move-
ment of essential goods traffic. It was
then the intention to restore these
services from the middle of 1960. as
it was expected that sectional capacity
would be augmented after the ccm-
pletion of various engineering works,

including installation of the Tokenless
Block Instruments at all stations
between Khurda Road and Nergundi.
No assurance was, however, given
about the restoration of these .rains
by the middle of this year. It has
not been found possible to restore
these services on the above-noted
sections so far and it will also not be
possible to do so in the near future for
the following main reasons:

(i) As an experimental measure,
a pair of tokenless block
instruments were installed
between Khurda Road and
Retang. In the cours: of
working these instrumarts,
certain unsatisfactory features
were discovered necessitating
an alteration in the design.
Consequently tokenless Block
Instruments of a modified
design have been indented for
and will be installed as and
when received from abroad.
Some time will naturally be
taken for the staff to get
accustomed to handling the
same.

(ii) Rebuilding two bridges
between Bastas and Haridas-
pur washed away durirg the
last two unprecedented fleods
in Orissa. Two hours blocks
are being provided daily at
site for diversion of track.
Speed restriction on  the
Garh  Madhupur-Haridaspur
section has already curtailed
capacity.

(iii) Capacity has to be kept to
move an additional train of
coal every day to South of
Cuttack with the development
of the South Balanda Colliery
by the National Coal Deve-
lopment Corporation.

(iv) Movement of Ore from Jaj-
pur-Keonjhar Road has also
to be stepped up both towards
Calcutta Port as well as to
Paradip Port.

(v) Engineering works connected
with increasing the length of
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loop lines at stations between
Nergundi and Vizianagram
(to deal with longer goods
trains), as also doubling the
track between Nergundi and
Khurda Road are to be taken
on hand very shortly and this
will mean speed restciction
and blocks affecting the sec-
tion capacity of the existing
single line between Nergundi
& Khurda Road.

Allotment of Wagons to Bansapani
Sector

95. Shri Chintamoni Panigrahi: Will
the Minister of Railways be pleased
to state:

(a) the number of days on which
and the number of wagons that

NOVEMEER 15, 1960 Written Answers 312

were allotted to the Bansapani
Sector for movement of iron ores
from Bansapani area to the Stez: Mills
from the 6th June, 1960 to the 19th
September, 1960;

(b) the number of days on which
wagons were allotted to the Bansa-
pani Sector for movement of Iron
ores for export from Bansapani
Sector to Calcutta port during the
same period; and

(c) what was the corresponding
demand for wagons in this Sector
during this period for Steel Mill sup-
ply and for exports respectively?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy):

(a) No. of days wagons were allot'ed.

No. of wagons

June July, August, Sept. allotted
1960 1960 1960 60—
from (upto (In terms of *
(6-6-1960) 19th)  4-Wheelers)
Tata Iron & Steel Co. Lid. 25 31 31 19
Rourkela 12 24 7 i 14,279
Durgapur . . . 7 25 12

(b) Five days,

(¢) Indents registered in terms of 4-wheeler wagons during this period are as given below :—

6th to 30th June, 1960
July, 1960

August, 1960

September '60 (upto 19th)

Steel Mill Supply For export
3587 252
4932 72
3532 115
2228 11

Fe d9 & wna & fFd sgm W

8. ot TgAma fag : w1 oaft-
WA IO HWR AT AE A W
g w4 fF o

(%) wig # fewm a9 @Es
FTOEMT 7 18¥e, 1845 W L&Y

F qul ¥ A W Fear 49 WMEW
@ & fod fa3sfy Aaga awawi
#1 feer faalt w21 v e e,
LIRS

(&) e, W faafh s
T W WIS F &9 & foaar e
wraw fear mar ?



313 Written Answers KARTIKA 24, 1882 (SAKA) Written Answers 314

qftage a9 HaX WwwE W
ae-AR (s T aEee) ¢ ()
I AEF  FTEED G RN,
geys wT teye ¥ aut ¥ += 9
FIAAT "TT § TGIAT A & ¥
§ F0: MEE5R¥LIY, Goguiie HX
YY¥e¥{¥3lE EF f5d T |

(=) g ard ufy fash s
w1 4w )
Fw @@= wfafa
go. St W TWW: T WM
ot gfg ot % e, (8% F

2o et A o #v sl dwd
ge, I fedm 99 =ffq dwen &
¥ m aw o

eftages @ d@ww WA 3y
AT, REYE F arcifee s aEar Yk
1260 (Ai) LS—4

¥ I9C ¥ HEY FAqg FATT A T
F41 fF

(¥) W@ #) wEew # e
T qIH1 & i H oww aw W
wfr gl &

(@) 71 uF fagor, faw &
ERl f g, I F qxE o TWrA
g & & |13 g are waw e
=Y T Joo@ g, TAT TTH 97 &I
ST W

() = wIwi & famior S
¥ quFsE & @ w s IEIT @
®E?

aftagA aq A AW H g
At (shtowagge) - (F) F (7).
g 9%F HEW & ArAarq faw ¥ A
F Uz 9% fegm wewr § @R @
FL A@-EE A % feaa gl
qF AT R ¥g AT geEE
frwr o=t & R A9z fFd mF aei
F AEEIE a9 LYY A
T F @ g &1 g R
TT ¥ | W AN9  WEW Wom  #r
g ¥ faslt g=em & waE faa-
WY, (8% F W aF TH HE® &I
L8 MF  FT TFET qF FT JAC G
™ 4T T Y AT ¥ qEL s
aT e fagrdt o1 9# 4 7] 3w
#$F 9 A amer ¥y qfedr &
¥ yogfmr a3 A FHRIGTAA
I% 4 | s gy Wi w1
frag FTdF7 FATRIA @ R
A daEr g fF 9g sw A,
PEE ¢ AF a7 FL YL G AGAT |

O TS WTL-HIA &IW

g X fAior F19 @A X AT
¥ fad At 3% F1 OF @A
TRl W W F O &= F fam
T™T AT |



315 Written Answers
gat 9fa wax wfafa

Sft o WA
&8 < ot TW goT TR ¢
st 3| T

w1 ®@ J9T Hiw WA Y faaEe,
t8%0 ¥ AIGFT W FEAT foco F
T F GG 48 qq B FOHAT

SR AFE R AE 61 T A
fu feurgr, fom # ¥ gow WK
oftaw @ F wew § fod g
T & 7§ § W H@K I AW
& § 1 F, g owRm,  faEw Wk
X F e 7 ot $1 g
AR & AR se & =g
Tt & fod gu weet F g faEw
faf & aw g FT & @R
arE R F FOR ww faed w
g 1 ofafs mw W s T w1
i & Mg da T g
W Usdt Faraew § fE s
famat, geso ¥ oW OF JAC W
Y WM F | TS TR T /A T
fear ( data ) s @R F AR
IdET F T | fEE dae &
STEY |

Crop Insurance Scheme in Punjab

J' Shri Ram Krishan Gupta:
’1 Shri Balakrishnan:

‘Will the Minister of Feod and Agri-
culture be pleased to state:

(a) whether Government have re-
cently received any scheme for crop
insurance from Punjab Government;
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(b) if so, the details of the Scheme;
and

(¢) whether it has been approved?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) Yes.

(b) A statement showing the details
of the scheme is laid on the Table.
[See Appendix I, annexure No, 28],

() The scheme is still under con-
sideration of the Government of India.

Model Town Planning Legislation

101. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1041 on the 18th August,
1960 and state the further progress
made in the finalisation of Model
Town Planning Legislation?

The Minister of Health (Shri
Karmarkar): This matter was review-
ed in a conference of the State Minis-
ters of Town & Country Planning
held in Bangalore on the Tth Novem-
ber, 1960. It was then resolved that
a Committee consisting of (1) Shri
I. D. Jalan, Minister, L.8.G. and Pan-
chayats, West Bengal (2) Shri T. Sub-
ramanya, Minister of Law, Labour
and L.S.G., Mysore, and (3) Shri M.
A. Manickavlu, Minister for Revenue,
Incharge of Town Planning, Madras
State, be set up to scrutinise the
Model Town and Country Planning
Act and suggest :'iprovement.

Co-operative Socleties

102 Shri Shree Narayan Das:
. Shri Radha Raman:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the question as to the
participation of States in the share
capital of primary Co-operatives should
be direct or indirect through Apex
and Central Co-operative Banks has
been finally considered by the Plan-
ning Commission; and
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(b) if so, with what result?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir,

(b) It has been decided that State
partnership in  primary ' societies
should, as a normal rule, be indirect,
viz. through apex and central banks.
In case the State Governments, for
special reasons, prefer to participate
in the share capital of primary societ-
ies directly, they may do so, but in
such cases they should not nominate
directors to the board of directors of
the primary societies. If however, it
is not considered feasible or reason-
able to do away with nomination al-
together the authority to nominate
directors should be delegated to the
cenral co-operative banks.

Barauni-Samastipur Broad Gauge Line

103 Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Railwayg be
pleased to state the estimated total
expenditure and the expendiure so far
incurred on the construction of a
broad gauge line from Barauni to
Samastipur on the North-Eastern
Railway?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (i) Total
estimated cost of the line is 183'73
lakhs.

(ii) Expenditure incurred upto end
of October, 1960 is 31-51 lakhs,

Nalagarh Committee

([ Shri Inder ). Malhotra:
Pandit D. N, Tiwari:
Shri Rami Reddy:
Shri Ram Krishan Gupta:
Kumari M. Vedakumari:
104, ﬁ Shri N, R, Muniswamy:
Shri Agadi:
Shri Sugandhi:
Shri Achar:
Shrimati Renuka Ray:
Shri Kalika Singh:
| Shri Khushwaqt Rai:

Will the Minister of Food and Agri-
culture be pleased to refer to the

reply given to Unstarred Question
No. 1293 on the 23rd August, 1960 and
state:

(a) what further progress has been
made in the implementation of the
recommendation of the Agricultural
Administration Committee known as
Nalagarh Committee; and

(b) which of the States have now
submitted their proposals and what
action has been taken on these pro-
posals?

The Depuiy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The proposals received from the Gov-
ernment of Punjab have been examin-
ed and approval of the Government
of India conveyed to them. Pro-
posals from other States are still
awaited. They are¢ being continuous-
ly reminded to expedite their schemes.

Multipurpose Blocks

(Shrl R. C. Majhi:
* 7\ Shri Subodh Hansda:

Will the Minister of Community
Development and Co-operation be
pleased to state:

105

(a) whether the training and pro-
duction programme in the tribal and
backward areas through the agency of
the Multipurpose Blocks has been
taken up; and

(b) what is the main idea of this
programme?

The Deputy Minister of Community
Development and Co-operation (Shri
B, S8, Murthy): (a) Yes.

(b) To improve the economic con-
dition of the tribals by extending to
them facilities for learning improved
methods of Agriculture and to acquir-
ing improved skills in arts and crafts
which enable them to improve pro-
duction both in quality and quantity
and to improve their standard of liv-
ing. The idea behind the programme
is that as far as possible, the tribals
should be encouraged to produce such
things which they consume them-
selves except for certain items for
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which raw materials may be locally
available and for which there should
be an outside market.

Welded Railg

106 Shri Subodh Hansda:
" 4 Shri R, C. Majhi:

Will the Minister of Railways be
pleased to state:

(a) whether the welded rails for
railway track have any advantages;

(b) if so, what are those advantages;
and

(e) whether it has any disadvantage
also?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) Briefly, Welding of rails mini-
mises the number of rail joints, which
are the weakest points in track and
reduces maintenance costs. It gives
smoother and less noisy running.

(c) Depending on their welded
length, difficulties may arise in handl-
ing or transporting such rails, provi-
sion and maintenance of expansion
joints, care in maintenance to avoid
effects of creep and to guard against
buckling.

Manmad Station, C. Railway

107. Shri Yadav Narayan Jadhav:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2233 on 20th
March, 1959 and state:

(a) the progress since achieved in
the work of extension of the down
platform of the Manmad station on
Central Railway and when the work
is likely to be completed; and

(b) when the work of remodelling
of Manmad Railway Yard is to be
taken up?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
work has since been completed in

July, 1960.
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(b) Owing to paucity of funds and
due to the postponment of Igatpuri-
Bhusawal electrification, the scheme
for remodelling the yard at Manmad
has been kept in abeyance for the
present,

Reinstatement of Railway Employees
in Kerala

108. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether a large number of
Railway employees who were sus-
pended or dismissed in connection
with the Central Government Em-
ployees Strike are still to be reinstat-
ed in Kerala;

(b) if so, the number involved; and

(c) the reasons for the delay in re-
instating these employees?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.
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Irrigation in Puarulia District West
Bengal

110, Shri Suhiman Ghose: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a team
of experts from Technical Co-opera-
tion Mission recently toured Purulia
Mission (West Bengal);

(b) if so, the purpose of the tour;

(¢) whether the team has given any
suggestions regarding the improve-
ment of irrigation there; and

(d) if so, the details thereof?

The Depuly Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
No information is available.

Push Butions in Lady Compartments

111. Shri Sarju Pandey: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 809 on the 26th August,
1960 and state:

(a) the reasons for not providing
push buttons in ladies compartments
on the Northeast Frontier, Southern
and South Eastern Railways;

(b) in what other railways push
button arrangements have since been
provided;

(e) whether Gowvernment contem-
plates to provide push button system
in other compartments also; and

(d) the bemefits achieved from this
arrangement?

‘The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) and (b).
Instructions have been issued to Cen-
tral, [Eastern, Northern, North-
Eastern, Western and South Eastern
Railways to provide push bution
arrangements in ladies compartments
as an experimental measure. It is
not considered necessary to provide
this facility at present on the North
East Frontier and Southern Railways
where travel conditions are compara-
tively safer.

(c) There is no such proposa' at
present,

(d) So for there has been no occa-
sion necessitating the operation of this
device. It is premature to assess the
benefits derived from this arrange-
ment.,

Water Troughs

112, Shri Anirudh Sinha: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1132 on the 17th March,
1955 and state what further progress
has been made in the construction of
water troughs aud shelter for animals
since 1955 upto the 30th September,
19607

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The number
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of stations, provided with water
troughs andjor shelter for animals
since 1955 to 30th September, 1960 is
indicated below against each Railway:

Northern 19
North-Eastern 64
Central 11
South-Eastern 6
Western 25
Eastern 7
South-Eastern 18
North-East Frontier Nil.
Land in Delhi

113. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state:

(a) the total acreage of urban and
suburban lands released in Delhi this
year for house sites; and

(b) the acreage of land that still
remains frozen?

The Minister of Health (Shri
Earmarkar): (a) and (b). Presum-
ably the intention is to elicit informa-
tion in respect of 34070 acres of land
that was notified for acquisition by
the Chief Commissiener, Delhi on the
13th November, 1959. If so, it may
be stated that 16 colonies comprising
an area of 466 acres of land, the lay-
out plans of which had been fully
sanctioned by a competent local
autherity, have so far been released.
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Demurrage Charges

115. Shri M. B. Thakore: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that demur-
rage charges received by the Govern-
ment each year are on the increase;
and

(b) the demurrage charges collect-
ted during 1955, 1956, 1958 and 1959?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
(b). Separate statistics for demur-
rage collected by the Railways are
not maintained. Statistics maintain-
ed for the wharfage and demurrage
charges togther show gradual increase,
This is partly due to increase in the
traffic carried on the Indian Railways
and partly due to greater delay in
loading or release of wagons and re-
moval of consignments by the trade.

Andul Bridge Causeway

116. Shri Aurobindo Ghosal: Will
the Minister of Railways be pleased
to state:

(a) whether the Railways had re-
ceived any recommendation from the
West Bengal Government for widen-
ing the Andul Bridge Causeway of
South-eastern Railway;
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(b) if so, whether any step has been
taken in this connection; and

(¢) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) No,
Sir. A request was, however, receiv-
ed for widening the footpath on
Bridge No. 17 near Andul station on
Howrah-Khargpur Section and the
State Government was informed that
apart from technical consideration,
widening of the footpath would re-
sult in wvehicular traffic wusing the
bridge, which is definitely unsafe.

‘b) and (c). Do not arise,
Creation of Class IV Posts in LARL

117, Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether in view of the recom-
mendations of the Second Pay Com-
mussion any steps are being taken to
create Class IV posts in the Indian
Agricultural Research Institute for
the monthly men and daily-paid staff
paid from the contingencies, who are
being regularly employed year aftter
year; and

(b) if not, the reasons therefor?

The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): (a) Most ot
the monthly-paid staff of the Institute
have been brought on to the regular
establishment and the remainder will
be absorbed in regular vacancies as
early as possible,

(b) Does not arise.
Railway Time Table

118, Shri Hem Raj: Will the Minister
of Rallways be pleased to state:

(a) whether it is a fact that Rail-
Wway time Table was not available at
the Simla City Reservation Office on
the 1st October, 1960 and the passen-
gers could not be informed of the
exact timings of the departure of
trains; and

(b) if so, what were the causes of
the delay in the publication and issuing
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of these time tables to the various sta-
tions and reservation offices?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) Yes, Sir.

(b) Time Tables are generally des-
patched to various points sufficiently
in advance of date of publication of
Time Table. As the Northern Rail-
way Time Tables are printed in a pri-
vate Press which observed the Dusse-
rah holidays which preceded the date
of publication of time-tables, there was
~ome delay in the despatch of time-
tables to some points. The copies of
the Time Table were, therefore, receiv-
ed by the Station Master, Simla on 1st
October 1960 evening. Time Tables
for City Reservation Office, Simla are
despatched by Station Master, Simla.
As the next day 2nd October 1960 was
Sunday and Mahatma Gandhi's birth-
day, the Station Master’s office was
closed. The time-tables were, there-
fore, despatched to the City Reserva-
tion Office on 3rd October 1860. How-
ever, the delay in he despatch of time-
tables from the Office of Station Mas-
ter, Simla to the City Reservation
Office, Simla has been suitably taken

up,
Drinking Water at Balasore

119. Shri Mahanty: Will the Minister
of Railways be pleased to state:

(a) whether about 400 passenger tra-
velling by the 318 Down Puri Passen-
ger, on the 26th September, 1960, who
had been stranded at Balasore Station,
on the S. E. Railway, due to disrup-
tion of train services, did not get
drinking water from the taps at the
Station premises; and

(b) if so, the reason for non-avail-
ability of drinking water in the said
station?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) and (b):
Presumably the Hon'ble Member is
referring to train No. 302 Down Puri-
Howrah Express and not 318 Down
Puri-Howrah Passenger. From the
morning of 26th September, 1960, 302
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Down Puri-Howrah Express was stabl-
ed at Balasore as it could not proceed
further due to flood water rising above
the danger level in the bridge between
Rupsa and Basta. There were nearly
400 passengers in the train and there
had been no shortage of drinking water
at any time. The 302 Down Express
train left in the morning of the next
day, i.e, 27th September, Normally
water supply to the platform is regu-
lated only at train timings. On this
day, due to exceptiona] circumstances,
continuous supply of water had to be
maintained from 6 a.m. of 26th Sep-
tember. The overhead storage could
not cope up with this continuous sup-
ply for so many passengers and the
flow in the taps got reduced at
16,00 hours. The main outlet valves
had to be closed for some time to ena-
ble the overhead tank to recoup the
supply. Even during the period when
the valves were closed, supply of
drinking water to the passengers
was maintained by water carriers from
the station storage.

Accident at Sindi Station

120, Dr. M, S, Aney: Will the Minis-
ter of Railways be pleased to state:

{a) whether Government are aware
of the serious accident that occurred
at the Railway station Sindi on the
Central Railway resulting in the death
of Joshep Fernandes a young sports-
man belonging to the Hockey team of
Gujarat Vidyapith proceeding to Nag-
pur for the Inter University Match of
Hockey.

(b) whether it is a fact that the
young boy died as his head was hit by
the Signal board standing on the Sindi
Station when the train was passing
through that station onwards towards
Nagpur;

(c) the distance of that Signal
Board from the Railway track on
which the train was running;

(d) whether it ig a fact that there
had been two similar accidents before
owing to the persons being hit by the
same Signal Board;

(e) whether the Railway authorities
have made any enquiry into the afore-
said accident;

(1) if so, the findings thereof;

(g) whether Government propose to
remove the signal board from its pre-
sent position to some place more dis-
tant; and

(h) whether any and if so, what
compensation has been given to the
members of the family of the deceas-
ed sport.man?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b):
On 26th September, 1980 at about
10.08 hours while 1 Down Bombay-
Calcutta Mail was running through
Sindi station of the Central Railway,
one passenger Shri Joseph Fernandes
who was leaning out of a compart.
ment of the train hit the Down Start-
er Signal post of the station. He fell
down from the train and subsequently
died as a result of the injuries sus-
tained by him.

(c) The signal post does not infringe

the prescribed schedule of moving
dimensiong of trains.

(d) No.

(e) Yes.

(f) The death of the deceased was
due to his own negligence.

(g) No.

(h) No compensation is due in this
case.

Books on Railway Book Stalls

121. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether bookg like (i) ‘Indian
Struggle’ (ii) ‘Indian Pilgrim' by
Netaji Subhas and any book of history
on the activities of ILN.A. are kept
anywhere in India in any bookstall
recognised be railways, and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b)
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Book; entitled ‘Indian Struggle’,
‘Indian Pilgrim’ and those relating to
history on the activities of I.N.A. are
now not being sold at railway book-
stalls, as, generally, there is no de-
mand for such books by the passen-
gers.

New Lines in Kerala

Shri Kodiyan:

Shri Eunhan:

Shri Narayanankutty
Menon:

Will the Minister of Railways be
pleased to state:

122.

(a) whether the Kerala Government
have requested the Centre to construct
any new railway lines in the State
during the Third Five Year Plan
period,;

(b) if so, which are the linesg pro-
posed by the State Government;

(c) whether the construction of
any of these lines will be taken up
during the Third Five Year Plan
period; and

(d) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri S, V. RBamaswamy): (a) Yes.

(b) A statement is laid on the
Table. [See Appendix I, annexure
No. 29.]

(c) and (d) It has not been possible
to include any of the proposals recom-
mended by the State Government in
the draft outline for the Third Plan.

Price of Sugarcane

J Shri Agadi:
155 7\ Shri Sugandhi:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 144
on the 2nd August, 1960 and state:

(a) whether the accounts pertain-
ing to the payment of sugarcane pri-
ces for 1958.59 season have been fina-
lised as per the Price Linking For-
mula for Mysore and Andhra Pradesh;
and

(b) if so, what are the prices deter-
mined for Mysore and Andhra Pra-
desh State-wise and|or factory-wise?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) The price linking formula has
since been referred to the Tariff
Commission for examination wvide
Government Resolution No. 63(6)-
TR|60 dated the 3rd October 1960.
The additional price will be deter-
mined only after the Commission’s
Report has been received.

(b) Does not arise,

Nagarjunasagar Project

124 {Shri Agadi:

’ Shri Sugandhi:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 943 on
the 31st August, 1960 and state:

(a) whether the information asked
for from the State Government re-
garding the Nagarjunasagar Project
propo.ed irrigable area within and
outside Krishna Basin, the quantity
of water required for irrigation and
other details thereof are received;

(b) if so,
and

the particulars thereof;

(c) if not, the reasons for the delay?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Doe; not arise.

(c) The Andhra Pradesh Govern-
ment have reported that the data are
being collected from the Special Chief
Engineer of the State,

Rail- Cym -Roead Bridge near Bombay

125. Shri Assar: Will the Minister of
Railways be pleased to siate:

(a) whether it is a fact that the
Government of Maharashtra have
approached the Centre about the pos-
sibility of constructing a rail-cum-road
bridge across Thana creek near Bom-
bay;
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(b) if so, whether any decision has
been taken in the matter; and

(c) the details thereof?

The Deputy Minister of Railways
(Shri 5. V. Ramaswamy): (a) to (c).
The State Government have recently
intimated that they had decided to pur-
sue their proposal for a Road Bridge
independently.

Miraj-Keolhapur Line

126, Shri Assar: Will the Minister of
Railways be pleased to state:

(a) whether it is a fact that Gov-
ernment have received the report from
Divisional Superintendent, Southern
Railway that the Miraj-Kolhapur rail-
way line is dangeroug for travel;

(b) if so, the details of the report;
and

(¢) whether any immediate action
has been taken by Government to con-
vert this line?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) No, Sir.

(b) and (c). Do not arise.

Supply of Jawar to Andhra Pradesh

127. Shri Rami Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government of Andhra
Pradesh have requested the Centre
to supply Jawar (Milo) for use in the
drought affected areas in Andhra
Pradesh;

(b) whether any arrangements have
been made for its supply; and

(¢) the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
(a) to (e), Yes. The Andhra Pradesh
Government have requested for the
supply of milo for distribution in the
drought-affected areas of the State
and arrangement has been made for
the import of milo from W.S.A. This

NOVEMBER 15, 1960

Written Answers 332

is expected to start arriving in De-
cember and will, when received, be
supplied to the Andhra Pradesh Gov-
ernment.

Cancer

128. Shri P. K. Deo: Will the Min-
ister of Health be pleased to state:

(a) whether the International Can-
cerology Conference in Tokyo has
circulated literature warning against
the use of cancer causing chemicals
in the production of food-stuffs:

(b) what are those chemicals; and

(c) whether steps have been taken
by the Government to prohibit the
use of such chemicals for production
of food-stuffs in India?

The Minister of Health (Shri EKar-
markar): (a) to (c). The information
is being collected and will be laid on
the Table of the Lok Sabha.
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Import of Locomotives

130, Shri A. M. Tarigq: Will the
Minister of Railways be pleased to
state:

(a) whether any locomotives have
been imported during the years
1958-59 and 1959-60;

(b) if so, the number thereof and
frem which countries; and

(c) the wvalue of those locomotives?

of Railways

The Deputy Minister
(a) Yes,

(Shri Shahnawaz Khan):
Sir.

(b) 184—from Poland, Austria,
US.A., UK, Japan, Yugoslavia, West
Germany and Group of Firms from
West European countries, viz., France,
Belgium, Switzerland and West Ger-
many.

(c) Rs. 14.12 crores (F.O.B.).

Post and Telegraph facilities in Spiti
Yalley

Shri Daljit Singh:
Shri Hem Raj:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1349 on the 23rd August,
1960 and state the progress made su
far for providing telegraph facilities
under the wireless system at Kaza
and Lara in Spiti Valley and also to
provide a Sub-Post Office at Kaza?

131

The Minister of Transport and
Communications (Dr. P. Subbarayan):
Rent and guarantee terms have since
been accepted by the Punjab Govern-
ment for opening a wireless station at

Written Answers KARTIKA 24, 1882 (SAKA)

Writien Answers 334

Kaza only. They have been address-
ed to provide suitable accommoda-
tion for the wireiess station.

Orders have been issued for con-
verting Kaza extra departmental
branch office into a sub office guaran-
teed by the Punjab Government.

Medical Colleges in Andhra Pradesh

132. Shri Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) the amount of grants given by
the Rockefeller Foundation to the
various medical colleges in Andhra
Pradesh (with break up) during 1959-
60; and

(b) the projects for which the grant
was given?

The Minister of Health (Shri
Karmarkar): Grant amounting to
$10,000 has been made available by
the Rockefeller Foundation to Andhra
Medical College, Vishakapatnam
during 1959-60.

(b) For research in Physiology in
the Department of Physiclogy under
the direction of Dr. P. Brahmayya
Sastri.

Regulated Markets
133. Kumari M. Vedakumari: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the number of regulated markets
functioning at present in India under
the wvarious Agricultural Produce
Markets Acts; and

(b) the number of States where no
such regulated markets exist?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) 701
markets,

(b) 9 States and Union territories.
Flood Control in Orissa

134. Dr. Samantsinhar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the list of the projects with cost
of each which have been received by
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the Centre from the Orissa State Gov-
ernment for various phases of the
flood control during the Second Plan
period;

(b) which of the projects have been
accepted by the Centre up till now;
and

(e¢) in what way, both financially
and technically the Centre has helped
the State to execute the projects?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A list
of flood control schemes received from
the Government of Orissa so far
during the Second Plan period, show-
ing the estimated cost of each scheme,
is laid on the Table. [See Appendix
I, annexure No. 30.]

(b) Out of the total number of 226
schemes, included in the lists received
from the State Government, details in
respect of only 5 schemes have been
furnished. The ©State Government
have been requested to furnish rele-
vant details in respect of the remain-
ing schemes in order of their priority
to enable the Central Government to
consider them in the light of the funds
available for the purpose.

(e) Financial assistance

During the Second Plan period, Cen-
tral loan assistance has been sanctioned
to the Government of Orissa for the
execution of approved flood control
works, as shown below:

1956-57 Rs. 65 lakhs
1957-58 Rs. 45 lakhs
1958-59 Rs. 30 lakhs
1959-60 Rs. 30 lakhs

There is a provision of Rs. 29.90 lakhs
in the budget for 1960-61 for provid-
ing loan assistance to the Government
of Orissa for the execution of approved
flood control schemes.

Technical assistance

All schemes approved by the State
Flood Control Board costing Rs. 10
lakhs each or above, are technically
scrutinised by the Central Water and
Power Commission. A representative
of the Central Water and Power Com-
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mission is a member of the State
Technical Advisory Commuitee and
also of the Flood Enquiry Committee
set up by the Government of Orissa
in 1959. In addition, whenever the
State Government ask for the assist-
ance of the technical officers of the
Central Water and Power Commission,
including inspection of work sites, the
same is arranged, as expeditiously as
possible,

P. & T. Buildings in Orissa

135. Dr, Samantsinhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount allotted in
1960-61 for Post Office buildings in
Orissa circle; and

(b) the names of the post offices
that would have new buildings from
the above allotment?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Rs. 1,74,000 (Additional amounts,
if necessary, would, however, be made
available to the circle according to
requirements).

(b) (i) New Post Office buildings
expected to be completed during
1960-61;

1. Chaibasa.
2. Dharamshala.
3. Jajpore.

4. Pattamundai.

(ii) Proposals sanctioned and
expected to be taken up for construe-
tion:

1. Basta P.O.

2. Binjharpur P.O.
3. Jaleswar P.O.
4, Jeypore P.O.

5. Phulbani P.O.
6. Rayagada P.O,
7. Soro P.O.
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T.B. Sanatoria in Madras State

137. Shri Tangamani: Will the
Minister of Health be pleased to state:

A

(a) whether representations have
been received for enlarging the T. B.
Sanatoria at Perundurai, Madras
State;

_ (b) it g0, the steps taken for help-
Ing the expansion;

(¢) what is the present capacity for
beds;

(d) how many more beds are likely
to be included this year; and
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(e) whether it is also a fact that
climatic conditions of Perundurai
yvield quick results?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) A grant of Rs 25,000/-has been
sanctioned towards the construction
of a rest house for poor patients at
the Sanatorium.

(c) to (e). Information is not
available as it is a voluntary insti-
tution.

Post Office Savings Bank Accounts

138. Shri Kalika Singh: Will the
Minister of Transpori and Communi-
cations be pleased to state:

(a) what was the total deposit in
Post Office Saving Bank Accounts
al the end of financial wyear 1959-60
and by what percentages ihe figure is
above those of the years 1955-56 and
1950-51;

{(b) whether Post Office cheque
system in the Savings Bank accounts
is being discontinued;

(¢) whether the complaint that the
Small Savings Deposits are withdrawn
towards the end of the financial year
and again redeposited still continues
in some of the States; and

(d) if so, in what States?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Rs. 3,86,74,87,717. ‘The figure for
1959-60 shows increase by 32 per cent
and 109 per cent over the figures of
1955-56 and 1850-51 respectively.

(b) Nao.

(c) No such complaint has been
received.

(d) Does not arise.



339

12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER WAKF AcT

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
Sir, I beg to lay on the Table a copy
of each of the following papers under
sub-section (6) of Section 66A of the
Wakf Act, 1954:—

(i) The Patiala and East Punjab
States Union Wakf Board
(Dissolution) Order, 1960
published in Notification No.
G.S.R. 1032 dated the 3rd
September, 1960.

(ii) The Travancore-Cochin Wakf
Board (Dissolution) Order,
1960 published in Notification
No. G.S.R. 1075 dated the 17th
September, 1960. [Placed in
Library, See No. LT~2411/30].

Awnvar Rerorr or LC.AR.

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): Sir on
behalf of Dr. Panjabrao Deshmukh I
beg to lay on the Table a copy of
the Annual Report of the Indian
Council of Agricultural Research for
the year 1957-58. [Placed in Library,
See No, LT-2412/BO]<

NOTIFICATIONS UNDER MoOTOR VEHICLES
AcT

The Minister of Siate in the Ministry
of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to re-
lay on the Table, under sub-section
(3) of Section 133 of the Moior
Vehicles Act, 1939, a copy of Notifi-
cation No. 127/60 published in Anda-
man and Nicobar Gazette dated the
5th July, 1960 making certain amend-
ment to Andaman and Nicobar Islands
Motor Vehicles Rules, 1939. [Placed in
Library, See No. LT-2338/60].

Sir, 1 also lay on the Table a copy
of each of the following papers under
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Table
sub-seetion (3) of Section 133 of the
Motor Vehicles Act, 1839:—

(a) The Motor Vehicles (Diplo-
matic and Consular Officers’
Vehicles) Registration Rules,
1960 published in Notification
No. S.0. 1047 dated the 30th
April, 1960 [Placed in Lib-
rary, See No. LT-2413/60].

(b) Notification No. H(T) 14-447/
59 published in Himachal
Pradesh Administration
Gazette dated the 24th Sep-
tember, 1960, making certain
amendment to the Punjab
Motor Vehicles Rules, 1940 as
applied to Himachal Pradesh.
[Placed in Library, See No.
LT-Z-!H!ﬁD].

Notification No. 90/60 pub-
lished in Andaman and Nico-
bar Gazette dated the 10th
May, 1960 containing Anda-
man and Nicobar Islands
Motor Accidents Claims Tri-
bunal Rules, 1960. [Placed in
Library, See No. LT-2315/60].

—

(c

NOTIFICATION UNDER  AGRICULTURAL
Proouce (DEVELOPMENT AND WARE-
HOUSING) CORPORATIONS AcCT

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): Sir, on behalf of Shri
S. K. Dey, I beg to lay on the Table
a copy of Notification No. G.S.R. 1105
dated the 24th September, 1960, issued
under section 10 of the Agricultural
Produce (Development and Ware-
housing) Corporations Act, 1960.
[Placed in Library, See No. LT-2416/
60].

ANNUAL REPORT oF NatronarL Co-
OPERATIVE DEVELOPMENT AND
WAREHOUSING BOARD

Shri B, §. Murthy: Sir, on behalf
of Shri S. K. Dey, I beg to lay on the
Table a copy of the Annual Report of
the National Cooperative Development
and Warehousing Board for the year
1959-60, under sub-section (3) of
Section 15 of the Agricultural Pro-
duce (Development and Warehousing)
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Corporations Act, 1856, [Placed in
Library, See No. LT-2417/60].

AMENDMENTS TO INDIAN ELECTRICITY
RuLEs

The Deputy Minister of

and Power (Shri Hathi): Sir, I beg
to lay on the Table a copy of certain
amendments to the Indian Electri-
city Rules, 1956 published in Notifica-
tion No. G.S.R. 422 dated the Tth
April, 1960, under sub-section (3) of
Section 38 of the Indian Electricity
Act, 1910. [Placed in Library, See
No. L'I'—2418/Bﬂ].

12.03 hrs.
BUSINESS ADVISORY COMMITTEE

FrFry-sixTe REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Fifty-sixth
Report of the Business Advisory Com-
miitee,

12,03} hrs,

PREFERENCE SHARES (REGULA-
TION OF DIVIDENDS) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri B.
Gopala Reddi on the 14th November,
1960, namely:

“That the Bill to regulate divi-
dends on preference shares of cer-
tain companies be referred to a
Select Committee consisting of
Shri Naushir Bharucha, Shri
Mulchand Dube, Shri Aurobindo
Ghosal, Shri Bimal Comar Ghose,
Shri Mool Chand Jain, Shri Pra-
bhat Kar, Shri M. R, Masani, Dr.
G. S. Melkote, Shri Radheshyam
Ramkumar Morarka, Shri Naren-
drabhai Nathwani, Shri P R.
Ramakrishnan, Shri Satyendra
Narayan Sinha, Shri G. D. Somani,
Shri Ramsingh Bhai Varma and
Shri Morarji Desai, with instruc-
tions to report by the 5th Decem-
ber, 1960."

Shri Moraka,

(Regulation of 342
Dividends) Bill

Shri Morarka (Jhunjhunu): Mr.
Speaker, Sir, the present Bill aims at
giving some relief to the holders of
preference shares for what they suf-
fered because of the new scheme of
company taxation which was intro-
duced by the Finance Minister in
February 1959. The present difficul-
ties arose because, in the year 1959,
the Finance Minister simptified the
scheme of company taxation and, as
part of that simplification the principle
of grossing up of dividend was abo-
lished. Because that principle of gros-
sing up of dividend was abolished
many shareholders and, particularly,
the preference shareholders suffered
serious diminution in their dividend
income.

When the scheme was introduced
the Finance Minister said that he was
abolishing the Wealth Tax and was
reducing income-tax from the com-
panies and that would save the com-
panies as much as 11 per cent. It was
the expectation of the Finance Minis-
ter that this 11 per cent would be
passed on to the shareholders and the
result would be that the shareholders.
would not suffer any diminution in
their income. In any case, they would
not suffer any serious diminution. He
said that under the new scheme the
Government did not expect and did
not propose to gain any additional re-
venue. All that the Government
wanted was that instead of having one
scheme of taxation they would have
another which would be simpler and
which, at the same time, would not
change the status of the different
shareholders. Experience has shown
that that expectation did not materia-
lise.

Before I go further I may here read
what the Finance Minister said in his
various speeches. In the year 1959,
this is what he said:

“The legal fiction of deeming
the income tax paid by the com-
pany as having been paid by the
shareholder and the complicated
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process of grossing the dividends
received by the latter will be abo-
lished. The overall tax rate hit-
herto applicable to Indian com-
panies will be so fixed that the
vield will be equal to the present
annual gross yield less the annual
credit now given to the share-
holders.”

A little later, he said:

“For purposes of advance pay-
ment of tax by companies under
Section 18-A of the Income Tax
Act, 1 propose a rate of 20 per
cent for income tax and 25 per
cent for super tax, that is to say,
a total of 45 per cent. This rate
will secure the same revenue as is
at present derived from the taxes
on the wealth and profits of com-
panies and I propose, therefore,
to abolish the Wealth Tax on com-
panies and the Excess Dividends
Tax.”

So, the Finance Minister, again and
again, said that he did not propose to
raise any additional revenue by chang-
ing the system of company taxation.
He repeated that assurance in the
Budget which he presented this year.
In his Budget speech, he said:

“The House will remember that
last year, for purposes of advance
payment for the assessment year
ending the 31st March, 1961, I
had provisionally adopted a rate
of 45 per cent for company taxa-
tion. We have not had sufficient
experience of the effect of this
rate. 1 do not, therefore, propose
to make any change in this rate
but to adopt it as the final figure”

Because there was an apprehension
at that time that this rate would yield
to the Government more revenue, the
Finance Minister said that he did not
have enough experience of the new
structure and, therefore, he was not
in a position, at that stage, to say
either way.
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When the Finance Bill came up for
disdussion ‘in this House ,n April,
the hon. Minister Dr. Reddi, while
moving this motion yesterday also re-
ferred to the relevant portion—what
the Finance Minister said was this.
It was with reference to the dividend
on preference shares. People ex-
pressed apprehension that the com-
panies may not be able to maintain
the dividend which the preference
shareholders got and that their divi-
dend would suffer and so they wanted
some sort of intervention by Govern-
ment. This was the assurance given
by the Finance Minister at the time
of the discussion of the Finance Bill.

He said:

“However, Government would
like to make it clear that when
they reduced the effective rate
of tax on companies, they had ex-
pected the benefit which is deriv-
ed by the companies may be pass-
ed on to all the shareholders, pre-
ference as well as ordinary.
While no special action is requir-
ed for passing on the benefit to
the ordinary shareholders action
will have to be taken by the com-
panies in order to give suitable
increase to the dividend re-
ceived by the preference share-
holders. Government still hope
that the companies will do so. It
is proposed to watch the situation
for some more months and if it is
found that the companies do not
make suitable provision in this
regard, Government may have to
bring in suitable legislation with
a view to secure to the preference
shareholders a suitable increase
in the dividend, etc.”

In pursuance of that, this Bill has
been brought. But this Bill does not
give relief to the preference share-
holders to the extent to which they
have suffered. I will give you figures
presently to prove as to what extent
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they have suffered under the new sys-
tem of company taxation and to what
extent this Bill would give them re-
lief. If the Government had not rais-
ed any additional taxation by these
measures and if the preference share-
holders also do net get what they got
previously or they get less in a way,
apparently the benefits must be left
with the company. To  repeat:
Government does not get more. The
preference shareholders are given less.
Then who benefits? Naturally, it is
the company. The contention of the
companies is otherwise. Government
must find out whether this benefit is
left with the company or is given
more to the ordinary shareholders.
Apparently, the preference share-
holders are the worst sufferers in the
whole scheme. These prefarence
shareholders are generally purchased
by institutions who are, by law, com-
pelled t oinvest money in securities
which are of a safer nature. They
sacrifice the right to share in the
growing prosperity of a concern only
in consideration of the assurance that
they would get a sure and steady in-
come and their investment would re-
main safe. If their income in subject-
ed to the same fluctuations as the or-
dinary shareholders, why should they
not choose to become ordinary share-
holders? The LIC is the biggest pre-
ference share-holder. Then there are
other institutions, such as charitable
trusts, ete. The funds of widows and
orphans are generally invested in such
shares. In recent years their income
has already suffered because of the
general fall in the rupee value. When
the money value falls in a country,
the persons with a fixed income al-
ways suffer. You impose another suf-
fering by means of a fiscal measure,
reducing their income. That would
be an unbearable hardship on these
People.

After all, it is a contractual obli-
gation. The company undertook to
Five them certain fixed dividend and
the shareholders gave to the company
certain fixed sum of money. If it is
violated either by the company or by

1260 (Ai) LS—s.
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the shareholder, it is the duty of the
Government to come to the rescue of
the aggrieved party. The hon. Minis-
ter can very well say that they had
come to the rescue of the aggrieved
party by means of this Bill. I would
presently show that it is good as far
as it goes but it does not go far
enough.

The preference shareholders get
only a fixed dividend but if it is sub-
jected to the fluctuations, not only
monetary fluctuations but fluctuations
due to fiscal and other measures, then
it becomes difficult. Who are to ab-
sorb these shocks? Should it be the
company or the Government? So far
as the shareholders are concerned,
they have purchased an immunity;
they should be immune from such
shocks and their dividend income
should remain steady. The Finance
Minister said that under the new
scheme of taxation, the companies
were going to get relief to the extent
of 11.5 per cent in the total tax pay-
able by them. From 56.5 per cent the
tax was reduced to 45 per cent. It is
a matter of enquiry as to where this
11.5 per cent has gone: whether the
company has retained it to build up
its reserves or whether the equity or
ordinary shareholders have been given
more or whether it has again gone
by way of taxation to the Govern-
ment. It is quite apparent that the
preference shareholders—leave alone
getting more—did not even get what
they used to get. It is, therefore, ob-
ligatory on the part of the Govern-
ment to see that the rights of the
preference shareholders are in no way
taken away by means of the fiscal
measures. Now let me give some
figures. Before the new scheme of
company taxation, for every Rs. 100
the preference shareholder got Rs. T
in cash plus Rs. 3.22 by way of bene-
fit under the grossing up, for 7 per
cent tax free shares.

That means he got Rs. 7 cash and
Rs. 3-22 nP. credit making a total of
Rs. 10.22. Before this Bill was intro-
duced and after the new shares were
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introduced the position was that in-
stead of Rs 10.22 he got only Rs. 7.00.
That means he suffered a loss of Rs.
3-22, which in percentage comes to
about 32 per cent Now, after the
passing of this Bill he would get in
all Rs. 8.75. That means instead of
Rs. 10.22 which he originally got and
which was reduced to Rs. 7.00, this
Bill would give him relief to a certain
extent and he would get Rs. 8.75.
Even then there is a difference bet-
ween Rs. 10.22 and Rs. 8.75. He will
still get substantially less. BSir, there
is no earthly reason why this poor
shareholder should suffer when the
company prospers, when the Govern-
ment does not need more revenue and
when the company do not say that it
wants to violate the sanctity of the
contract. Surely there is some flaw
somewhere, and when the Government
has gone to the extent of remedying
some defect, I do not see why the
Government cannot remove this
malady completely and give full re-
lief to the preference shareholders.

Take the question of taxable pre-
ference shares—7 per cent taxable, A
shareholder used to get Rs. 7.00 gross
under the grossing system, After the
abolition of the grossing system and
before this Bill came that Rs. 7.00 was
reduced to Rs. 560 when the new
scheme came into existence. Now,
with the passing of this Bill instead
of Rs. 5.60 he would get Rs. 6.00. That
means he would get 40 nP more.
Even then he would get one rupee
less than what he should have got.

Therefore, in both the cases, the ex-
amples of which I have taken, even
after the passing of this Bill a pre-
ference shareholder would get 14 per
cent net less than what he used to
get before the new scheme of company
taxation came. Now I ask, Sir, is it
fair to impose this burden of 14 per
cent on the preference shareholders
particularly when the Government
claims that the scheme is not devised
1o earn additional revenue? When the
Government does not need additional
revenue, why is it that the preference
shareholders alone should be made to
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suffer to the extent of 14 per cent
even after this Bill is passed? As I
said, without this Bill they suffer to
the extent of 32 per cent and with
this Bill 14 per cent.

Now, the Bill provides that if any
company wants to give more they can
change their articles under section
106 of the Companies Act and give
more. Sir, you know that under
the Companies Act the pre-
ference shareholders have ng vot-
ing rights. The voting rights belong
only to the ordinary shareholders. Are
the ordinary shareholders likely to
exercise their voting rights to amend
the articles in order to give more to
the preference shareholders? If the
company and the ordinary share-
holders were such that they were like-
ly to do it, there would have been
hardly any necessity for this Bill,
there would have been no necessity
for the Government to intervene at
all. They could have maintained the
rate of dividend and things would
have moved quite smoothly. There-
fore, the provision in this Bill to the
effect that if any company wants to
increase the rate of dividend it can
alter the articles as provided under
section 106 of the Companies Act....

Shri Naushir Bharucha (East
Khandesh): What about clause 5
which has an overriding effect?

Shri Morarka:
clause 5 reads:

Sub-clause (2) of

“{2) Notwithstanding anything
contained in this Act, a company
may, in the manner provided in
Section 106 of the Companies Act,
increase the amount of dividend
in respect of a preference share
beyond the limit specified in sec-
tion 3 or section 4 of this Act.”

Shri  Naushir Bharucha: What
about the first part?

Shri Morarka: The first part is
only about the provisions of the Bill.

Shri Naushir Bharucha: It has an
overriding effect.

Shri Morarka: Sub-clause (2} of
clause 5 empowers the company to
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give more. I do not know what is
the effect of it. In any case the com-
pany can do it, whether this clause is
there or not, because there is no pro-
hibition. I do not know why it was
considered necessary to put this clause
here. But even assuming for a mo-
ment that it was necessary, what I
submit is that it is not possible for
the preference shareholders to per-
suade the ordinary shareholders to
change the articles so as to sanction
more dividend to the preference
shareholders.

Now, I beg to submit again that the
confidence of the people, the general
invesiing public, in preference shares,
which by the Companies Act of 1956
suffered a serious blow inasmuch as
the voting rights were taken away,
wil]l diminish if you are going to give
another blow to these shares by re-
ducing even the income, the return or
the dividend on them. In that case,
Sir, I think the market for the pre-
ference shares will continuously
shrink and it would not be a healthy
thing for the growing jointstock en-
terprises or the jointstock sector in
this country,

At the time when the voting rights
were taken away it was argued that
so far as the preference shares are con_
cerned their income is assured, they
do not suffer any diminution and,
secondly, even when the company goes
into liquidation they will have the
first right in the division of assets. It
was argued, therefore, that these
people were not likely to suffer at
all and they should not have the same
rights in the management of the com-
pany as ordinary shareholders. There-
fore, we followed the pattern in Eng-
land and other places where the pre-
ference shareholders were not given
any voting rights. Accordingly here
also the voting rights were denied to
preference shareholders. I have not-
hing to say against the preference
shareholders being deprived of those
rights, My main point here is that
when it is nobody's intention—I can
understand if somebody says that he
wants these opeople to suffer a
diminution in their income—

(Regulation of
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that these shareholders should suffer
a diminution in their income, these
poor shareholders who have a fixed
income are suffering not only by the
general fall in money value but also
by such fiscal measures whereby there
is actually a physical reduction in the
rate of dividend.

12.28 hrs,
[Dr. SusHILA NAYAR in the Chair]

Madam Chairman, I, therefore, hope
that when the Bill is considered by
the Select Committee and when re-
presentations are made—the hon.
Minister said yesterday that he has re-
ceived many representations—the hon.
Minister and the Select Committee
would give due consideration to these
things and a little more sympathy
would be shown towards this class of
shareholders. I hope that their in-
come which is fixed and which is
more or less a-contractual obligation
on the company will not be allowed to
suffer.

Then, clause 7 of the Bill says:

“The Central Government may
by notification in the official
Gazette, make rules for carrying
out the purposes of this Act.”

I really cannot understand what are
those elaborate rules which can be
made under such a simple Bill. You
are asking the companies to increase
the preference dividend by 25 per
cent on tax-free shares and 7 per cent
on taxable shares. What rules can
the Government make for this? I
cannot understand why this power is
being taken, unless it is said that it is
absolutely a formal thing and it is as
a measure of abundant caution or pre-
caution. I think, Madam again, that
this clause, strictly speaking, is not
necessary. I myself being a Member
of the Select Committee, I do hope to
make these points again before the
Select Committee, and I also hope
that I would be heard and all these
views which I have submitted here
would be taken into consideration.
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Mr, Chairman: Shri
Bharucha.

Naushir

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
He is also a Member of the Select
Committee.

Shri Naushir Bharucha: 1 only wish
to make a brief review of the Bill:
olherwize I see there is a possibility
of the Dbusiness collapsing! As a
Member of the Select Committee, I
propose only to bring out the impli-
cations of the Bill without expressing
my wviews on the Bill. 1 think it
would be circumspect to do so and
reserve my right to speak in the
Select Committee.

Mr. Chairman: Let the hon. Mem-
ber go on with his speech.

Shri Naushir Bharucha: My hon.
friend Shri Morarka has perhaps
rightly complained that the revised

scheme of taxation on company pro-
fits and dividends introduced in 1959
has resulted in or introduced an ele-
ment of uncertainty so far as the
investment habits of certain classes of
people are concerned. It is wvery
necessary, because this is a very com-
plicated Bill, to appreciate clearly
what the position was prior to the re-
vised scheme of taxation on company
profits and also subsequent to it.
This House will appreciate that prior
to the 1959 Finance Act, there used
to exist in the Income-tax Act sec-
tion 49B. The procedure incorporat-
ed in the first sub-section has come
to be known as legal fiction to which
reference has already been made by
my hon. friend Shri Morarka.

Section 49B (1) says as follows:

“Where any dividend has been
paid, credited or distributed or is
deemed to have been paid, cre-
dited or distributed to any of the
persons specified in section 3 who
is a shareholder of a company
which is assessed to income-tax
in the taxable territories or else-
where, such a person shall, if the
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dividend is included in his total
income, be deemed in respect of
such dividend himself to have paid
income-tax exclusive of super-tax
of an amount equal to the sum by
which the dividend has been in-
creased under sub-section (2) of
section 16.”

Briefly, it really means this. Sup-
posing I am a shareholder of a par-
ticular company and I get a dividend
of Rs. 1,000, then in the returns of the
income-tax which I file, I will show
my income from dividends not as
Rs. 1,000 but roundabout Rs. 1,300,
because in doing so, I am supposed
to show the amount of tax which the
company has paid on my behalf.
Therefore, in claiming a refund, I
have to show that the dividend,
though it is given in cash as Rs. 1,000.
amounts to Rs. 1,300 or roundabout
that sum in my returns for income-
tax purposes. ‘This procedure is
known as the procedure of grossing
up. The scale of taxation of the
assessee is invariably lower than the
rate at which the company has paid
the tax. The Act of 1959 I mean the
Finance Act—abolishes grossing up,
and the complication has started om
that account.

What are the salient features of the
abolition of this grossing up process?
The salient features are, first the
legal fiction has been done away with
and, as a corollary to that, the taxes
on companies have been modified to
produce, according to the Govern-
ment, the same net annual revenue.
Companies now have to deduct tax at
the prescribed flat rate from the
dividend and hand it over to the
Government and the shareholder gets
a refund. Why did we do away with
grossing up? The Government men-
tioned that there were certain diffi-
culties experienced. First, there was
the difficulty in determining the com-
position of the profits of the company,
that is, how much dividend has come
from tax profit and how much divi-
dend from exempted profits. Second-
ly, it was also felt that there were
certain difficulties in determining the
composition of profits taken to re-
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perves in  earlier years when
the company declared dividends
from those reserves. Because
of these difficulties in calculating the
exact amount liable to tax, the Gov-
ernment said they would abolish the
grossing up system.

Then, what were the changes, the
Jegislative changes necessary for
doing away with this grossing up?
Sub-section (1) of section 4%B which
entailed a legal fiction has been delet-
ed. Secondly, section 49C, providing
for reduction by the amount of the
tax credit due to the shareholder
when the company obtains relief
from double taxation has also been
deleted, since this seetion was related
o the legal fiction. Then, section 16(2)
of the Income-tax Act, which, pursu-
ant to the legal fiction, provided for
the grossing up and determining the
amount to be grossed up has also
been deleted. Section 18 has been
amended and its scope enlarged to
provide for deduction of dividend at
source and its payment to the Gov-
ernment and for issue of refund cer-
fificates, There are certain conse-
quential amendments also. The
scheme is proposed to be enforced in
two stages which have been already
outlined in the speech of the Finance
Minister on the budget for 1959-60.

I shall first deal with the tax pat-
tern as it existed prior to the aboli-
tion of the grossing up system and
the tax pattern as it came into exist-
ence after the abolition. The Indian
companies paid income-tax of 30 per
cenl, a surcharge of 1'5 per cent. and
R super-tax of 20 per cent, prior to
the abolition, and this together made
up a total of 51 per cent, They also
Paid wealth-tax and excess dividend
tax, all of which totalled up to 58
per cent. With the abolition of gros-
ting up, what happened was that in
the income-tax and super-tax rates
of companies, were combined the
net incidence of tax on income, the
wealth tax and excess dividend tax.
In other words, instead of paying
separately, they were compressed in
ene flat rate. For the purposes of
advance payment under Section 18A,
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20 per cent was for income-tax, and
25 per cent. for the super-tax—which
is also called corporation tax—making
in all 45 per cent. Therefore, prior
to the abolition of grossing up, it
used to be 56 per cent. Now, it is
45 per cent., So, the companies gained
an advantage of 11 per cent.

What does this 11 per cent. exactly
mean? Of course, the wealth-tax on
companies was abolished and the ex-
cess dividend tax was also abolished.
But what does this 11 per cent. in the
hands of the companies represent?
The Government said that the com-
panies would be retaining this for
benefit of shareholder. If 1 may use
a comparison, it is like the retention
price for steel which is sometimes in-
creased by the Government, and
which goes to the companies. There-
fore, this 11 per cent. is surplus
money in the hands of the company
out of which the companies can afford
to step up the dividend on prefer-
ence shares. Of course, to an extent
they will be prejudiced by the new
revised scheme of taxation.

What happens actually is this. My
hon. friend Shri Morarka gave us an
instance as to how preference shares
which are taxed and preference shares
less tax—both these categories—are
affected. I am not going to express
my opinion because I shall reserve it
for the Select Committee. Shri
Morarka said that it is unfair that the
preference shareholder who contract-
ed with the company for a certain
guarantee, or stipulated amount to be
handed to him, should now be pre-
judiced by the operation of the law
in this revised scheme of legislation.

Let us consider exactly the nature
of the contract between the company
and the preference shareholder. What
is the interpretation of this contract?
I am aware of the fact that there
are two schools of thought amongst
lawyers, one taking the same view as
Shri Morarka and the other taking
a totally different view. Let us con-
sider the category where the company
says that the preference shareholder
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ghall be entitled to 7 per cent. free of
income-tax in the then existing state
of law. What does the prospective
purchaser of preference shares think?
He thinks, the company gives me 17
per cent. and I will get back refund
from the income-tax authorities to the
extent of Rs. 3-22. So, the prospective
preference shareholder steps up his
price and he is prepared to pay more
for purchasing fthe shares because he
counts the return at Rs. 10-22.

When the grossing up abolition
came, he suddenly found that those
Rs, 322 were blown off by a stroke
of the pen. Who makes good that
loss? Is the preference shareholder
entitled to it by virtue of his contract
with the company? Should the com-
pany make good that loss or should
the Government pay a part of the loss
in some form or another? The Gov-
ernment has paid part of the loss be-
eause it has stepped down the taxes
to the extent of 11 per cent. 5till
the shareholder is not completely
compensated. Greater trouble arose
because there were certain companies
which told the shareholders point-
blank, ‘“What are you talking of the
contract? We have not guaranteed to
immunise you from the operation of
the law. We have said, we shall pay
you 7 per cent. and the Government
paid the rest. What you do after-
wards between the Government and
yvourself is not the concern of the
company, Our agreement is to pay
vou 7 per cent. cash and we have
paid that. What more do you want
from us? If incidentally you were
deriving an advantage to the extent
of Rs. 3'22 because the Government
gave you that refund and now if the
Government does not choose to give
you that, go and fight it out with the
Government.” So, the preference
shareholder is left between the devil
and the deep sea, the devil being either
the Government or the company and
the deep sea being the other,

Government have now come out
saying, let us help out the preference
.~.fhargholder Thev haye said. we shall
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enact legislation and in that we shal
provide that companies which have
not paid dividend at a particular rate
shall be compelled to pay dividend
at that rate. Government have cal-
culated and so far as tax-free prefer-
ence shares are concerned they have
stepped up the rate by 25 per cent. of
the stipulated rate and the preference
shareholder would be benefited to am
extent at least.

Similarly in the other case where
the preference shareholder holds the
shares subject to the payment of tax,
there is that 7 per cent, because in
actual practice, both come to the same
amount, It is roughly calculated that
as a result of the Bill, the preference
shareholder who is taxfree will get
Rs. 1'20 more and the preference
shareholder subject to the tax will
also get Rs. 1'20. Therefore 25 per
cent. and 7 per cent. is merely a
matter of arithmetical calculation and
that is how the Government propose
to remedy the evil.

As a result of the abolition of the
grossing up, a virtual crisis came omn
the stock exchange, Preference shares
collapsed like anything. As Shri
Morarka rightly pointed out, prefer-
ence shares were regarded as a ster-
ling form of investment in that the in-
vesters felt that their amount was
safe and though there was no possi-
bility of appreciation of capital to
any large extent, their income was
guaranteed and so it became by and
large a sort of customary investment
for widows and others who did not
like to go in for speculative counters.
That being so, Shri Morarka contends
that somebody must make good the
entire loss. So, what the Select Com-
mittee has to consider is the question
of principle: Should the Government
step in to make good the entire loss
suffered by the preference shareholder
as a result of the abolition of the
grossing up system? Should the Gov-
ernment at all step in and/or should
the Government step in to a certain
extent only? These are matters on
which I will not express my opinion
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here. As I said, I am speaking with
circumspection, being a member of
the Select Committee. I am just high-
lighting the issues involved. This is
one issue.

The second issue is this larger ques-
tion of interpreting the memoran-
dum of association of the company.
‘Some companies might have worded
it in one way and others in another
way. So, genuine difficulties may
arise in the case of companies even
though they may desire to pay more
‘to the preference shareholders. Shri
Morarka said, in such cases very pro-
bably conflicting interests of the
‘equity shareholder and the preference
shareholder would come in and since
the preference shareholder has not
got a vote, the equity shareholder
-would not like to have his income
eroded by parting with a share of the
additional amount to the preference
shareholder. 1 think has fears are
unfounded, Why, I shall explain in
greater detail in the Select Com-
‘mittee,

Various other issues also arise.
Firstly, should the Government create
a precedent by intervening in the
contractual relations between com-
panies and chareholders? That is the
fundamenta] point thrown out by this
Bill. Whether the Government was
justified in abolishing the grossing up
'system, whether the difficulties which
they put forward were really genuine
difficulties, etc. are matters with
which we are not concerned, because
abolition of grossing up system is an
accomplished fact and we have to
proceed from that fact. But there is
no doubt that Government were per-
fectly wrong when they said—it was
clear from the budget speeches also—
that they will so revise the taxation
scheme of the companies that virtual-
ly the companies will have the same
net amount available for distributing
to the shareholders. That is not
correct, Not only preference share-
holders have suffered, but equity
shareholders also have suffered. There
is no gainsaying that fact. The dimi-
nution in the income of the equity
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shareholder ranges between 4 and
10 per cent. Where has that money
gone? Of course, it has gone into the
pockets of Government, The difficulty
put forward by Shri Morarka is
really a tussle between Government
refusing to part with what it has al-
ready pocketed and the poor share-
holder crying for justice. That is the
real issue. Again I will not say to
what extent Government is right; I
shall give my views in the Select

Committee, -

As I said, one issue is: should the
Government create a precedent by
intervening in the contractual rela-
tions between companies and the
shareholders; secondly, if the inter-
vention is in preference shares, why
not in equity shares? I am not
answering those questions; I am
only posing them with the object of
inviting comments from the House.
If necessary, I shall say what I have
got to say in the Select Committee.
So, the second question is: if inter-
vention in preference shares is re-
garded as legitimate, why should not
the equity shareholders also get some
relief?

Thirdly, if intervention is justified,
why not intervention to the full ex-
tent? Or, why not intervention to a
lesser extent? Where will you stop?
Again, should not the Government in-
tervene to compel all types of compa-
nies to disgorge tax relieves which
they say they have released for the
benefit of the shareholders? That is
also g problem which should be taken
into account.

I may here point out that this abo-
lition of grossing up system is going
to have totally unexpected results in
another direction. 1 am referring te
the shareholders of electricity com-
panies. As the House is aware, under
the Electricity Act of 1948, electricity
is a highly regulated industry., What
normally happens in the case of ordi-
nary companies as a result of this
Bill cannot happen in the case of
electricity (Supply) companies. 1 will
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explain why that is so. Under Sche-
dule VI of the Electricity (Supply)
Act of 1048 the clear profit of the
electricity companies is restricted to
a particular figure, which is two per
cent. more than the ruling Reserve
Bank rate. The electricity company
cannot so charge its rate of electri-
city as to derive a greater income in
order to be able to comply with the
provisions of this Bill. You will see
that this Bill does not present any
difficulties in implementation so far
as ordinary companies are concerned.
But, so far as regulated industries are
concerned, they are working under
another Act. Now what is actually
happening under the Electricity (Sup-
ply) Act is that the benefit of this tax
relief by Government, which Gov-
ernment desire should go to the in-
vestor and the shareholder, is going
to be transferred to the consumer of
electricity and not to the investor,
because that is the scheme of Sche-
dule VI of the Electricity (Supply)
Act. Therefore, this has also a reper-
cussion in a totally different direction.
What should be done about it? I will
reserve my comments on getting over
this difficulty for the Select Commit-
tee. So also my views on the guestion
whether any clause should be inserted
in this Bill to amend the Sixth Sche-
dule of the Electricity Act.

1 have spoken with circumspection
and I have not given out my mind
and my views on the various issues.
I have only highlighted the problems.
The purpose why I raise these issues
is that I would like to invite my
friends like Professor Sharma to stand
up and speak, if they are not members
of the Select Committee —I do not
know whether he is a member of the
Select Committee—and give out their
views so that we can take inio con-
gideration those views in the Select
Committee,

1t is a good thing that Government
have accepted this proposition and
they are referring the Bill to the
Select Committee. There are many
complicated problems connected with
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this Bill and I am sure the Select
Committee will look into them. For
the present, let us wait and see what
the other hon, Members have to say
on the issues to which I have referred.

Dr. B. Gopala Reddi: Only two
members of the Select Committee
have spoken on this Bill, contrary, I
suppose, to the practice in this House.
One hon, Member has spoken with
great circumspection and highlighted
all the issues contained in this Bill
without giving any opinions of his
own. The other hon. Member criti-
cised the principle of the Bill in a
way, without throwing out any con-
structive suggestions. He did not
fully say whether the entire com-
pensation should be paid by the man-
agement or whether it should be en-
hanced but he only tried to criticise
the provisions of the Bill.

Having accepted the principle of
removing the legal fiction in March
1959, this is only a concomitant of
what has been done previously. Some
of the criticisms levelled today are
devoid of substance because we are
only following what we have agreed
to do in March 1959, If the legal
fiction was to be continued, it should
have been done in March 1959 when
the Finance Bill was considered.
Having decided then that it should be
removed now there is no point in
criticising this Bill.

I do not know whether it is between
the equity shareholders and the pre-
ference shareholders, or between the
preference shareholders and the Gov-
ernment, or between the preference
shareholders and the companies. All
that have been highlighted very aptly
by the hon. Member, Shri Bharucha,
though no opinion was expressed by
him on these points.

Shri Morarka's criticism is mainly
on the assumption that the grossing
was to continue for all time to come
without any wvariation and it will con-
tinue to be at 31'5 per cent. Govern-
ment gave no assurance to any person
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er any company or any preference
shareholder that the grossing will be
retained for all time to come under
section 489B of the Income-tax Act.
Secondly even if it is retained, this
31.5 per cent. was again a variable
figure. It was varying up and down
and there was no guarantee ever
given by the Government that this
31'5 per cent. will always be retain-
ed, So, these two assumptions do not
exist. Government gave no  assur-
ance that the grossing will always be
kept and that it will always be kept
at 31.5 per cent.

Shri Morarka: I am sorry, the hon.
Minister has misunderstood me. I
did not say that they gave any assur-
ance. 1 was referring to what a
preference shareholder was  getling
before the new scheme came and what
he will get under the new Bill. I said
that he will suffer a loss of 3-23 per
cent at the rate of 31:5 per cent
refundable,

Dr. B. Gopala Reddi: This point
was partly covered or answered by
the hon. Member, Shri Bharucha. He
has raised the point from the com-
pany's point of view.

Shri Naushir Bharacha: 1 analysed
it. I have not said. “This is my
view.”

Dr. B. Gopala Reddi: After all, we
pguaranteed 7 per cent or 10 per cent
tax free, and we are giving them 7
per cent or 10 per cent tax free. The
rest of the matter you have to settle
with the company. Shri Bharucha
has himself explained that point very
clearly.

Shri Merarka: At that time, the
eompany was giving 7 per cent; also,
it was giving to me a credit of 3.23
per cent.

Mr. Chairman: I think the hon.
Member is also a member of the
Select Committee, He can clarify it
there.

Dr. B. Gopala Reddi: Both of them
are members of the Select Committee.
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Mr. Chairman: They can iron out
their differences in the Select Com-
mittee,

Dr. B. Gopala Reddi: As I said, the
grossing is not a permanent fixture
of company administration or the
distribution of dividends. And there
was no sanctity about this 31'5 per
cent, Therefore, it is not a matter
between the Government and the
preference shareholder now. It is
mainly a matter between the pre-

ference shareholder and the equity
shareholder.
Shri Bimal Ghose (Barrackpore):

Is it a notice that the 45 per cent
will now be increased?

Dr, B. Gopala Reddi: Who has ever
given the guarantee that 45 per cent
will always remain at 45 per cent?
It can be reduced to 40 per cent any
day, or it can be enhanced to 50 per
cent. It is a matter for the Finance
Bill, and the Finance Minister will
announce it on the 28th of February.
After all, I am not revealing any
secrets of the Government about that
figure now. For the time being, the
figure will remain at 45 per cent. It
may be reduced or enhanced accord-
ing to the needs of the Third Plan
and things like that.

This is mainly a matter between the
equity shareholders and the prefer-
ence shareholders and, to some extent,
we expected that they will decide it
among themselves, We waited all
these months thinking that the com-
pany itself will see the reason of it
and compensate the preference share-
holders to some extent. But many
of them, though willing to do it, could
not do it because of the provisions of
section 106 of the Companies Act,
and things like that. This matter was
considered by the House and even by
the Select Committee and we have
decided to have a little revision when
the Companies Act comes up for
amendment. But that is a different
matter.



363 Preference Shares

) [Dr. B. Gopala Reddi]
12:59} hrs.

[SHRI JacanaTHA Rao in the Chair]

“We waited all these months. They
-could not do it or they were not wil-
Tling to do it. To some extent, we
have come to their rescue, mnamely,
25 per cent .

Shri Naushir Bharucha: You
started that quarrel and now you are
coming to their rescue,

Dr. B. Gopala Reddi: ..25 per cent
with a provision that if they choose to
do it, if they can do it and if they are
willing to do it, they can enhance it
to whatever percentage they want.

Although it is a difficult process,
because the preference share-holders
have no voting rights, anyhow the
equity shareholders will not be so
unreasonable. 1f large profits accrue
to a company, they will also be willing
10 share them with the preference
shareholders. We expect so. There
is a provision made here for 25 per
cent. That is only the floor level. It
is only the minimum that is guar-
anteed to them. In addition to what
they were assured previously they
could always be given anything extra.
Therefore 1 do not think that we come
very much into the pieture except, of
course, to the extent that preference
sharcholders also must be treated
with sympathy by the company itself
and not by the Government. The
Government only comes in very inei-
dentally, But of course these are the
difficulties.

13 hrs.

Though it is a simple Bill we wanted
it to be thrashed out in the Select
Committee. We anticipated all this
highlighting of the provisions of the
Bill by Shri Bharucha and the criti-
cism of Shri Morarka. We came *0
certain conclusions. We thought that
25 per cent. minimum with a provi-
sion for any enhanced thing will
meet the ends of justice. Therefore
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being referred to the Select Com-
mittee. All these critical matters,
points of interpretation, whose respon-
sibility it is to make good and why
the preference shareholder is getting
less than what he was getting pre-
viously should be thrashed out in the
Select Committee. 1 am sure the
Select Committee consisting of people
who know the Income-Tax Act and
things like that will consider all
these things. There are 15 of them
in the Select Committee. We have
just now seen that only members of
the Select Committee are speaking
and not other hon. Members. The
composition of the Select Committee
is also very proper in that only people
who take interest in these matters
are put in the Select Committee.

Shri C. K. Bhattacharya (West
Dinajpur): Only people who are put
in the Select Committee take interest?

*

Dr. B, Gopala Reddi: Ordinarily
hon. Members who are not in the
Select Committee should speak.

Dr. M. S. Aney (Nagpur): ‘They
have reserved their speech for the
report of the Select Committer (o
come.,

Dr. B, Gopala Reddi: They have
reserved their judgment. It is good
in a way. Let the Bill be thrashed
out in the Select Committee. There-
after the report of the Select Com-
mittee will be fully discussed in this
House. 1 do not know what amend-
ments and things like that will be
moved and accepted by the Govern-
ment. It is a matter which we can
discuss wvery leisurely in the Select
Committee. Therefore I have noth-
ing more to say except that what we
have done is not greatly unreasonable,

Shri Morarka: It is
reasonable,

perfectly

Mr. Chairman: The question is:

“That the Bill to regulate divi-
dends on preference shares of

-we came to this conclusion. It is

e - v
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certain companies, be referred to
a Select Committee consisting f
Bhri Naushir Bharucha, Shri
Mulchand Dube, Shri Aurobindo
Ghosal, Shri Bimal Comar Ghose,
Shri Mool Chand Jain, Shri
Prabhat Kar, Shri M. R. Masani,
Dr. G. S. Melkote, Shri Radhe-
shyam Ramkumar Morarka, Shri
Narendrabhai Nathwani, Shri
P. R. Ramakrishnan, Shri Sat-
yendra Narayan Sinha, Shri
G, D. Somani, Shri Ramsingh
Bhai Verma and Shri Morarji
Desai with instructions to report
by the 5th December, 1960.”

The motion was adopted.

13.03 hrs.

INDIAN MUSEUM (AMENDMENT)
BILL

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Mr. Chairman, Sir, I beg to
move:

“That the Bil]l further to amend
the Indian Museurn Act, 1910, as
passed by Rajya Sabha, be taken
into consideration.”

The Indian Museum, Calecutta, is
ore of the premier institutions of
Asia and was formally established in
186€, but it came into existence some
eighty years earlier through the
initiative of the Asiatic Society,
Calcutta, whose collections stil! form
a substantial part of the Museum's
rich treasure of antiquities and scienti-
fic and art objects. 0Of the six sec-
tions of the Museum, namely,
Archaeology, Anthropology, Art,
Geology, Zoology and Industiry, only
the Art section is directly under the
control of the Trustees while the
others are under the administrative
control of the respective Surveys or
Departments. With the exception of
the Geological Survey, the remaining
Surveys and Departments are now
attached te the Ministry of Scientific
Research and Cultural Affairs.
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Museum
(Amendment) Bill

According to the Indian Museum
Act, 1910, which is the substantive
Act of the Museum, all the exhibits
in the Museum west in the Trustees,
but they are de facto properties of
the concerned Departments of the
Government of India and the Trustees
have only visiting powers. The
administration of the Museum is also
vested in the Trustees, but again, the
different sections are in fact run
directly by the different Surveys to
which they belong,

This dual control was not satisfac-
tory at any time but in the past this
has not mattered so much as today.
In recent years, the work of the
different Surveys has expanded
enormously and demanded more and
more of time of the Directors of these
Surveys. I may just give two
examples.

In the case of the Geological Sur-
vey of ‘ndia, you know how in recent
years exploration work has been
greatly expanded and the Geological
Survey has really come into its own
only in the course of the last five or
at the most ten wyears. Similarly, in
the case of the Botanical Survey and
the Zoological Survey, the establish-
ment of regional stations, the explo-
ration of the flora and fauna of India
have been undertaken on a much
larger scale and more intensively only
in the last five or at the most seven
vears. As a result today the Direc-
tors of these Surveys have to give far
greater time to their own Departments
and also to tour different parts of the
country so that their staying in Cal-
cutta for the Museum where the
Board of Trustees meet almost once
a month, if not more frequently, is
very often difficult.

Simultaneously, great advances
have been made in museuoclogy all
over the world in the last fifty years.
Thus, while the Indian Museum has
one of the richest collections in Asia,
it has grown in an unplanned manner
and the whole present organisation is
a result of compromises and exped-
ients.
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Since 1831, there have been repeated
attempts at reforming the work of
the Museum., It was then proposed
to put the wvarious sections of the
Museum under the administrative
control of a Director, but as there
was a world-wide economic recession
in the early thirties, this proposal
was not pursued, At least that is the
explanation that I can find why the
proposal was not vigorously pursued
at that time. All of you remember
that the years 1930 to 1934 were a
period of great economic distress and
there was stringency and reduction
in almost every department of Gov-
ernment’s activities. So this idea of
a whole-time Director was not pursu-
ed.

In 1946, Colonel Sewell, the then
Director of the Zoological Survey
observed:

“The impression that I came
away with was that the Trustees
instead of acting as the trustees of
a great and extremely wvaluable
museum were behaving more
like the caretakers of a mauso-
leum.”

This coming from one who was him-
self a trustee is, I think, ample reflec-
tion of the way in which the grow-
ing needs of the Museum could be
met by people who did not have the
time to spare for its activities.

I need hardly say that the Indian
Museum Act, 1910 has today become
completely out of date. Fifty years
is a long time for any legislation to
retain its usefulness, especially legis-
lation which deals with a growing
service. When to that fact you add
that during these fifty years there
have been vast changes in the Indian
political scene and in the Indian edu-
cational world, you can easily under-
stand that the Act of 1910 is comp-
letely out of date today. I will have
occasion to refer later while discus-
sing the constitution of the Trustees
how things which were easily accept-

NOVEMBER 15, 1960

Museum 368
(Amendment) Bill

able in 1910 but cannot be accepted
today have been allowed to continue
simply because the Act has not been
amended till now.

Museuology in the last fifty years
has made tremendous progress
throughout the world and we are to-
day planning our National museumns
not merely as static repositories of
relics of the past but dynamic instru-
ments for the cultural and scientific
education of the people, This requires
that there should be far greater atten-
tion paid to the planning of the
museums and that the different ser-
vices of the Museum are properly
organised. The present Bill is, there-
fore, a long overdue measure for
improving the working of the Museum,
but at the same time we have tried
to make the changes as moderate as
the circumstances will permit.

Those hon. Members who have
seen the Bill will recall that there
are 13 clauses in the Bill. Out of
these 13 clauses of the Bill which I
am placing before the House, eight
are of a purely formal, consequential
or verbal nature so that only five
clauses have some importance. For
example, there is a section in the
old Act that members who had been
appointed under the Act of 1876
ceased to funciion from such and such
a date. Obviously there is no point
in continuing that section any longer.
As I have said, out of 13 clauses,
eight are of a purely formal, conse-
quential or verbal nature. Three of
the remaining five clauses seeck
improvement of existing provisions
based on experience and normal
practice of administration. Only two
amendments are major.

I will take first the three amend-
ments which deal with procedural
matters. Of the three clauses deal-
ing with the improvement of existing
provisions, the first is for prescribing
a date for submitting budget estimates
for the next financial year. Even
under the existing Act, annual reports
and audited accounts have to be sub-
mitted to Government, but there is
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no provision for preparation and sub-
mission of annual budget estimates
or for advance intimation of the pro-
gramme of activities for the coming
year, with the result that there is
very often no proper planning, and
we do not know beforehand what
would be the kind of programme that
the museum would like to follow in
the next year. It is obvious that it
will make for better working if the
trustees prepare and submit to the
Central Government before a pres-
cribed date budget estimates for the
next financial year. I may add that
this is a normal administrative proce-
dure adopted in all recognised insti-
tutions, and it is surprising it was not
done earlier in the case of the Indian
Museum.

The second of these three amend-
ments deals with the rules for recruit-
ment and the conditions of services
of officers and other employees of the
museum. At present, the trustees
have the power of appointing officers
or servants on such pay as they may
think fit, but subject to the previous
sanction of the Central Government;
which means that in every case where
it is proposed to appoint anybody or
create a post, an ad hoc reference
has to be made. Instead of such ad
hoc reference, we are now proposing
that general rules should be made
which, after approval by Parliament,
will become the governing regulations
of the museum. This will also lead
to the removal of ambiguities and
doubts, Under section 13 of the exist-
ing Act, all employees of the museum
are deemed to be public servants,
and this had naturally led them to
expect that they would have exactly
the same conditions of service in
respect of salaries, allowances and
pensions. As one who is not a legal
expert, this was also my view, but
we have now been advised by the
highest legal authorities in the land
that this is not so and that the emp-
loyees of the museum cannot claim
the same prerogatives as government
servants, even though they have been
described as public servants for other
purposes. Therefore I felt that if
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this is the position then it is much
better that the position should be
clearly stated and that the employees
of the museum should be governed
by rules framed specifically for the
purpose, And, as I have said, these
rules will be framed in consultation
with the trustees and will be placed
before Parliament before they become
operative.

The third of these amendments
dealing with the improvement of the
administration gives Government the
power to frame rules subject to ap-
proval by Parliament. This rule-mak-
ing power is of a normal character and
deals with matters of detail which
cannot be provided by statute. These
rules will be laid before Parliament
and would be subject to approval,
disapproval or modification by Parlia-
ment 50 as to ensure the full control
of Parliament over the rule-making
powers of Government. Further, I
have provided that in making these
rules, the trustees will be consulted
and any suggestions that they may
make will, of course, be given due
consideration.

I now come to the two substantive
changes proposed in the amending
Bill. These deal with the constitution
of the Board of Trustees and the
assumption by the Central Govern=-
ment of the power to issue directives
in matters of policy.

At present there are 18 trustees, of
whom seven are officials—six serving
the Government of India and one
serving the Government of West
Bengal. These are government ser-
vants. In addition. the Central Gov-
ernment has, even under the existing
Act, the power of nominating four
persons: so that, if Government at
any time wished it could have seen
that eleven members of the Board of
Trustees were people who always
represented its own point of view.
But Government has not as a matter
of fact tried to exercise any such con-
trol and has given full freedom to the
Board of Trustees. But at the same
time we feel that a bigger body has
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not been as effective as a smaller
body would be; and this was also
the recommendation of the Committees
of 1931 and 1955. I have already
mentioned that the responsibilities of
these officers have increased wvastly.
Their areas have expanded and they
are undertaking today work which
was not even thought of before. In
spite of their best intentions, there-
fore, it has not been possible for
them to give the necessary time and
attention to the Museum as trustees.
We have also to remember that the
Trustees of the Indian Museum are
not only trustees but they are also
for all practical purposes the manag-
ing body. The result has been that
because these officers have not been
able to give sufficient time, sometime
it has turned out that ome or two
persons have been able to do prac-
tically whatever they liked with the
Museum and some of the difficulties
of the Museum in the last seven to
eight years have been due to this
fact,

Since 1831, it has been repeatedly
suggested that there should be a
more compact managing body. The
two Committees appointed in 1931 and
1955 went so far as to suggest that
the Museum should be taken over
completely by Government and run
under a Director. We did not, how-
ever, consider this desirable or feasi-
ble. This institution was originally
set up and has been developed by
voluntary effort and has a long tradi-
tion of its own. We therefore decided
to retain the present character of
management but reduce the member-
ship of the Board of Trustees from 18
to 11.

The first major reduction is to bring
the number of ex-officio official
trustees from seven to two. We are
also deleting the provision giving
representation to the British Indian
Association and the Bengal Chamber
of Commerce. You can well appre-
ciate the reasons why in 1910 the
Bengal Chamber of Commerce, which
is really a chamber of the European
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industrial and commercial interests
in the country, was given to such
interests representation—and that was
the only representation given by the
Act in 1910. The British Indian
Association was also in those days a
fairly important body representing
mainly the landlords of Bengal—and
¥ou can, again, understand why they
of all bodies were given representa-
tion on this Board. Their existence
on the Board is a relic of the past
times and their continuance today can
no longer be justified. For, there are
many other Chambers of Commerce.
And, so far as other bodies are con-
cerned, there are many bodies, even
in Calcutta, which are far more
active and far more representative
than the British Indian Association.

In the existing Act, the Calcutta
University is represented by a nominee
of the Syndicate. We are suggesting
instead that the Vice-Chancellor of
the University should be a member.
Similarly, in place of an officer of the
Government of West Bengal, namely,
the Principal of the Art School, we
are suggesting 8 nominee of the
Government of West Bengal. There
is no radical change: even previously,
the West Bengal Government had a
representative through the Principal
of the Art School. We are giving a
wider choice. They may now nomi-
nate either the Principal of the Art
School or anybody else they wish.

We are also proposing to strengthen
the Beoard by the appointment of two
new trustees, namely, the Governor of
West Bengal as the Chairman and the
Mayor of Calcutta. The appointment
of the Governor as ex-officio Chairman
will give both dignity and status to
the Board and also ensure co-opera-
tion of the State Government. It
seems to me surprising that there was
no representative of the Caleutta Cor-
poration on the Indian Museum, and I
feel that the Museum must have some
connection with civic life, and there-
fore we are suggesting that the Mayor
will be a member of the Board of
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Trustees. The association of the
Mayor with the Board of Trustees
will enable the Museum to function
more effectively in co-operation with
civic life.

This is the one substantial change,
namely, reducing the number of trus-
tees from eighteen to seven and re-
ducing very drastically official repre-
sentation. For instance, my Ministry
had five nominees on the Board of
Trustees. In place of that, under the
new proposals, there will be only one,
namely the Secretary.

The only other substantial change
that I am introducing in the Bill is
to give the Central Government the
power 1o issue directives to the trus-
tees on matters of general policy.
Such directives are not issued except
in extraordinary circumstances, but
whenever they are issued they are
subject to the control of Pariiament.
In the case of an autonomous body
like the Indian Museum, I feel that
the power of issuing directives by the
Government is more necessary, as
otherwise, the Board of Trustees,
though largely appointed by the Gov-
ernment, is not responsible to any-
body. It is not responsible to the
Government because it is an autono-
mous body and it is not responsible to
Parliament because it can say, as an
autonomous body, we are not bound
to give any reply. The only control
that the Government can exercise is
through grants, by withholding grant
if it came to such an extreme posi-
tion, I am sure you will agree that
that is a measure which should never
be adopted. It is far better that,
instead of leaving the entire control
to a small group, there should be the
final overriding authority of Parlia-
ment.

Dr. M, S. Aney (Nagpur): On a
point of order, Sir, the hon. speaker
should address the House and not a
tew Members sitting on that side.

Shri Humayun Kabir: I am sorry if
I had turned this side. I thought 1
was addressing the Chair, From thir
place, the angle is on this side.
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In the case of an autonomous body
like the Indian Museum, this power
of issuing directives is necessary as
otherwise, the Board of Trustees,
though largely appointed by the
Government, is not responsible to-
anybody. The museum is maintained
mainly from public funds and it is
both desirable and necessary that
Parliament as the supreme body of
the nation should have a control over
all guestions of policy. Even then,
we have provided in the Bill that,
before any directive is issued under-
this clause, the Trustees will be given
an opportunity to express their views.
Of course, full consideration will be
given to any such views.

In moving this Bill, T would submit
that it is of a nature which is non-
controversial. Eight of the clauses
are purely of a verbal legal nature.
Three are improvements in procedure
which have been generally accepted
in almost all other Bills which have
been enacted by this House in recent
times. The two substantial things are
about reduction in the number of
Trustees and about the issue of direc-
tives. These are matters which have
been considered by this House again
ang again and in fact, in recent times,
the general tendency of the House has
been to see that, even in the case of
autonomous bodies, ultimately autho-
rity remains with Parliament, since
Parliament, ag the custodian of the
rights of the people and is the body
which votes all the moneys that are
expended for public purposes, it
should have a say in the matter.

With these words, I commend my
Bill for acceptance of the House,

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Museum Act, 1910, as
passed by Rajya Sabha be taken
into consideration.”

Shri Morarka (Jhunjhunu): Mr.
Chairman, I wish to enquire of the
Minister one point: whether he has
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taken intp consideration the provi-
sions of the Indian Statistical Insti-
tute Act which was recently passed by
this Parliament ang which institution
was given the recognition as a national
institute. Since this Bill is of the
same type, I would like to know whe-
ther the provisions of this Bill are
similar to the provisions in that Bill
or if they are different, why they are
-different.

Shri Humayun Kabir: I will deal
with these when I reply.

Mr, Chairman: The hon. Minister
will reply in the course of his reply.

Shrimati Sucheta Kripalani (New
Delhi): It will help us to understand
the point if he makes it clear. There
is no radical difference between the
two institutions. They are similar
institutions.

Shri Humayun Kabir: On this point,
I will have one remark to make. The
Indian Statistical Institute is primarily
an educational and research institute.
It is doing new exploration work and
therefore, it is quite different from a
museum. In the case of the Indian
Museum, we adopt the same procedure
as in the case of the other national
museums in the country and of similar
museums elsewhere in the world.

Shrimati Sucheta Kripalani: I had
given notice of an amendment that
this Bill be referred to a Select Com-
Tnittee,

Shri Humayun Kabir: I have not
received any such notice,

Mr. Chairman: I do not find any. It
is not here.

Shrimati Sucheta Kripalani: I had
sent it. Where is it?

Dr. Samantsinhar (Bhubaneshwar):
What about my amendment?

Mr. Chairman: May I know when
‘the hon. Member gave notice of it.
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Shrimati Sucheta Kripalani: In the
morning.

Mr, Chairman: Then, it is out ef
order. At least 24 hours’ previous
notice is required.

Shri Morarka: You may waive it
It is in the discretion of the Chair.

Shrimati Sucheta Kripalani: It cam
be accepted, '

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, I welcome this Bill
As it has been described by the hon.
Minister, it is a non-controversial
Bill. It is true that our couniry has
taken about 50 years to wake up to
the status, functions and objectives
of the Indian Museum. But, still it is
good that we are doing something to
give a new set-up to this Indian
Museum.

1 feel very proud of the fact that
the Minister wants to make this
museumn a full self-governing national
museumn for the eastern region of
India. It is a very hopeful sign of
the times that we are going to have
such museums in all the regions of
India and that these museums are
going to be not a collection of old
and antiquated things but something
that is being renewed every year,
every month, every day. That is to
say, these museums would represent
not something static, but something
dynamic, and these museums will be
responding to the needs and urges of
our people as they arise. I hope that
something would be done to have
museums of this kind in all the other
regions of the country also, so that
India is not deficient in this particular
kind of educational apparatus.

I think the hon. Minister was very
right when he said that the art and
science of museums has advanced
greatly. If one goes to some of the
progressive countries of the world,
one finds that the museums are the
most cherished objects of those coun-
tries, They are not only show pieces
to be shown to visitors and travellers.
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They are also very effective instru-
ments of public education. There are
days which are set apart for school
boys and they cam go and visit these
museumg on those particular days.
There are days which are set apart for
University students. They can go to
the museums on those days. At the
same time, museums are not thought
to be merely silent places where you
can look at things and admire them.
Some of these museums have wvery
effective service guides. These guides
are always there to explain to the visi-
tors the beautiful places and the bea-
utiful spots and the objects which are
there. There is no mention of this
in this Bill. But, that would be one
of the functions cf the administrative
service to see to it that we have a
very adequate number of guides. Un-
fortunately, guides in my country have
not been trained and educated
properly. These guides should be
such as are well versed in the lore
which the museum has to show. I
remember I visited last year the
museum in Moscow. I was amazed
to see the richness of its collection. I
was more amazed to see the know-
ledge of the guide there and the way
he explained ang interpreted the
things and the interest that he took
in showing the people round. In my
country, guides are generally tired
and exhausted persons. They are
generally those persons who know
little of the museum and less of the
things that it contains. Therefore it
is a very sorry tale that they tell. I
hope something will be done to make
up this deficiency that exists.

I believe that while this Museum
will be doing all those services which
it should render, at present, it will
be, as the hon. Minister said, a very
adequate medium of cultural and
scientific education. These words are
very weighty words. I believe that
the scientific aspect of this museum
will be more strengthened. This
museum is now meant more for scho-
lars and savants than for anybody
else. It should be seen to it that
some of the popular aspects of this
1260 ( Ai) LS—6.
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museum are augmented so that the
general public can take more advant-
age of it than before,

Coming to Clause 2, I am glad that
the hon. Minister has reduced the
number of trustees. Whether there
is any virtue in reduction or increase
I do not know, but since he has
thought it fit to reduce the number
of trustees, I do not want to have
any quarrel with him on that score,
but there is one thing which makes
me very unhappy then I go through
the constitution of the board of trus-
tees. I think every autonomous body
that we have get up in this House
has enlisted the active interest of the
members of this House; that is to
say, some kind of representation has
been given to the members of the
Lok Sabha on that body. It has been
done so that the Lok Sabha is kept
constantly in touch with the activities
of that body so that it can, on the
floor of the House, present a very
clear and coherent picture of that
institution. Though according to the
hon. Minister the British India Asso-
ciation and the British Chamber of
Commerce are things of the past I
must say that the constitution of the
board of trustees in this Bill has
been done in the same old spirit of
the British India Association and the
British Chamber of Commerce. Gene-
rally they used to rely on nominations,
and here also I find that it is one
string of ex-officio members or nomi-
nated members. Of course, I have
nothing to say against the Governar
of West Bengal She should be
there. I have nothing to say against
the Secretary to the Government of
India; he should be there. I think
sometimes the Calcutta Corporation
has two mayors, but I am glad they
are going to have only one mayor on
this boarg of trustees. The Vice-
Chancellor of the University of Cal-
cutta should be there; he represents
learning and scholarship and the
educational interests of that State.
The Accountant-General is a necess-
ary evil everywhere, and I do not
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see any reason why he should be kept
out of it Then there are four per-
sons to be nominated by the Central
Government and one by the Govern-
ment of West Bengal. I think this
has been done in accordance with
the laws of proportion that since the
Government of West Bengal is having
one representative, the Central Gov-
ernment should have four, or wvice
versa. It is very good arithmetic, and
I think it redounds to the credit of the
hon. Minister that he has been able
to fix such a proportion. Of course,
one person should be nominated by
the Asiatic Society of Calcutta,

Therefore, I say that when I took at
the composition of the board of trus-
tees I find one unrelieved, dreary
panorama of nominations. I respect-
tully submit that the board of trus-
tees should be constituted by giving
some representation to the members
of the Lok Sabha and some represen-
tation to the members of the Rajya
Sabha also. Since the Rajya Sabha
consists mostly of nominated persons,
they may think that it is in agree-
ment with the character of the pre-
sent composition of the board of trus-
tees to some extent, but here we all
come after fighting very big elections,
and I believe that we are wedded to
the principle of elections and demq~
cracy. I think this undemocratic
edifice in democratic India will be an
anachronism. It will be a museum
piece in itself. Therefore, I think
something should be done to take
away this aspect of officialese from
this Bill.

In Clause 3(1) the quorum has been
reduced from 9 to 6, and in Clause
3(2) from 6 to 4 This quorum is a
ticklish business. When they are
discussing such intricate matters, it is
not right that six persons out of
eleven should constitute the guorum.
After all, these persons represent
certain academic interests. So, in a
body like this where the academic
interests take precedence over all
other kinds of interests, the quorum
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should be higher, for the simple reason
that all these interests should have a
proper and adequate say in the
matters which affect them. If the hon.
Minister thinks that the person whose
business is going to be transacted on
a particular day will alone be pre-
sent and the others absent, that
assumption will not be conducive to
the efficiency of the board of trustees.

In Clause 6 a distinction has been
made between rules and bye-laws. I
am not a constitutional pundit, but I
think that it is not very proper to
bring in these two things, When we
talk of bye-laws we talk of some
commercial concerns. I think I am
right when I say that. When we talk
of rules we talk of things which are
subject to the rules and enactments of
Parliament. So, I would say this
thing should be clarified, and this
difference between the rules and bye-
laws, which ig a very invidious kind
of distinction, should be done away
with,

In Clause 7 it has been said that the
trustees may appoint such officers and
servants as they may consider neces-
sary or proper for the care or mana-
gement of the trust property and
determine their functions, and that
the recruitment and conditions of ser-
vice of such officers or servants shall’
be regulated by rules made under the
Act. T think the rules have some
validity here, but my feeling is that
in free India we are trying to make
appointments not subject to any
boards which are constituted but sub-
ject to the Public Service Commission,
In my State, a very progressive State,
we have two Public Service Commis-
sions; one deals with gazetted
appointments, and the other with non-
gazetted appointments, That is to
say, the appointment of persons has
been taken away from the purview
of the Government, and handed over
to the Public Service Commission, I
think that provision should have been
kept here also, so that the appoint-
ments that are made may not savour
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of any kind of favouritism or nepo-
tism. I do not say they will savour
of that but there should be the im-
pression that these appointments are
made on the basis of selection by the
most competent body we can think of.
I think this is a provision that should
be there,

Then, I come to the gquestion of
issuing directives. I do not quarrel
with the term ‘directives’. I think
directives are necessary. But what do
Government think of this board of
trustees? Are they to be waiting all
the time for directives from the Cent-
ral Government? Are they non-adults?
Are they not competent to deal with
the subjects which they are asked to
deal with? I think this is undue inter-
ference by the Ministry in the work
of the trustees. The hon. Minister
has said that they are doing away
with the dual system, but here I think
they are introducing the dual system;
that is to say, the board will not be
autonomous in the real sense of the
term, but it will always be looking up
to the Ministry for directives. I do
not see what reason is there for
giving directives, when the secretary
to the Ministry is going to be there,
but probably the Minister must also
give directives, and the higher officers
also should give directives. I think
this is something which is going to
cramp the initiative of board of trus-
tees. This is something which 1s
going to spoil the good effect which
this autonomy will have.

As I said in the beginning, I wel-
come this Bill, and I think that the
Bill is mainly non-controversial, But
I hope that even though this has been
passed bv the Rajva Sabha already,
the hon. Minister will kindly accept
some of the suggestions which I have
made for making this Bill more
effective.

Shrimati Sucheta Kripalani: I have
heard the hon. Minister with great
care. Generally, I agree with him
that this Act needs to be amended
and there is scope for improvement in
the functioning and management of
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the Indian National Museum of Cal-
cutta, But I want to draw your atten-
tion to certain aspects of the presenmt
situation,

This Bill has been passed by the
Rajya Sabha and has come here, Now,
we are seized of this Bill. During
this period, representations were made
to us that the matter of amending this
Act was before the Government for
some years, in fact during the time
of Maulana Abul Kalam Azad, who
was our Education Minister then, the
trustees of the Indian Museum had
met him and they had carried on
lengthy discussions with him in this
regard. They had also some corres-
pondence. They had represented to
the Maulana Saheb that when a revi-
sion of this Act was contemplated, the
members of the Board of Trustees
should be given a proper hearing, and
they should have a full opportunity to
place their case before Government.
With your permission, I would just
read out from a letter of 1957, which
the chairman of the board wrote to
Maulana Saheb after he had discus-
sions with him, in order to put it on
record. He wrote:

“If any modifications in detail
be found to be desirable, and if
the revision of the Indian Museum
Act, 1910 (Act X of 1910) be under-
taken by Government, the board
of trustees would be given a
hearing, and the facts and cir-
cumstances as then existing would
be examined and considered by
Government before any Bill is
drafted, which will be done in
such consultation with the board
or its trustees as the Government
may deem fit."”.

This occurred in 1957. Soon after
that, Dr. K. L. Shrimali visited Cal-
cutta, went to the museum, sat with
the trustees, and reiterated this assur-
ance. Now, after so many years, the
proposal for amending the Act has
come before us. I want to know
why an opportunity was not given to
the board of trustees to discuss it
with the Minister and his Ministry.
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They have complained to us that they
never got any opportunity.

As you know, this Indian National
Museum of Calcutta is a very import-
ant institution. It is an institution
which is held in high esteem. The
Board of Trustees have during all
these years built up an insitution of
which we can be proud. There may
}:;E some defects in their administra-
tion, but generally they have acquitt-
ed themselves rather well. And there
are people members who are experts,
members who have a right to speak
about the future of this institutiom,
but no opportunity was given to them
to place their case. Perhaps, if I may
anticipate the reply that the hon.
Minister will give, that letters were
sent to them but they did not reply.
The information that I have received
is—how far it is correct, I cannot say
that letters were supposed to have
been despatched from the Education
Ministry, but they never reached them.
Even supposing the letters did not
reach them, it was such an important
matter that efforts should have been
made to get the npinion of the Board
of Trustees before the Bill was intro-
duced. But no opportunity has been
given to them.

That was why I tried to move that
this Bill be referred to a Select Com-
mittee. If the Bill had been referred
to a Select Committee, the board of
trustees would have had an oppor-
tunity to place their case; in fact, not
only the board, but the Asiatic Society
also would have had an opportunity.
As the hon. Minister himself
has admitted, much of the property
belongs to the Asiatic Society. But
neither the members of the Asiatic
Society nor the members of the board
of trustees have been given an oppor-
tunity to place their case before Gov-
ernment. I should think that in fair-
ness, such bodies which have done so
much work should have been given
a proper hearing.

There may have been some defects
in the running of the institution, to
which the hon. Minister has referred.
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I do not belong to Calcutta, and,
therefore, I do not have much oppor-
tunity to be in touch with the affairs
there. But, on the whole, it was func-
tioning normally. There was no cri-
sis of immediate urgency which neces-
sitated that the Bill should be passed
in this way without any reference to
the Board. 1 want to support this
Bill, but I do not like the manner
in which this Bill has been placed
before us. Nobody has been given
an opportunity to place his case or
to suggest what amendments should
be brought forward; after all, the
Board members have the welfare of
the institution at heart, and they
could have made wvery valuable sug-
gestions.

1 support most of the provisions of
this Bill, but there are certain things
which I find it very difficult to sup-
port, and to which reference has al-
ready been made by the previous
speaker. In clause 10, under the new
section 12A, Government are taking
the power to give directives. Gene-
rally, Government have always the
power to give directives to autono-
mous bodies, but I do not know why
Government want to take this kind
of power here. We have seen that
this autonomous body has done a
good piece of work, a work of which
we can be proud of building up a
museumn is a thing where experts,
connoisseurs of art and others who
are really interested in the subject
can perhaps give more valuable help,
even if they be non-officials. I find
that the Board's main objection to
this clause is this that not only have
Government the power to give direc-
tives, but what is “policy” is also to
be decided by the Government. Se,
they fear that in the name of giving
policy directions, they may interfere
in the day-to-day affairs, and they
may interfere in their administra-
tive matters. If Government are so
much involved in the actual adminis-
tration of the museum, perhaps, the
normal development of the museum
may be retarded. I think I am right
in saying that if this institution had
been run by the Government as such,
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under the actual control of Govern-
ment, it would not have made the
headway that it has made today.
Therefore, 1 have certainly objection
to this kind of control or attempt to
control on the part of Government
There is a tendency in recent years
on the part of the Government and

their departments to inlerfere more °

and more in the working of the auto-
nomous bodies. This curbs the ini-
tiative of the people. This does not
allow for free growth of institutions.
We want this institution to grow
properly. We want that connoisseurs
of art and people who are interested
in the museum should participate
freely and fully and thus build up
this institution, In fact, I had tabled
certain amendments in this regard,
but as they were tabled late, they
could not be accepted.

As far as the composition of the
Trust is concerned, I am glad that
the official element has been reduced.
But there are a number of ex-officio
members. I have no objection to
them, but if you notice carefully,
you will find that the Government
feel that these ex-officio members
would not be able to function be-
cause they will have too much of
other  preoccupations. Therefore,
you find that there is a proviso to
clause 2 which says:

“Provided that if any of the
Trustees referred to in clauses
(b), (c), (d) and (e) is unable to
attend any meeting of the
Trustees, he may, with the appro-
val of the Chairman, authorise a
person.... to do so".

Shri Humayun Kabir; In writing.

Shrimati Suocheta Kripalani: All
right. T have no objection to the
words ‘in writing’. Let it be in writ-
ing. That is not my point. The point
is that these people will be too busy.
Take, for instance, the Mayor of Cal-
cutta. He may be a very perfect
gentleman. But we know how much
politics there is in the Calcutta Cor-
poration. He may have no time to
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attend these meetings. He may autho-
rise somebedy to attend the meet-
ing. Next time, he may authorise
somebody else to attend the meeting.
So people who are not equipped
with the background knowledge of the
institution will attend these things and
as such, they will not be able to con-
tribute to the discussion. The Govern-
ment themselves feel that these ex-
officio members will not be able to
function; therefore, this provision is
there. It shows the weakness of the
whole proposal.

Shri Narasimhan (Krishnagiri):
Even the quorum has been reduced.
That means they are not sure that
there will be attendance even.

Shrimati Sucheta Kripalani: Exactly.
That means, they will put such people
there who are not vitally interested
in the institution. Put some non-offi-
cials there who are interested in this
job of building up a museum. People
whose primary and first interest is
museum work should be put there,
Therefore, in the amendment I had
given notice of I had pleaded that the
Trust should be given power to co-opt
some members, at least two or three,
so that people who are really inte-
rested in the subject can be on the
Trust.

As regards the provision that the
Governor should be ex-officio Chair-
man, I certainly object to it, because
the Governor has too many things to
do. The Governor is too busy. You
should have a chairman who is really
interested in the subject and can de-
vote time to it. Only when somebody
takes it up as his first job can this ins-
titution be developed. I am, happy
that the hon. Minister has reduced the
number of officials, but I strong'y feel
the Chairman should be a non-official,
somebody who is really interested in
the work, who can devote full time
to it.

Another very interesting point rais-
ed by my hon. friend, Shri Morarka,
is that the rule and bye-law-making
powers have been taken away from
this institution.
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Shri Humayun Kabir: Where?
Shrimati Sucheta Kripalani: Gov-

ernment are encroaching into them.

Shri Humayun EKabir: No, no. Let
the hon. Member read it again.

Shrimati Sucheta Kripalani: Gov-
ernment are taking more powers in
their hands.

Shri Humayun Kabir: That is a
different matter.

Shrimati Sucheta Kripalani: I
qualify it by saying that Government
are taking more powers in their
hands. If it is an autonomous body,
we want the autonomous body to have
sufficient powers to function in an
autonomous way. If you reduce the
rule and bye-law-making powers, you
certainly curtail its authority and
power. What is the justification for
this? The hon. Minister has said that
that he is raising the status of the
institution by making it an institution
of national importance. 1 would like
to draw your attention to the fact that
this was already an institution of
national importance. This institu-
tion is listed under the Government of
India Act, 1935, Second Schedule, List
I, item 11. Under the Constitution of
India, in the Seventh Schedule, List I,
item 62, this institution is listed. So
this was already an institution of
national importance.

Very recently, during this year, we
had passed the Indian Statistical Ins-
titute Act as well as the Visvabharati
University Act.

Shri Humayun Kabir: This year?

Shrimati Socheta Kripalani: In the
previous session of Parliament.

Shri Humayun Kabir: No.

Shrimati Sucheta KEripalani: We
passed the Indian Statistical Institute
Act last session. The Visvabharati
University Act was passed before.
These are institutions of national im-
portance. The Government have not
taken away the bye-law and rule mak-

" ing power from these institutions, but
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from this particular institution these
powers are being taken away. It
was said by the Minister that the
other one is a research institution;
therefore, it should have greater
powers. If I understand the functions
of a Museum correctly, attached to
the Museum a good deal of research
can be conducted. 1 fail to under-
stand how in the case of one institu-
tion higher powers are needed and
in the case of another national insti-
tution, less powers will suffice. There-
fore, there must be some other reason
which is motivating the Government
in reducing the powers of this institu-
tion. Hence, I strongly oppose these
clauses of the Bill, Otherwise, I am
in favour of this amending Bill. I
agree that the management of this
Museum should be properly conduct-
ed, but I do not believe that by tak-
ing more powers in their hands Gov-
ernment are going to improve the
administration or will be acting in a
way which will be conducive to the
proper, free and good growth of the
Indian Museum,

Shri Indrajit Gupta (Calcutta-South
West): The Statement of Objects and
Reasons attached to thig Bill is, of
course, very praise-worthy and no-
body can quarrel with it, because the
main object, as stated here, is to re-
organise and improve the administra-
tion of the Museum and ensure condi-
tions for its proper development on
modern and scientific lines. But if
one looks into the clauses of this Bill,
one is apprehensive that something
very different from this object will be-
achieved. After all, we are dealing
here with a technical matter, and as
far as I know, the administration of
museums and what one may call
museology, has become a science in
the modern world. It is not a thing
which laymen can play around with.
But if you look into the amending
Bill and the changes it proposes to
make in the Board of Trustees, you
find that the very few people in the
existing Board who have any sort of
technical or scientific qualifications to
deal with these matters or who claim
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to have an expert knowledge of such
matters are the very people who are
being eliminated from the Board, that
is to say, people like the Principal of
the Arts School, Director of Geology,
Director of Zoology, Director of
Archaeology etc, who were there in
the previous Board. Of course, the
hon. Minister may say that thig is a
means by which the official element
is being reduced, but I would say
that in this particular conlext of
museumn, surely we cannot regard
these people simply as officials. At
least if they are not replaced or subs-
tituted by some other people who are
equally qualified, technically speak-
ing, and who have got the scientific
knowledge, we cannot accept that
these people should be removed simply
because they happen to be in the legal
sense officials.

‘Who are these people being replaced
by? 1 agree with most of what Shri-
mrati Sucheta Kripalani said. But
she said that the official element was
being cut down and that was a good
thing. But I find on a proper scrutiny
of this Bill that that is not what is
FRappening. If these people are consi-
dered in the narrow sense to be offi-
cials—the people to whom I have
referred—that may be so. But if you
look into it, who are the people who
are being put in the new Board as
proposed by the amending Bill? For
example, the Secretary of the Minis-
try will be there ex-officio. Then
there are four people to be nominated
by the Government of India. Of
course, one can theoretically argue
that they will nominate people who
are not necessarily people who will
toe the official line, But that is no
assurance as far as we are concerned
because more or less, the tendency as
we gee it today, as Shrimati Sucheta
Kriplani hag also mentioned, is in-
creasingly to strengthen the official
element or to nominate such people
who tend to be what one may call con-
formists. We fear that the same thing
may happen here,

Then there is a nominee of the
‘West Bengal Government. As far as
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the position of the Mayor of Calcutta
and the Vice-Chancellor of Calcutta
University and the Governor is con-
cerned no doubt they are eminent
public men. But as Shrimati Sucheta
Kripalani has mentioned, they will
be far too busy to attend the meet-
ings of the Board. Therefore, provi-
sion has been made in the amending
Bill to the effect that if they are too
busy to attend, they can authorise
persons in writing to attend op their
behalf. That is probably what will
happen in 90 per cent of the cases.

Therefore, I do not see that the offi-
cial element is being cut down at all
What will actually happen is that the
proposed composition of the Board
of Trustees will, if anything, make it
even more amenable to subserviance
to the Govérnment, for the simple
reason that, firstly, the number of
officials has proportionately increased;
secondly, there is not a single person
on the Board, as far as I can make
out, except perhaps the representative
of the Asiatic Society, who is in any
way qualified to deal with these mat-
ters or their various sicentific, cultu-
ral and other aspects. Therefore, I
am really surprised at this proposal
taken with the other proposal to which
reference has already been made
about the powers which have been
taken under section 12A to bind the
trustees by certain policy directions
of the Central Government. I do not
know what has given inspiration to
the Ministry.

14 hrs.

The British Museum in England is,
certainly, not conducted in such a way
In the British Museum, the Board of
Trustees are, really speaking, the sole
authority. Financial control is, cer-
tainly, exercised by Government.
But, subject to that, the Board of
Trustees is the sole authority. And,
nobody has ever complained that the
British Museum is badly run or not
properly administered,

I do not claim for a moment that
the Indian Museum in Calcutta s
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above all criticism. It happens to be
gituated in my constituency. But that
is not the reason why I am speaking
on this. The point is, there are many
criticisms and complaints which we
hear, and of which we have some know-
ledge ourselves, relating to such mat-
ters which require, if anything, more
detailed supervision by people who
are technically and scientifically quali-
fied to exercise that supervision.
There are complaints that a number
of rare manuscripts and other things
are not kept as well as they should.
Some of these things may be getting
spoiled due to not being preserved
properly. Who is going to go into
these matters? How is the Board of
Trustees that is going to be set up
qualified to go into these matters and
understand the problems when that
element which was there with scienti-
fic knowledge is being abolished al-
together?

I must also add my voice of pro-
test at this. The existing Board of
Trustees, ag far as I know, have never
been consulted as to the provisions of
these things. It is wvery strange.
People who have been carrying on the
administration of the museum for so
many years were not even taken in-
to confidence and their views were
not ascertained before the Bill was
drafted. I want to know from the hon.
Minister whether there is something
behind it. 1 want to know whether
the same procedure is being follow-
ed anywhere else. This has given
rise to certain apprehensions of
which, I am sure, the Minister is
aware,

‘When the Bill was first brought up
very many reports appeared in the
daily newspapers of Calcutta, includ-
ing respected papers like the States-
man and the Amrita Bazar Patrika.
They have written leading articles
commenting on this Bill and none of
their comments are favourable by any
means, They have all voiced the
apprehension which is widely felt by
the public everywhere that this Bill
alms at officialising the administration
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of the museum, making it a sort of a
sub-department of Government. We
do not know what sort of policy direc-
tions are going to come in future.

There is the apprehension among the
people in Calcutta that this may be
the first step towards some breaking
up and dispersal of these collections.

I am grateful to the hon. Minister
that, in the course of the debate in
the Rajya Sabha where this appre-
hension was also expressed, he made
some sort of amendment which means
that the Board of Trustees has to
come to a unanimous decision if it
wants to dispose of any part of the
collections. But the grace of this
amendment is lost by the fact that
this section 12A lays down that the
trustees have got to be bound by the
policy directions of the Central Gov-
ernment of which we are completely
in the dark. We do not know what
they propose to do in future. They
may do anything.

We also find that there is no repre-
sentative of the public at all on this
Board. Why not? I want to know.
Of course, this is a scientific, techni-
cal and cultural institution. All of
us who live in Calcutta know—and I
am sure the Minister must be aware
of it—that it has now become really
a place of public pilgrimage in a way
it mever was in the days of the Bri-
tish regime. The people who go there
in thousands, particularly on holidays,
to see the museum are, of course,
poor people, perhaps uneducated, per-
haps illiterate; but those are the
people who make up the majority of
people in our country. They are
shown around this museum not in a
way which is always very conducive
to their understanding and intelligent
appreciation of what there is. There
are very many questions involved in
this. I should like to know why at
least some representative of the pub-
lic should not be also taken there, on
this Board of Trustees. Why should
not a Member of Parliament be there?
There are very many unhappy provi-
sions of that type in this Bill,



303 Indian

This institution is a really unique
insitution; everybody accepts that. It
is an institution which is regarded as
the pride of the whole country; it is
not something so peculiar to Calcutta
or to Bengal at all.

I welcome the suggestions made by

the Minister in the other House that
they propose to bring in a more com-
prehensive legislation later on to set
up a whole chain of national museums
in different regions of the country.
That is all to the good. But that does
not mean that the existing institution
of this type which is there at the
moment, should, at this stage, be
suddenly subjected to this kind of
legislative amendment of its Board
of Trustees which will, in the long
run, make the administration much
more bureaucratic, if I may say so
with all respect to the persons who
are being proposed as trustees, who
are nevertheless laymen in every
sense of the word. It will de depriv-
ed of scientific or technical assistance
from people who are in a position to
give it to them. I would like to know
what is the real purpose, what is the
urgency. Why can't this Bill be con-
sidered a little more at length; why
can’t it be referred to a Select Com-
mittee? 1 do not see the hurry for
it. The museum is not going to fall
down; it is there; it has survived all
these years. If there is something
else of which we have not been told,
I hope the hon. Minister will, of
course, tell us what it is.

Therefore, while welcoming the
objects and reasons of this Bill I find
that the clauses of the amending Bill
are such that the objects and reasons
may be defeated. It is very difficult
to support a Bill of this type. There-
fore, I request the hon. Minister not
to hurry. It is not a question of
prestige; it is a thing which should
be looked into a little more carefully.
I think the Board of Trustees should
be set up in a rather different way
so that it can really be adequate and
efficient enough to cope with the
administration of a great institution
like this,
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Shri C. K. Bhattacharya (West
Dinajpur): T appreciate the anxiety
of the hon. Minister to make this
Calcutta Museum a dynamic instru-
ment for culture and progress. I
also appreciate his anxiety to turn it
into a full-scale National museum—
‘though I would not accept the latter
qualification—for eastern region’, It
is an Indian museum and let it remain
an Indian museum and let it retain its
all India character; let it not become
an institution for eastern region only.
I would feel myself hurt if the scope
of the museum ig limited in that way
ag stated in the Statement of Objects
and Reasons in the original Bill in the
Rajya Sabha,
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Shri Yadav Narayan Jadhav: The
gituation is in the eastern region.

Shri C. K. Bhattacharya: The
situation has got to be somewhere in
the Indian territery, in the west or
east or south or north, But let us
learn to pride ourselves in having
institutions of all India character, in
any part or corner of India, I feel
that it would have been proper for the
Minister to have consulted institutions
interested in the museum, which has
been built up by the care and anxiety
of generations of people of cudlture
and learning. The Asiatic Society is
one of the constituents of the govern-
ing body, T believe that the Minister
has already received the resolution
that the council of the Asiatic Society.
In that resolution, they say:

“The Indian Museum was brought
into existence by the Asiatic
Society and the great bulk of the
collections of various sections and
galleries of the Indian Museum is
legally still the property of the
society.”

Therefore, that body should have
been consulted. The Government of
West Bengal is another constituent of
the new body that is being formed.
That body as well as the present
Board of Trustees which has been
running this institution so long should
have bgen consulted when this Bill is
introducing very radical and substan-
tial changes in the constitution and
working of the body (Interruption).
At least, I believe, the request of the
Agsiatic Society to give it two repre-
spntatives instead of one was provided
in the present Bill should be acceded
to. That is the least they deserve to
have.

Regarding the other aspects of the
Bill, though it is introduced in the
name of an amendment there are
certain changes so radical that I feel
it almost amounts to a new Act. The
hon. Minister has stated that a large
number of these changes are formal,
consequential, verbal and procedural.
But the substantive changes that he
has introduced are sufficient to give it
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a completely different character from

what the Board and the institution is
now.

One of these is the constitution of
the Board and the second is the vest-
ing of the power of control in the
Central Government, Practically it
means centralising the whole institu-
tion. And that is a radical change
which is being introduced and which
cannot be put into one of the other
categories like formal, consequential,
verbal or procedural,

Another change is contained in
clause 12 of the Bill which introduced
a new section 15A in the Act, In
sub-clause (2) (d), of clause 12
it is said:

“(d) the conditions subject
to which the Trustees may
deliver possession of any pro-
perty in their possession to any
other person.”

This introduces a completely new
element in the Act which was newver
there. Why is this power being
given to the trustees?

Shri Humayun Kabir: Has the hon.
Member seen section 7(b), (¢) and
(d) of the original Act?

Shri C. K. Bhattacharya: I shall be
obliged if the hon. Minister kindly
reads it for my benefit.

Shri Humayun Kabir: There it is
said:

“Subject to the provisions of
any bye-lays made in this be-
half, the Trustees may, from time
to time,—

(a) deliver, by way of loan, to
any person the whole or any
portion of,......

{b) exchange or sell duplicates
of articles contained in any
such collection

NOVEMBER 15, 1960

Museum
(Amendment) Bill

(c) present duplicates of articles
contained in any such collec=
tion to other museums in
India; and

(d) remove and destroy any

article contained in any such
collection.”

All the powers are there. There is
nothing new.

Shri C. K. Bhattacharya: I see, Sir
any way, the framers of the present
Bill have chosen to deviate from the
wordings of the relevant section in
the present Act. I do not know why.
It requires examination. There the
powers of the trustees are definitely
stated, but here it is a general power.
It is said here: ‘“The trustees may
deliver possession of any property in
their possession to any other person”.
This amounts to giving them a very
general power of a sweeping charac-
ter.

Shri Humayun Kabir: It is almost
exactly the same.

14.24 hrs.

[Mr. Deputy-Speaker in the Chair]

Shri C. K. Bhattacharya: I do not
know whether it is exactly the same
as in the original Act. That I may
say after I compare the two and just
set the wordings of one by the word-
ings of the other and find their
meanings and implications.

Sir, I say this with one purpose.
The Bill is coming in a background,
it is not coming in a vacuum. Shri
Gupta referred to some criticism in
the Calcutta Press. He referred to
some comments. Sometime before
this, the hon. Minister must be know-
ing, there was a proposal to transfer
this institution to Delhi and the
trustees opposed that move. 1 had
myself the opportunity to see one of
the communications that went from
the Government of India in the
Education Department to the Trustees
suggesting some such thing. ot
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course, that has been abandoned. But
the impression lives still in the minds
of the people. It is in that back-
ground that this Bill has come, and
the way shanges have been introduced
in its constitution rather, I should
say, if the hon. Minister does not
mind it, smacks distrust of the
trustees. The suggestion for direc-
tlves, the taking away from the
trustees the authority to make rules,
these do not taste well on the tongue.
These should, rather, not have been
made. This has created some con-
cern  about this particular Bill—
changing the constitution, taking away
the autonomy of the Board on the
one hand and, on the other, to put it
under official control from non-
official control.

About non-official control I want
to say one thing. There are five
all-India institutions in Calcutta or
near about, institutions of research
and culture. They are the Indian
Museum, the Victoria Memorial, the
Zoological Survey, the Botanical Sur-
vey and the Asiatic Society. These
are institutions which are centres of
research and culture, and when we
deal with them there should be some
caution so that the tradition that
they have built up might not be
interfered with. Of these five insti-
tutions, the Indian Museum and the
Asiatic Society were founded by
non-official initiative. In faet, Ben-
gal showed the way how non-official
institutions of research and culture
may be built up by private initiative,
and I would request the hon. Minis-
ter to maintain the tradition that has
been built up for so many years.

Coming to the Bill and its clauses,
the hon. Minister has suggested a
smaller body—11 members in place
of 18. I would request him to note
that out of these 11 people the Gov-
ernment of India has got 6—the
Secretary to the Government of India
in the Ministry concerned with mat-
ters relating to the Indian Museum,
ex-officio: four persons to be nomina-
ted by the Central Government and
the Accountant General. Practically
they form the quorum. These €
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people who may be taken to repre-
sent the Government of India form
the quorum. The quorum has beem
reduced to 6 and the six representa-
tives of the Government of India
form the quorum. So I may say that
in the process of reducing the num-
ber of trustees the Government of
India has come to get the majority
in the Board of Trustees.

I should like to make an observa-
tion about the appointment of the
Chairman. There has been a sug-
gestion that the Chairman may be a
non-official. That, Sir, is a very
eminently reasonable suggestion. The
hon. Minister has stated that he wants
to bring this institution under the
control and survey of the Parliament.
I am perfectly one with him in this
move. But when he puts the Gov-
ernor of Bengal as the Chairman of
the body he should be aware that he
exposes the Governor as Chairman of
the body to the criticism of Parlia-
ment. Would it be proper? The
conduct of the Chairman may be open
to criticism or may require criticism
in the Board of Trustees, in the pub-
lic and in Parliament. Would that
be proper? I request him to consider
whether these factors should not
persuade him to put somebodv else
as the Chairman and not the Gov-
ernor of West Bengal. In the British
Museum, I might say, the Lord Chief
Justice is the Chairman. If the Lord
Chief Justice may be the Chairman of
the British Museum, some such thing
may be done in the case of the Indian
Museum too. The Museum should be
entirely in the hands of non-officials,
Some hon. friend suggested Editors.
1 thank him for that suggestion and
request the hon. Minister to accept
it, though it has not come from me.

1 have already referred to the
Board of Trustees. Clause 9 savs that
the trustees may appoint such “offi-
cers and servants”. The word “ser-
vants” does not read well; I wish
that word could be changed. Bet-
ween officers and servants there is a
gap and that gap remains to be
filled, and instead of putting the word
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“servants” if the Minister agrees to
change it to “officers and other em-
ployees” I would have been happy.
I also suggest that the four persons
to be nominated by the Central Gov-
ernment should be non-officials, If he
accepts that amendment, the objec-
tion that I am taking to this Bill
would be removed. That will perfec-
tly fit in with the amendment which
he has accepted in the Rajya Sabha—
“one of whom to represent commerce
and industry”. If he agrees that the
other three also should be non-offi-
cials much of the objection that has
been raised against the Bill would
be removed.

Then again about the directives to
be issued to the trustees, I believe
the Asiatic Society itself has made
a suggestion. Would it not be pro-
per to accept this suggestion? The
suggestion of the Asiatic Society is:

“Provided if there be a diffe-
rence of opinion between the Cen-
tral Government and the Board
of Trustees, whether the question
is one of policy or not, it shall
be referred to for decision by a
serving or retired Judge of the
Supreme Court.”

That is the suggestion of the Asiatic
Society which has been one of the
constituents of this Board and to
which he has given representation.
These are certain suggestions that I
want to make and I regquest him to
note the concern that is existing in
the minds of people about the offi-
cialisation of this body which has
all along continued as a non-official
institution. I would request him to
do nothig which would freeze non-
official initiative in setting up and
conducting such bodies which add to
the glory of our country.

Shri Aurobindo Ghosal (Uluberia):
Mr. Deputy-Speaker Sir, I would
also like to express certain dobuts
which have already been expressed
by Shrimati Sucheta Kripalani and
Shri Gupta. The hon. Member has
already expressed in the Rajya
Sabha that he would later on bring
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a comprehensive Bill. If he has got
an intention to bring such a com-
prehensive Bill, what was the meces-
sity of bringing a piecemeal legisla-
tion like this.

Now, Sir, there was an Expert
Museum Survey Committee. They
recommended that the National
Museum should be a multi-purpose
museumn; they also suggested the
development of Victoria Memorial
Halls as a Modern History Museum
and the Indian Museum as a National
History Museum. Of course, the
Victoria Memorial Hall has now been
turned into a dumping ground of all
statues of Calcutta. Government are
now trying to reduce the powers of
the present Board of Trustees, who,
in spite of certain minor defects are
very much interested in developing
the institution,

The main apprehension of all the
speakers, including myself is this,
whether the motive of the Govern-
ment is to officialise the main func-
tions and policy of the Museum. The
Expert Museum Survey Committee
said:

“The administration must be
progressive, flexible and free from
too much red-tapism. For this
purpose it will be effective to
place the museums under govern-
ing bodies with members specially
chosen for their interest and
experience in museums.”

If this is the standard of selecting
the members of the Governing body,
is the Board of Trustees which is
going to be set up under this Bill;
sufficiently dynamic to carry on the
progressive and flexible lines free
from red-tapism. Many previous
speakers have referred to the gifts
from the Royal Asiatic Society; the
Art Section and a substantial portion
of the industrial section belonged to
the West Bengal Government. But
neither the Asiatic Society, nor the
‘West Bengal Government have been
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consulted on this matter before-
bringing this Bill before the House.
This raises suspicion in the minds of
all concerned as to whether there is
any motive on the part of Govern-
ment behind this Bill. Now a days
many offices and institutions func-
tioning in West Bengal are being
shifted elsewhere. Even the head
offices or commercial undertakings
which are located in West Bengal
are being shifted to other paces.
This has created apprehension in the
mind of the people. In most of the
dailies in West Bengal this has been
badly commented. They apprehend
that there is some motive in Govern-
ment bringing forward this Bill.

As regards the composition, I quite
agree with the suggestion made by
Shri Indrajit Gupta. This composi-
tion cannot work for a specialised
institution like this. The four per-
sons who have been deleted and on
the basis of which Government are
telling this House that they have
reduced the official element from the
body, should be included in this
Board in order to get the benefit of
their advice to the institution. There-
fore, I would like to submit that the
present composition should also be
changed as has already been suggest-
ed by some previous speakers.

Then, the hon. Minister has already
stated in his opening speech that due
to dual control and due to unplanned
manner in which it was being run, it
was necessary to take up the adminis-
tration and to introduce this Bill in
Parliament, From our personal
experience, ] can ay this. The year
before last, when the Public Accounts
Committee visited the museum, the
trustees complained against the Gov-
ernment of India that the Government
were not willing to give any amount
for purchasing art items and what-
ever had been given was spent on
establishment and building puroses.
The ¢omplaint was that enough
money was not given to purchase
art  antiquities, Naturally they
requested the Public Accounts Com-

EKARTIKA 24, 1882 (SAKA)

Museum
(Amendment) Bill

mittee to put some pressure on the
Government so that the Government
may grant them some money for
purchasing art items.

There are some people working
there as guides and attendants, and
gallery keepers. They should be
trained for the particular job which
they are doing. They should be
qualified persons. There are some
qualified persong but their number is
very low, and it is impossible for the
museum authorities now to appoint
qualified persons as guides and
gallery keepers for financial reasons.
For that reason, the Government
instead of bringing in this Bill, should
have taken into consideration the
improvement aspects of running the
administration in respect of this
museum and also the grant of ade-
quate money to the museums and
guidance to the trustees for develop-
ing the administration of the
museum. [ would like to request the
hon, Minister not to take too much
power in their hands while other
institutions of a similar nature are
being given more power and their
governing bodies are given more
powers to run as autonomous bodies.

In the composition of the govern-
ing body, I find that four person are
to be nominated by the Central
Government. I suggest that these
persons should have experience in
archaeology or should belong to the
scientifiec personnel. Who will be
these four persons who will be nomi-
nated? Some conditions regarding
qualifications for these persons should
be stipulated. Then we will be able
to restrict the coming in of all shorts
of officials by way of nomination by
Government.

With these words, I would request
the hon. Minister to see whether
the Bill can be amended in a better
way and can be brought after onsult-
ing the committees which have given
representations and have made com-
plaints for not being consulted. I
would also request the hon. Minister
to consider thre reduction of official
control over this institution.
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Dr. Samantsinhar: Mr. Deputy-
‘Speaker, Sir, 1 thank the hon.
Minister for having come forward
with this Bill and I also welcome the
Bill. 0Of course, there are some
things which should have been con-
sidered a little earlier, but in spite of
that, I do not think the Bill deserves
the criticism which some hon.
Members have been pleased to make.
Some hon. Members deseribed
the Trustees of the museum to be an
autonomous body and that the Gov-
ernment are interfering too much
through the provisions of the Bill.
This is not an autonomous body. It
is managed by a board of trustees.
Trustee means, some property is kept
under him and that property natural-
ly and truly belongs to the nation,
that is, the Government of India, and
on behalf of the Government of
India, it is only the board of trustees
that will have to look after the
property according to the directions
of the Government of India for the
nation.

‘While making these remarks, I may
also draw your kind attention to the
Statement of Objects and Reasons
given in the Bill wherein it is stated
that it is proposed to step up the
pace of development of the museum
and make it a full-scale national
museum for the eastern region of
India. So, it is a museum for the
eastern region of the country. If I
may trace the history a little, this
museum first belonged to the then
Royal Asiatic Society of Bengal. The
original Act was passed in 1910 when
Bengal meant also the present East
Pakistan and the provinces of Orissa
and Bihar. So, Asiatic Society then
meant a body covering all those
provinces. Prior to that, that is, in
1905, Assam also was a part of Bengal.
So, this is not a museum of West
Bengal alone. It is a museum, as has
been mentioned, of the eastern region.
Therefore, while forming the board of
trustees, I am sorry that the hon.
Minister has not considered this as-
pect of the matter,
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According to the provisions of the
Bill, there will be 11 members on tha
‘board of trustees. Out of these 11
members, five will be from the Go-
vernment of India; that is, one will
be the Secretary to the Government
of India in the Ministry concerned
and four will be nominated by the
Central Government, There will be
five from West Bengal Government.
S0, the museum will be controlled
equally by the Government of West
Bengal and the Ministry here, and
only one would be the representative
of the Council of the Asiatic Society,
Calcutta. When the hon. Minister says
that it is a museum for the eastern
region, it will be better that the eas-
tern region is also represented in the
board of trustees. He has not done
that. Therefore, I would request the
Minister to consider the suggestion that
at least some vice-chancellors of the
universities in the eastern region
should become members in the board
of trustees. Of course there are many
universities now. At least the Vice-
Chancellors of the universities of
Calcutta, Patna, Gauhati and Utkal
should be included in the Board of
Trustees, because while having the
Board in this way, he has not changed
the old pattern. I say this because
then there was only one university,
viz,, the Calcutta University, in the
eastern region and no other. So, its
Vice-Chancellor was there in the
Board. Now there are many universi-
ties in the eastern region and so the
Vice-Chancellors of Those Universities
should be included in the Board
This will also add to the non-official
strength of the Board, because in
this 11-man Board, there is the Mayor
of Calcutta who can be considered to
be a non-official and there is the Vice-
Chancellor of the Calcutta University.
If the strength of the Board is increas-
ed according to my amendment, the
proportion of mnon-official members
would be more. The present position
of its being full of officials would go.

There is a provision that regular
members can be represented by their
representatives. So, there would be
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no difficulty if the members from out-
side Calcutta are not able to come;
they can also send their representa-
tives. In the rules, there must be a
provision that those members who are
absent from three consecutive meet-
ings should be deleted from the com-
mittee and new members should be
appointed in their places.

I request the hon. Minister kindly
to consider the suggestions [ have
made, and bring in the necessary
amendments.

Shrimati Ila Palchoudhuri (Nabad-
wip): With the objects of the Bill, I
am in complete accord, because we
all want the institution to improve.
But how is it being brought about?
That is the point to which I would
like to draw the attention of the
Minister.

The Calcutta Museum as situated in
Calcutta is quite rightly taken to be-
long not only to Calcutta or Bengal,
but to India as a whole. The trea-
sures are there available for all people
to be proud of, to enjoy and to learn
from. But there has been a Board
of Trustees who have been a sort of
guardian and looked after this insti-
tution for years. Naturally they feel
they have performed their duties and
there has not been any great criticism
to make about this august body, re-
presented by men of eminence and
men of letters,

The members of the Board of Trus-
tees feel they have been left out while
this Bill has been brought forward.
There might have been private con-
sultation here and there through some
letters, but it is true that the Minister
has not called a meeting and ascer-
tained their views. 1 do not think
this has been done. Otherwise, there
is no reason why they should feel
thev have been left out in the cold!

It is also true that this Bill has not
been brought in a vacuum, so to
speak, because there has been an ap-
prehension that some parts of the
museum might be shifted I am wvery-
hapoyv that the Minister has given the

1260 (Ai) LS—T.

KARTIKA 24, 1882 (SAKA)

Museum 410
Amendment) Bill

assurance time and again. Even here
he said so and in the Rajya Sabha
a:so he has said there is not fear
about that. Even as far back as 1954.
If I remember aright, there was some
question like this and the Deputy
Minister—he was, I think, parliamen-
tary Secretary then—went and had
lengthy consultations about it. There
was this apprehension that something
might be shifted. However, it was
abandoned; thank God!

There is one thing I would like to
point out to the Minister, though it
becomes repetitive. If it is the opi-
nion of all sections of the House, it
has to be repetitive. 1 feel it would
be better if more time is taken to
pass this Bill, because there are claus-
es in it which do not really find
favour with many. There are six
Central Government people on the
Board and the quorum also is six! In
what way do the Board of Trustees
have any say? Supposing just those
six people are present and you pass
something. You have taken unto
yourself tha right to dictate policies.
It becomes rather difficult if policies
are decided without the unanimous
consent of the Board.

I think the Minister did write to
the Chief Minister of West Bengal on
28th August that this amendment to
the Bill will be made to clause 15A(1)
by adding the words “by unanimous
decision”. But this amendment was
not made when the Bill was taken to
the Rajya Sabha. Dr. B. C. Roy, I
think, pointed this out. Even though
this is put in clause 15A, what about
clause 12A? It is not contained in
that clause. That is rather dangerous,
Why should not “in consultation with
the Board of Trustees" or “with the
unanimous decision of the Board of
Trustees” be embodied in clause 12A
also?

There are other institutes which are
considered to be of national import-
ance. They have their rights and their
internal autonomy is safeguarded by
various clauses. But this institute
does not seem to have any safeguard-
ing clauses for its internal autonomy.
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On the top of that, they have no
power to co-opt!. In an institution
like his, there must be power to co-
opt, because by and large you have
eliminated people who, as the hon.
Member opposite, Shri Indrajit Gupta
said, are specialists in their own line
like the Director of Geological Survey
or the Director-General of Archaeo-
logy. About museums, who is more
competent than the Director-General
of Archaeology? Certainly not the
Secretary of the Government of India.

1 feel a museum should not be
judged by how much money it is
spending, whether all the money is
being utilised, etc. Of course that
must be looked into, but surely a
member from the Commerce and In-
dustry Ministry has no very high
‘place, whereas a co-opted member
who may be very wvitally interested
in museolegy as such and who may
be a connoisseur of art, should have
a greater place, because that forms
the backbone of any museum. It is
such people who will conduct and for-
mulate the programmes and the lec-
tures that are going to attract thous-
ands of people and also benefit the
students.

So, I think this Bill should really
have more time to be considered by
people who ars actually vitally inter-
ested like the Asiatic Society who
were the nucleus-forming body and
the Government School of Art. The
Asiatic Society gave their collections
to the Indian Museum because thev
could not find suitable premises to
keep them. They should be consulted
more fully. Also, the words “in con-
sultation with the Board of Trustees”
or “with the unanimous consent of
the Board of Trustees" should be in-
cluded in clause 12A and if possible
the Bill be put aside for a time so
that there may be fuller consultations.
Perhaps it will make people feel that
they are consulted and the feeling of
apprehension will be allayed. I per-
sonally feel that this particular pro-
vision that six members or nominees
of the Central Government will be
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there on the board and six constitutes
the quorum a wvery dangerous provi-
sion. If anything is to be taken out,
I think that should be taken out first.
Because, these institutions form a very
vital part in the life of the nation
and contribute largely to the atmos-
phere of the place where they are
situated.

I agree with my hon. friend that
Vice-Chancellors of various Universi-
tias should be co-opted to the Board.
The eastern region comprises Assam,
West Bengal and Orissa. So the Vice-
Chancellors of universities of those
States should be co-opted or at least
their opinion should be taken. Also,
if there is delegation of power, if
somebody cannot attend a meeting he
can delegate somebody. Otherwise, if
a member cannot attend three meet-
ings consecutively, he will automati-
cally be removed from the board of
trustees this should be in the Bill. Sa,
there, must be power at least to co-
opt people for the time being who will
be of real service to the cause of
culture, well being and eduecation of
the nation, which is the firs{ work
that a museum is supposed to do to
entnuse and educate the people. I
hope the hon, Minister will consider
all these aspects.

15 hrs,

Shri Supakar (Sambalpur): The idea
of a muscum is associated with some
bad ideas and some good ideas. When
we think of something like a fossil
or when we want to put something
int. cold storage, we call it a museum
piece, That is a bad aspect. It is
alsp associated with good ideas; when
we wish to preserve something for
ever or for a pretty long time be-
cauze we have affection for it, that
is also associated with the idea of
museum. Unfortunately, the present
Bill has more of the bad concept,
bad ideas of museum, than the good
ones.

1 will illustrate it. The original
Act contained some very respectable
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persons in the board of trustees,
people like Director General of Ar-
chaeology, the Superintendent, Archa-
eological Section of the Museum, the
officer-incharge of the Industrial Sec-
tion of the Museum, the Director of
the Geological Survey of India and
so on, who were specialists in some
branch or other, who were expected
to take some keen interest, specialis-
ed interest in the functioning of the
museum: in a proper manner. Now
we have removed them. In the pre-
sent Bill we have introduced persons
who may or may not take so much
interest. At least, they cannot take
specialised interest in the govern-
ment of the museum as such.

Mr. Deputy-Speaker: Who would be
the persons that Government would
nominate?

Shri Supakar: That is not mentioned
in the Bill

Mr. Depuiy-Speaker: Would Govern-
ment not take in to consideration all
those specialists or persons who have
speciai knowledge of the subject?

Shri Suopakar: But they could be
mentioned. My point is that no name
has been mentioned and Government
have simply taken the power to no-
minate whom they please.

Shri Narasimhan: That class of pe-
ople could have been mentioned.

Shri Supakar: We find it included
in the list the name of the Secretary
to the Government of India in the
Ministry concerned with matters re-
lating toc museum. But the Secretary,
as we know, has several functions to
discharge in New Delhi and also in
other States. He has to look after
the museums in all the States. I do
not know whether he will have suffi-
cient time to look into the affairs of
all the museums.

Shri Kalika Singh (Azamgarh): To
say that these persons have been re-
moved from the board, that gives a
wreng impression.
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Shri Supakar: What we find is that
thougli these persons were included
in the board of trustees under the old
Act they are not there under the pre-
sent Bill. Therefore, what my hon.
friend has just now said is absolutely
incorrect. If my hon. friend goes
through the Bill he will find that
their names have not been mentioned
in the Bill.

Now they have mentioned the Ma-
vor of the Corporation of Calcutta.
The Muyor is a busy person. So, also
the Accountant-General, West Bengal
end others. Government should have
takern special care to see that persons
who are really interested in the affairs
of the museum are included in the
board

The 'most prenicious thing in the
corstitution of the board of trustees
is that they are supposed to be repre-
sented by proxies. Categories (b),
(¢), (d) and (e) need not attend per-
sonally. They can send their repre-
sentatives.

Ther, Government, like Rip Van
Winkle, do not seem to be aware of
the present needs of the country, so
far as the development of museums
are concerned. They look at it from
the standpoint of the position prevail-
ing in 1910 and not what it prevails
in 1960, There is a lot of difference
btetween the condition that prevailed
in the vear 1910 and the condilion
that prevails now in the year 19G60.
In 1910 India was not a developed
courtry; India was under the British
rule. Now we have become indepen-
dent. We propose (o develop tourism
to a large extent and we find that a
let of tourists from all parts of the
world are coming to India and they
ar> travelling through the length and
bresdih of India.

Then, there are reports that im-
portant articles mre being removed
from places of national archaeologi-
cal interest. Government  should
have given thought to all these pro-
blems that have cropped up during
the last five decades in an intensive
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manner and they should have seen
not only to the better administration
of the Indian Museum but also to the
administration of other museums that
have cropped up during the last five
decades in the different States of
India and they should have come up
with a more comprehensive and
more exhaustive Bill to cover all the
museums in the country.

Whatever the Minister might have
said, in the present Bill we find there
is too much of officialdom in the ad-
ministration of the board of trustees,
and we know that red-tapism is the
usual concomitant of official control.
If we bring this redtapism into the
Museum, I think things may not im-
prove.

My hon. friend, Dr. Samantsinhar,
suggested the inclusion of the Vice-
Chancellors of Patna, Utkal and
Gauhati Universities in the Board of
Trustees of the Indian Museum. In
1910 Bengal also consisted of areas
which are now the Bihar and Orissa
States, There are also collections
from Assam probably. When we
revise the Act and give it a new
shape in the year 1960, I think, some
representatives from the neighbour-
ing States should be included. 1t
this Bill is to deserve the name
Indian Museum (Amendment) Bill
and as the hon. Minister made the
statement when he introduced the
Bill that this is to cater to the needs
of the eastern zone, it should have
representatives of the neighbouring
States also along with West Bengal.
Probably the Vice-Chancellors may
or may not be sufficiently interested
But, I think, the hon. Minister may
include the Superintendents of the
Patna Museum, which is a fairly big
museum, and of the Orissa Museum
at Bhubaneshwar. They can make
valuable contribution to the proper
administration and looking after of
the Museum.

S0, I fee] that this Bill, as it has
been brought before the House, is
not very satisfactory. If the House
passes it today, Government should
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lose no time in bringing another com-
comprehensive Bill to cover all the
museums in India and also to see
the administration of the Indian
Museum at Calcutta is carried on by
a Board of Trustees which has a
greater non-official and specialist
element in it.

Mr. Deputy-Speaker: Originally
two hours had been allotted for dis-
cussion of this Bill during the last
session. We had to complete all the
stages by three o'clock. That was
the decision of the House and unless
the House takes another decision we
cannot go on with it

Shri Supakar: The House may agree
to extend the time.

Shri Narasimhan: Time may be
extended.

An hon. Member: It is an importand
measure.

Shri D. C. Sharma: Time may be
extended up to 5 p.m.

Shri Naushir Bharucha: Sir, 1 beg
to move:

That the time allotted by the
House on the 3rd September, 1960
vide, the fifty-fifty Report of the
Business Advisory Committee)
for consideration and passing of
the Indian Museum (Amend-
ment) Bill, 1980 as passed by
Rajya Sabha, be increased from
two hours to four hours.

Mr. Deputy-Speaker: The questien

“That the time allotted by the
House on the 3rd September, 1860
(vide Fifty-fifth Report of the
Business Advisory Committee)
for consideration and passing of
the Indian Museum (Amend-
ment) Bill, 1860 as passed by
Rajya Sabha, be increased from
two hours to four hours.”

The motion was adopted.
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Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
I welcome this measure. While do-
ing so I would like to make some
general observations with regard to
the importance of museums in our
national life,

A museum is an institution which
is both cultura] and educational. It
is an institution which is taken ad-
vantage of by the most ignorant
people as well as by the most wise.
It is utilised both for the purpose of
entertainment and for educational
and scientific research. Therefore,
although I am aware that the hon.
Minister is doing all that is possible
for the development of museums ia
all parts of the country, I would
like to request him that a national
policy and a national programme
should be laid down for the develop-
ment and maintenance of museums
at different levels.

There are museums of national im-
portance. A National Museum is go-
ing to be started in Delhi. Other
museums are of State importance,
But I would like to say that in a
country like India where the popula-
tion is so large and the distance
from one place to another is such
that poor people residing in villages
cannot take advantage of the oppor-
tunities provided by these national
bodies, it is necessary that there
should be museumns of regional as
well as of State importance. Not only
that, I would request the hon. Min-
ister to see that every educational
institution from the village level to
the level of Capital is provided with
a small museum. Therefore I would
suggest that a national fund should
be created at the Centre so that local
intiative, initative taken by indivi-
duals or by institutions is encourag-
ed. If certain people who have collect-
ed important things of art and culture
during their lives want to dedicale
those things for the use of the pub-
lic and if there is some such fund,
with the aid of that fund such indivi-
duals may be encouraged to start

Museum 418
(Amendment) Bill

such institutions in wvarious paris of
the country.

As far as our educational institu-
tions are concerned they are lacking
in equipment. Although the number
of educational institutions is increas-
ing day by day, their equipment is
very poor. For the education of the
children and also to educate them in
things of historical importance and
to make them at least inquisitive, it
is very necessary that every school
and library is provided with a small
museum. That can be done only
with the help of the State. I know
that the State cannot do everything,
but if local initiative is taken that
initiative should be encouraged.

In our district town one generous
person came forward with the collec-
tion that he had made during his
life. He dedicated all those things
and wanted to establish a museum.
The hon. Minister had gone there
and was very much pleased to see
that. Then a sufficient amount had
been given for the encouragement
and establishment of the institution
at the district headquarters. I am
very grateful to him for that. There-
fore I would like to suggest that
there should be a fund so that it may
be possible for local people to initiate
schemes with the aid of the Central
as well as the State Government and
there may be museums at least at
the district headquarters.

It has been stated in the statement
of objects and reasons of the Bill
that was introduced in the Rajya
Sabha that this Museum at Calcutta
is of national importance. There is
no doubt about it. Before the estab-
lishment of the National Museum in
Delhi, this institution was of national
importance. This national import-
ance should not be reduced now. But
at the same time I would say that in
a country like India there should be
national institutions of this kind at
various important centres, not only
on a regional basis but in some of
important towns in each State. I
have been told that it is the policy of
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the Government to have such muse-
ums on a regional basis and this is
one of them. Although it is of nation-
al importance, it is generally to be
used by people residing in that region.
It is of importance to the Sates that
comprise the eastern zone and they
should be given representation >n the
Board. According to a provision in the
Bill the Vice-Chancellor of the Univer-
sity of Calcutta is going to be a
Trustee here. Some hon. friends have
suggested that Vice-Chancellors of
other Universities should also be
given a place. So many hon. Members
have said that those persons who have
been given a place here may not be
able to find time to attend the meet-
ings and may not take active interest
in it. Therefore there is going to be a
provision that nominees should be
allowed to represent them in order
that there may be a meeting. 1
think that is defective.  Efforts
ghould be made, and I think the
Government in the eastern zone
should have power to nominate ex-
perts or persons of special knowledge
or such other persons that might take
interest in it. If you just nominate
Vice-Chancellors and others on the
board of trustees they will not find
time or take active interest in it
That will not help the development of
the museum. These powers should be
given to the Government to find out
persons, who may be non-officials or
officials, who may be experts in ar-
chaeo'ogy or musum affairs, and they
should be nominated. Therefore the
composition of the board of trustees,
as has been provided here, seems to
be inadeguate; rather it may prove in
the end to be defective and perhaps
an amending Bill will become
necessary in the future.

Therefore, 1 would suggest that the
four persons to be nominated by the
Central Government, under sub-clause
(f), may be either officials or non-
officials—because in the administration
of these bodies it is a question of
cultural, scientific and educational
knowledge and background and such
persons might be both official and non-
official persons—but the qualifying
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clause should be that it should be those
who are experts or who possess special
knowledge with regard to museums.
If that is provided, it will be good.

Then, with regard to representation
of the Government of India in the
capacity of the Secretary of the
Ministry concerned, that is for finan-
cial reasons and that is necessary. I
support it. But, 1 do not know, in
another sub-clause, sub-clause (f), re-
presentation  from the Ministry of
Commerce and Industry Ministry is
also being provided, 1 think it will
be better if we confine it to experts
in whatever capacity it may be, It
should not be that the Ministry
should be represented, but if such a
person is found to be there he may
be nominated to the board in
his individual capacity, but not by the
Ministry. So the composition of this
board of trustees is not quite suitable.

The second point is this. Certain
hon. Members have objected saying
that Government will have the power
of issuing directives. Shri C. K.
Bhattacharya clamied that this in-
stitution is of national importance. I
would like to submit that every aut-
onomous body which is formed and
which has to spend money allotted to
it by Government has got a provision
like this, Because, the board of trus-
tees does not concern itself with the
policy matters but with the administra-
tive matters. There should be no in-
terference by Government in those
administrative  matters. But as
regards matters of policy I think every
institution of national importance
should provide for these powers of is-
suing directives by Government, so
that a policy matter may be controlled
and regulated by the national body.
Now, Government works on behalf of
Parliament. Therefore, Parliamenl
should also have the power to issue,
through Government, certain directives
to be observed by the administrators of
such institutions. Therefore, the
objection that has been taken is, I
think, not a valid objection and shoul
not be there. -

I am sorry I was not present in the
House when the hon. Minister moved
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this motion for consideration. But I
would like to know whether this in-
stitution has been able, and if so to
what extent, to collect some finance
for the administration of this museum.
One source of income is the contribu-
tion from Government grants, What
are the other sources of income? I
would like to know what the adminis-
trators, the board of trustees, who
were administering this institution
have done, what were their activities,
As a whole or as individual members,
did they take any interest in this
matter? 1 am not quite conversant
with the administration of this in-
stitution. 1 would like to know the
present finances of this body and to
what extent Government is going to
contribute towards its development, as
it has been stated that this institution
i= of regional importance.

15.24 hrs,
1Surr JacanaTHA Rao in the Chair]

Then, my hon. friend Shri D. C.
Sharma suggested that Members of
Parliament should also be given a
place in the composition of this body.
Although in a body like this here it is
of national importance we have made
such a provision, since this institution
is going to be of regional importance
1 see no necessity for representation
of Members of Parliament being pro-
vided them. May be a Member may
be an expert in this subject. If that
is so, in that capacity he may be no-
minated by the Government. But as
Members of Parliament I think there
is no necessity to allot a place for them
there, because I think they will not be
able to contribute to an appreciable
extent,

Therefore I would not support that
suggestion.

With these words I support the Bill.

Shri Kalika Singh: Sir, the Indian
Museum Act was first passed in 1876.
At that time there were no State
Governments, and therefore it was a
Central Museum, established at Cal-
cutta. The intention of the British
Government then was to reduce the
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status of that museum from an Asiatic
Museum to an Indian Museum. Be-
cause, before 1857 the British Govern-
ment were not sure where they were
going to establish their region in Asia
—in India, or in some other paris of
Asia. The British people having their
nucleus in Calcutta established the
Asiatic Society. They were issuing a
Journal of the Asiatic Society. It was
only after 1857 that the British people
knew that they had to confine their
activities to India. Therefore after
1857 they took the first opportunity,
in 1876 to pass the Indian Museum Act
and to reduce the status of this Asiatic
Museum to an Indian Museum.

After 1876, when in 1911 the capital
of India was transferred from Calcutta
to Delhi, just before that, in 1910 this
Indian Museum Act was passed. I
think the idea then was to ensure that
this museum was not transferred from
Calcutta to Delhi. Therefore, they
constituted a board of trustees under
that Act, and they made that board
strong enough to make rules for its
own governance. Therefore, that
board of trustees was represented by
persons who could look to the interests
of Calcutta also and at the same time
be of an all-India character.

But I find that in the present am-
endment a great change has been in-
troduced. In the 1910 Act, while
constituting the board, they put in 13
persons of an all-India character out
of 18 persons who constituted the
board. Those 13 persons are, the
Director, Geological Survey of India,
the Director, Zoolcgical Survey of
India, the Director General of Archae-
ology, the Superintendent of the
Archaeological Section of the Museum,
the Officer in charge of the Industrial
Section of the Museum, four other
persons to be nominated by the
Central Government, one other per-
son to be nominated by the Council of
the Asiatic Society of Bengal, and
three other persons to be nominated
by the Trustees—I take these three
persons also to be of all-India chara-
cter, because then the persons who
were represenied on that body on an
all-India basis were the persons in a
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majority. Therefore, out of 18 per-
sons thirteen were those who were
represented there on an all-India
basis. Now, in the present Bill, the
Board is constituted of 11 members.
Out of those 11 members, six are from
Bengal and five are represented on an
all-India basis. The six persons who
are from Bengal are very formidable.
Previously, the persons who were from
that region were, Accountant General.
Bengal, Principal, Government Schoo!
of Art, Calcutta, one person o be
nominated by the Bengal Chamber of
Commerce, one person nominated by
the British Indian Association, Cal-
cutta, one person nominated by the
Calcutta University. These were
persons who did not have so much eof
a strong voice against those persons
representing the Government of India.
But, now, the six from Bengal are
very formidable. The first is the
Governor of West “Bengal himself.
Second is the Mayor of Calcutta Cor-
poration. The third is the Vice Chan-
cellor of the Ca'cutta University.
Then, Accountant General West Ben-
gal and one person to be nominated by
the Government of West Bengal, and
one to be nominated by the Council
of the Asiatic Society, Calcutta.

Shri Humayun Kabir: The Accoun-
tant General is an all-India figure.

Shri Kalika Singh: Out of the 11
persons, six are now associated with
that region.

I take it that this museum is now
being reduced from an Indian status
to a regional status. Previously, it
was reduced from an Asiatic status to
the Indian status. It is stated that it
belongs to that region and therefore,
this sentence has come in the State-
ment of Objects and Reasons. Thal
is not a fact. The sentence runs like
this:

“Subject to the availability of
funds, it is proposed to step up
the pace of development of the
museum and make it a full scale
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national museum for the eastern
region of India.”

If it is the intention to establish a
museum for the western region, one
for the northern region and one for
the southern region, and also one
Central museum at Delhi, it is quile
all right. Such Boards should be con-
stituted throughout India but on a
rational basis. This word ‘regional’
should not have crept in here. It is
a very unfortunate word. Consider-
ing, for example, the language policy,
we find the word ‘regional’ nowhere in
the Constitution.

Shri Narasimhan: What about
Zonal?

Shri Kalika Singh: All the fourteen
languages in the Schedule are con-
sidered to be national languages. The
word ‘regional’ is not there. Wher-
ever we go, we find people are under
the wrong impression that 'hese arc
regional languages. Here, for the first
time, instead of saying national
museum, the word 'regional’ has been
introduced in the Act itself. The re-
gional nature of things we should now
avoid because, it creates a wrong iin-
pression. If it had been stated in
the Statement of Objects and Reasons
that since we were going to establish
4 or 5 other museums in other regions,
it was proposed to make it a regional
museum, then in that case, it was gute
all right, But to make it an all-India
museum and at the same time to say
that it is for the eastern region is
something contradictory.

1 support clause 12A. That is very
That gives a very bhig
power to the Central Government.
Previously that power was not given
to the Central Government. I think
that was for some good reason. The
good reason was that the Board was
really a Central Board and it was not
a regional Board, Therefore, that
Board used to have all the powers.
That Board had the rule-making
power also. Now, when the Board is
being constituted on a regional basis,
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I think it is quite right. If it is a Cen-
tral museum, the Government of India
must be vested with powers to make
rules and to issue directions which
should be binding on that DBoard.
Under the 1910 Act, the Central Gov-
crnment had no power to issue any
direction or any order which could be
binding on that Board. There, the
only provision was under section 10(1)
that the Trustees shall furnish on the
first day of December, each year, to
the Central Government a report of
their proceedings and to such Auditor
as th2 Central Government appoints in
this behalf the accounts, etc, and the
trustees shall cause the reports and
accounts to be published for general
information. The Government of India
was only the repository of the docu-
ments sent by the Board of Trustees
It could not pass any orders after
persuing that report. Now, section
12A has been added. That is a very
good provision. Section 12A says:

“In the discharge of their func-
tions under this Aect, the Trustees
shall be bound by such directions
on questions of policy as the Cen-
tral Government may give to them
from time to time:"

This is as it ought to be. This is a
Central museum and a national
museum. In that case, it is a very
good provision. The Central Govern-
ment must possess all the powers of
issuing directions and even, I think,
it should have the power to dissolve
that Board. I am ready to grant that
power to the Central Government.

Then, under clause 15A, the Central
Government may, in consultation with
the Trustees, by notification in the
Official Gazette, make rules to carry
out the purposes of this Act. ‘This also
gives power to the Central Govern-
ment. Previously, the Board had the
power to make rules and bye-laws to
carry on the administration.

There are two reasons why this new
Bill has been brought forward. First,
to step up the pace of development
and to make it a regional institution.
To the first part, I object. Second part

KARTIKA 24, 1882 (SAKA)

Museum 426
(Amendment) Bill

is to re-organise and improve the ad-
ministrative efficiency by introducing
certain changes in the Act. To that
part, I quite agree. Whatever new
changes are .ntroduced in the new Act
are quite good.

An hon. Member said that the Gov-
ernment of India should establish
museums throughout the country In
India, a large part of the population
is practically illiterate. For such a
country, a museum is the best medium
of education. If we have museums
attached to all the Universities, all
the educational institutions, in all the
States, in all the districts, everywhere,
small and big—a chain of museums
throughout the country—that would
be a very good policy. It will really
be a medium of education for the
whole of India and that should be
welcome.

Dr. M. 5, Aney: Sir, I welcome this
Bill bzcause it comes at a time when
the Government of India, as it is con-
stituted at present, is committed to a
policy in which cultura] progress and
cultural activities play a very promi-
nent part. My friend says, it should
be. I say, it ought to be, Our negli-
gence of that aspect of our life is one
of the great defects from which we
have been suffering. Some of the pre-
sent disabilities of the people of India
are due to the fact that this important
factor of cultural life had practically
gone unheeded, unnoticed by the Gov-
ernment of India then existing. Even
in those days, there were people who
were thinking of at least a nucleus of
an institution which will contribute to
the cultural progress of this country
and the institution with which we are
dealing today is one of those institu-
tions which were started with an
object like that During British days,
in spite of their imperialistic and
autocratic rule, there used to be some
persons who had a broader mind, who
used to act with laudable motives.
Institutions like the Royal Asiatic
Society had come into existence not
because of the imperialists but because
of such persons who had a broad out-
look on humanity, who wanted every
country with which they came into
contact to develop.
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When I wag a student the idea of a
museumn was that it was a collection
of curios. People used to go and pass
some time there just to see things un-
usua! which you do not see in life
outside. The museum was not treat-
ed as an institution of education, an
institution giving incentive to the
people for scientific and cultural pro-
gress. But now, in view of the fact
that we have taken to a very broad
programme as our idea, it is necessary
that this institution which had come
in in an informal way in those days
should be developed on proper lines.
From that point of view, I think the
step that is being taken today by intro-
ducing this Bill is a very important
one, and so I welcome it.

The Calecutta Museum is really a
national museum, but they are think-
ing of giving it the shape of a regional
nuseum under thig Bill If that is
the idea, the Calcutta people will
really feel hurt. I am one of those
who do not mind where an institu-
tion is located in India. If it serves a
national purpose, we shal] call it a
pational institution. Because the capi-
tal is in Delhi, it is not necessary that
every national institution should be
in Delhi, In fact, real democracy re-
quires decentralisation in many ways,
and if it is essential in any direction,
it is in the direction of cultural pro-
gress, connected directly with the
wishes of the people and their aspira-
tions. It is the people who can give
it a proper direction. So, there is
nothing wrong in having a national
institution in a place like Calcutta; we
should welcome it. It is an old insti-
tution, and it has now to be developed
to cope with our present requirements.
From that point of view, the observa-
tions made in the Statement of Objects
and Reasons are, to some extent, mis-
placed. That is all that I can say. The
idea of regional institutions may be
good; you may start them where you
want, but let not this institution which
hag been existing to demonstrate our
idea of a national institution so long
be looked upon hereafter as a regional
institution by any part of India. It
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should be so developed as to keep the
old reputation and its old prestige also,

The title of the Bill is The Indian
Museum (Amendment) Bill.

Shri Narasimhan:
ended!

Museum is am-

Dr. M. S. Aney: [ think care should
be taken to see that this idea of the
institution being a national one is pro-
perly represented in the title itself.

About the board of trustees, so many
hon. Members have made observations.
The number of persons has been reduc-
ed, but there is a proviso in Clause 2
that if any of the trustees referred to
in eclauses (b), (c¢), (d) and (e) is
unable to attend any meeting of the
trustees, he may, with the previous
approval of the Chairman, authorise
a person in writing to do so. This is
very ambiguous in my opinion. In the
first place, I want to know if that per-
son is required to authorise some-
body who is aiready a trustee or not.
If this only gives the power of proxy,
there is some meaning constitutionally,
though personally 1 do not like the
idea of proxy at all, but if it enables
the man to authorise anybody who is
not a trustee at all, you are intro-
ducing a dangerous element. The six
officialy may meet, induce some three
or four friends to remain absent, and
get in their place those whom they
want, A mischief like that can be
played at times. You must try to en-
sure that there is provision against
such a dangerous possibility,

1 am glad that this board was an
autonomous body till now. Now it is
not going to be entirely autonomous,
but you have kept it under your con-
trol by certain provisions under Clause
10 where you have stated that in the
discharge of their functions, the trus-
tees shall be bound by such directions
on questions of policy as the Central
Government may give them from time
to time. They only exercise the limit-
ed powers that you have given them,
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but the board of trustees are not exact-
lv on the same footing as certain
autonomous corporations which you
have created. I do not quarrel with
this provision because this being a
national museum, after the pattern of
which other museums will be created,
there ought to be a co-ordinating body.
The provision enabling the Central
Government to keep the ultimate deci-
sion in its own hands is therefore
important, but does the Central Gov-
ernment consider itself competent to
exercise the functions and powers that
are to be exercsed for purposes of
giving a proper national direction to
these bodies? For that purpose they
may have a board of experts to advise
them.

Shri Narasimhan: A  Director-
Genera] or something like that.

Dr. M. 8. Aney: They will take a
decision and that wil]l be binding upon
the trustees. That will help you in
two ways. The power will be exercis-
ed in giving proper direction, and
secondly, it wil] co-ordinate the poli-
cies to be followed by the wvarious
museums, so that cultural progress is
expedited

The board of trustees hag been given
the power of making recruitment and
appointment of persons. This is a
departure from the usual policy fol-
lowed by the Government in the case
of these autonomous institutions. The
appointments will be of two kinds.
Some will be of an administrative
nature, and some will be of a technical
nature. I do not know whether the
board of trustees that you are com-
stituting will be competent enough to
make a proper selection of men for
both these kinds of appointments. I
want the Select Committee to consider
this point very carefully......

Shri Narasimhan: It is not being
referred to a Select Committee. It was
only a plea made by some hon. Mem-
bers.

Dr. M. S. Aney: I am sorry. I hope
the House will consider this point care-
fully when the clause-by-clause discus-

KARTIKA 24, 1882 (SAKA)

Museum 430
(Amendment) Bill

sion is taken up. Some provision
should be made to ensure that the
body which makes the selection has
got competent men on it for making
proper selection of persons for the
functions which are expected to be
performed by them.

With these remarks, I congratulate
the hon. Minister on having brought
forward this Bill, and I hope that the
board of trustees that will come into
existence will administer it in the
same spirit with which my hon. friend
the Mover has been actuated in bring-
ing forward this measure before this
House.

Shri Narasimhan: It is quite patent
that the hon. Minister has not succeed-
ed in enthusing the House in favour of
the Bill On the other hand, hon.
Members have criticised this Bill
rather drastically. I think in fairmess
to the House he should really recon-
sider whether it is more desirable or
not to bring forward another Bill in a
better form, which will be more uni-
versally acceptable. No doubt, such a
thing is rare, but that can be done.
The whole House has examined the
Bil] in it; various aspects and found
several types of defects, and, there-
fore, it is not unreasonable on our part
to expect that the hon. Minister would
respond to the generous sentiments
expressed here.

The subject of museology, like all
other scientific subjects is becoming a
very complicated one. It is not as if
the subject of museology and museums
in India have not been studied by
experts in this country. One import-
ant fact which the House has not so
far been able to realise, for want of
sufficient data here is that the subject
of museoloy has been studied by vari-
ous experts. The Government of India
themselves had called some experts
from the UNESCO, and some experts
from the British Museum Association;
and a committee was also constituted
in India for an examination of the
conditions and methods of improving
the efficiency of this museum. Those
reports have been made available, and
some of them are in the Library of
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Parliament. They are of a very re-
vealing character,

As for the Bill itself, from the State-
ment of Objects and Reasons, we find
that the object is to reorganise, im-
prove the defects and arrange proper
development on modern scientific lines
and the like. But from the introduc-
tory speech of the hon. M:inister, we
have not been able to understand what
the defects were and what the reme-
dies were, and how they are going to
be remedied by this Bill, This Bill, as
compared with the Act which it seeks
to amend, appears to be just the same.
The original Act and this Bill are noth-
ing but Tweedledum and Tweedledee.
There are ten members there, and
there are ning here.

T was referring to the report of some
of the committee appointed by the
Government of India for examining the
work of this museum. One of them
consisted of Mr. S. F. Markham,
Empire Secretary, Museum Association,
and Mr., H. Hargreaves, Director-
General.  Archaeological Survey of
India. They have submitted a huge
report wh'ch is available in the Parlia-
ment Library. It makes very interest-
ing reading. Criticising the parent
Act, they have said something which
applies even to this Bill in spite of the
amendment that is proposed. They had
stated:

“Trustees are there powerful in
name but powerless in action.”.

They have alsp stated:

“To put it briefly, it would seem
as if the Act governing this
Museum, and its bye-laws, have
been devised to create a number
of trustees with no powers, a series
of officials with no supervision,
officials with little time to give to
their duties, and immense oppor-
tunities for procrastination.”.

This is the kind of comment which
hag been made by Mr. S. F. Markham
and Mr, H. Hargreaves.
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Shri Humayun Kabir: In
year?

which

Shri Narasimhan: In 1936. Twenty
years or more have passed, and the
hon. Minister thinks as if things have
changed, and this is out of date. In
their report, they had referred to the
organisation of trustees. which it is
being proposed to change only now.
1 think the original Act was passed In
1910.

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M. M. Das): Only 50 years are over!

Shri Narasimhan: What I am say-
ing is that the organisation is the same,
and Government are not making any
change, instead of somebody else, they
are only putting a Governor there,

Coming to the Governor, 1 take ob-
jeetion to it. Shri C K. Bhattacharya
has already referred to it. I take strong
objection to it for the simple reason
that the rules of this House preclude
us from criticisng the Governor. We
do not know which will prevail, whe-
ther this rule or whether our right to
criticise an institution created by an
Act of this Parliament, when some-
thing goes wrong. Therefore, it is
really a matter of our privilege to see
whether such a thing could be done.
1 would like you, Sir, and the Speaker
to pay attention to this matter, as to
whether when there is an express oro-
vision in the rules that a Governor
should not be criticised here, it would
be proper to make him chairman of
a body which gets grants from the
Centre.

Shri Humayun Kabir: What about
universities?

Shri Narasimhan: We are not cri-
ticising them here generally. What-
ever it is, when there is so much of
criticism by everybody over this ques-
tion . . .

Shri Morarka: Two wrongs can-
not make one right,
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Shri Narasimhan: My hon. friend
here remarks that two wrongs can-
not make one right. This point re-
quires exam nation. As a proposition,
this is not good; as a model, this is not
good.

When an institution of this type is
being reorganised under statute, we
should always have the benefit of the
advice of the State Government con-
cerned in all these matters. For inst-
ance, there is an excellent museum
managed by the Government of Mad-
ras. It has received excellent praise
from all these bodies. According to
museology, it is an ideal institution.
The Government of Madrag are proud
of it. Supposing tomorrow it is decid-
ed to centralise it, what would happen-
After all, such an attempt is not cal'ed
for in these days or democratic decen-
tralisation., If our cultural and edu-
cationa] sites and State institutions
of that nature are managed fairly well,
it should be our duty to encourage
such State institutions, such State en-
terprse and such State initiative
rather than take them over, There-
fore, even with the present object, it
is not in accord.

Then, there was a committee on
museums set up by the Government of
India. They made certain recommen-
dations about the National Museum
and so on. These were considerea by
the advisory committee on museums
in India; I think those recommenda-
tions were approved by the Advisory
Conrmittee. They have clearly stated
that let us have one national museum
in India, let us not have a multiplicity
of these institut’ons. They have defin-
ed what a national museum should
mean. They have said that it should
deal with zoology, anthropology and
what not. All these things must be
there in a national museum., But a
national museum need not be lozated
in one place, The nucleus may be in
one place, but it may have several
branches in other places; all these
could be considered as a unit and as a
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national museum. That is what they
have stated,

But, now, our Govermment's pro-
posal is that let us have a multipiicity
of these national museums. In all
humility, I would say that it is just
like making Generals out of ordinary
soldiers. Simply by calling the suldiers
as Generals, you do not make them
Generals. Merely calling a soldier as
a General does not make him a Gene-
ral. So, likewise, merely moditying
your statute is not going to prove use-
ful. Therefore, I do not think that
merely calling a number of institui:ons
as national museums is desirablr Cn
the other hand, there may be a con-
solidation of existing institutions,
instead of d.spersing our resourc=s. in
these difficult days.

Then, there was aiso a UNESCO
committee. One American by name
Mr. Lothar P. Wittebourg has also re-
corded his impressions. I know, Sir,
that you are looking at the clock, but
by way of explanation, I may tell the
House that I had given notice of a
resolution on museums in India, and
I have fairly studied this matter For
want of time, I would not go into the
details. The hon. Minister asked me
about the year in which the report I
quoted from was made, in regard to
some other matter.

16 hrs.

In the summer of 1958, Lothar P.
Wittebourg, Chief of Exhibition of
the American Museum of Natural
History, was invited by the Govern-
ment of India to advise them on the
National Museum,

Shri Humayun Kabir: On a parti-
cular problem. He is not a general
expert,

Shri Narasimhan: While in India, he
visited a number of regional, state and
archaeological site museums located in
this country. He has recorded his im-
pressions in the journal entitled Cura-
tor (Vol III, No. 1, 1960)—a quarterly
publication of the American Museum
of Natural History, New York A
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friend of mine had showed it to me, I
wanted to lay it on the Table of the
House, I searched for it, but could not
get it. 1 even asked our Librarian to
request the National Museum Delhi
to send it to me, but till now I have
not succeeded in obtaining it. The
following are extracts from the article
by Lothar P. Wittebour. . .

Shri Chintamoni Panigrahi (Puri):
He may reserve them for his Resolu-
tion.

Shri Narasimhan: I have here four
pages of quotations, but I will read
only two paragraphs.

Mr. Chairman: He may reserve it to
a later date.

Shri Kalika Singh: He may lay it
on the Table,

Shri Narasimhan: He says:

“Tha world-wide trend towards
relating the great wealth of con-
_ tents in museums to the needs of
people in all walks of life, and to
furnish intellectus?!, social and
cultural opportunitics not merely
for scholars but for everyone, has
accelerated greatly since the end
of the last world war. Stimulated
by the necds of the ordinary peo-
ple, a few museums for warious
parts of the world have become
newest as well as one of the most
cffective means of popular educa-
tion. They reveal to people the
extent and importance of their
culture; they explain, and they
expand the understanding by peo-
ple of their present way of living;
and they show paths of advance-
ment that no other means can
convey".

Coming to Indian museums, there is a
small paragraph which says:

“Indian museums—are principal-
ly store houses of antiquities and
oddities of nature, and the
‘museurn’ as it is perceived in
reality by the general public..is
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a dingy structure containing dingy
objects that are piled on top of
one another much as in an attic or
store cellar. Of all the sources of
public education in the world
* today, the museum is probably the
most neglected and least support-
ed and its full potential iz the
least appreciated or realised”.

Then he refers to the Government of
India. I would draw the attention of
the House and the Minister to what
he has said:

“Unfortunately, the present gov-
ernmental bureaucratic system has
many weak points, which many of
India’s leaders admit. A tendency
to shift key personnel from
Ministry to Ministry or from one

- specific job to another within the
Ministry is very detrimental to
the proper carrying out of long-
term projects. As a prime exam-
ple, no one connected with
museum administration in the
Ministry of Scientific Research and
Cultural Affairs know of the work
carried out in Mysore by UNESCO
in 1953—55 on ‘Museumn Techni-
quzs in Fundamental Education’.
The Mysore work was an extre-
mely  worthwhile undertaking
which could have been a valuable
experiment in general education
fer a vast illiterate population; so
far as I know, nothing further
has been done regarding it. The
whole problem of the role of
museums in India comes to one
main point: a lack of insight and
direction hy the State as the Cen-
tral Governments which do not
yet possess the experience and
knowledge to carry out a long-
range programme plus a general
ignorance of the role and function
of the ‘progressive museum'.”

Therefore, what is needed is a regular
control  the
Mational Museum and attached insti-
tutions all over the country. Any
other arrangement to look after the
National Museum is not good. This
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Rill is full of defects; it does not im-
prove matters. It is regressive in
character. It is really necessary for
Governmont to consider the opinions
expressed in the House. There is
nothing wrong if the Minister rethinks
and brings forward a more acceptable
Bill.

Dr. Melkote (Raichur): I entirely
agree with the remarks made by the
previous speaker. I had oceasion
sometime in 1953 and 1955 to wvisit
Europe and came back with an idea
of sponsoring a museum of the nature
which existed in London. I must say
that while the speech of the Minister
has been revealing and showed that
Government are aware of the neces-
sity and importance of museums, this
House has shown a greater awareness
of its importance,

The Bill, as it stands today, does not
provide fully for all the things that
Members want the Government to do.
I personally feel that these museums
should come up to the mark to serve
the needs of different sections of the
population. Children go there, stu-
denis go there, adults as well as the
aged go there to learn. So the scope
of these museums should be so shaped
as to subserve the needs of these
different age groups. Children are
allowed to go and play at these places.
There are instructors posted in these
museums to teach the different age
groups. A good deal is learnt by the
community at large. I had thought
that the scope of the Bill would em-
phasize all thzse things.

While the remarks of the Minister
were quite cogent in saying that
many of the members oftentimes
absent themselves and in order that
the business of the museum is carried
on properly it would be necessary to
limit the number, I must say that it is
a thing which does not appeal to us. If
any members who do not take interest
are there, they should not find a place
there. Who are the people who natu-
rally take interest in these museums?
It is, by and large, people who under-
stand these things, who have the neces-
sary knowledge—essential'y scientists,
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historians and other people. There
should be representation of such
groups there. This by itself is a big
task. People have to take it as part
of their duty.

When I tried to study the way the
British museums are run. I came to
understand that, by and large, many
of these museums have large subven-
tions given to them by the Govern-
ment, but essentially private agencies,
private philanthropists as well as
other private people who have know-
ledge of these things, manage these
things. They collect millions of pounds
annually and run them efficiently. The
only duty that they have in their life
is to run these museums and manage
their affairs efficiently.

I therefore felt that while it is a
good thing that the Government are
taking interest in these museums, all
the same the views expressed by
Members should be respected. For
instance, it was said here that the
Chairman of this Board should not be
a Governor because he is likely to be
criticised. Apart from that, I feel
that prominent Members of this Par-
liament who can understand thes:
things ought to be on this body. These
museums should become institutions
of vital importance for catering to the
needs of the different sections of the
population. Alse there should be
scientists. may be those people who are
in service, may be those who are re-
tired, who have a good knowledge of
these things and who could devote
their time and possibly their money
also, who should be on this body. In
addition, there may be philanthropists
associated with it, There are many
industrial sections which have various
associations. The name of the Asiatic
Society was mentioned. 1 personally
fee]l that some of these industrial and
commercial sections could find a place
there. These museums should cater to
the needs of that community also.
They may be able to donate large
sums. So the scope of this body
should be such as to include all these
people, who take a keen interest im
these museums,
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More than this, I personally feel
that the selection of personnel there
should not be left to any particular
individual. I wonder if Government
can find it possible to see that the
recruitment takes place through the
UPSC. Therefore, the scope of the
Bill as now proposed being limited,
I wonder if the Minister could agres
to withdraw it or at least refer it to
a Select Committee so that they may
incorporate further amendments—
even though Government themselves
could do it—and bring it before the
House for its acceptance. I would
then be able to place further ideas
before you.

Shri Chintamoni Panigrahi: Mr.
Chairman, Sir, I rise to participate in
the discussion with a view to seeking
rome clarification. 1 think most of the
confusion which has taken place is due
to the title of the amending Bill, which
is misleading. It refers really to the
administration and control of one par-
ticular museum in the country and
that is the Calcutta Museum. So,
more particularly, this Bill should
have been entitled, *‘The Calcutta
Museum Administration and Control
Bill, 1960."

The discussions show that the House
is really very anxious to impress upon
the hon, Minister to have a very com-
prehensive legislation dealing with all
aspzcts of the development of
museums in this country since 1910. I
also would try to add my wvoice and
request the hon. Minister to see if it
is possible to have a really comprehen-
sive amending Bill for looking into
the developments which have taken
place since 1910 in the field of muse-
ums in this country.

The scope of the present Bill is
very much limited. So, the discus-
sions are somewhat out of place. In
the Statement of Objects and Reasons,
it is stated:

“Subject to the availability of
funds, it is proposed to step up the
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pace of development of the
Museum and make it a full scale
National Museum for the Eastern
Region of India."

I was going through the report of
the Expert Museum Survey Committee
and their recommendations. They
have laid down a pattern for museums
in India which are divided into 4 cate-
gories, National Museums, State
Museums, HRegional Museums and
Local Museums. To what category
does this Calcutta Museum, which the
hon. Minister wants to develop as a
Regional National Museum belong? I
hope the Committee never recom-
mended 4 or 5 National Museums in
the Eastern, Western, Northern and
Southern regions of India.

Naturally, the Calcutta Museum
serves as a State Museum for West
Bengal also because it seems that by
developing it as a State Museum it
has developed into a National Museum
also. It has its own historical deve-
lopm:nt and historical specimens; and
archaeological remains from Orissa are
there; from Assam are also there and
also from Bihar. Naturally, it has
developed in to a kind of National
Museum. If the hon, Minister wants
to develop it as a Regional National
Museum, naturally, the question will
arise whether rcpresentatives from
the Eastern Region of India will not
be associated with it. Therefore, some
eof my hon. friends have suggested the
association of representatives from the
Universities of Utkal, Assam and
Bihar also. I think they are right
because if the Minister wants to
develop it as a Regional National
Museum, it must have the representa-
tives of those parts of the region.

So far as the central administra-
tico of the Indian National Museum
and its improvement are concerned. 1
share what other friends like Shri
Gupta have suggestcd. I would
requst the hon. Minister to clarify
whether this is going to be anotner
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National Museum in the Eastern part
of India and, if so, whether he wants
to have piecemeal legislation for the
administration and control of the
individual museums like the Salarjang
museums at Hyderabad and other
museum in the country. It is wrong
to attempt to have piecemeal lagisla-
tion for the control and administra-
tion of individual museums in the
country. If the hon. Minister really
wants to have proper control of all
museums in India, it is necessary that
there must be a comprehensive amend-
ing Bill to the Act of 1810, which
would look into all these aspects.

Mr. Chairman: The hon. Minister.

Shri C. K, Bhattacharya: Before the
hon. Minister rises to reply, 1 would
like to put him a question which he
may reply in his speech. When I took
objection to the newly inserted clause
15A.(2) (d). he said that the powers
were already there in section 7 of the
Act. He mav kindly explain why,
with that section 7 existing, this para-
graph has been felt necessary to be
added. So far as I understand, it
would have been enough for his pur-
pose to say—

‘conditions subject to which the
Trustees may exercise their powers
under section 7.

Shri Humayun Kahir: I am grate-
ful to the House for the interest it has
shown in this Bill. There has been
a large number of speakers—I confess
much larger than I expected. Any-
way, it is a good sign; it shows that
subjects of cultural interest do attract
the attention of the House; and espe-
cially in areas where there is no poli-
tical controversy, the discussion is
on individual lines and people ab-
proach the problem from their own
points of view.

While complimenting the House on
the interest showm, I must say that
I confess I was a little surprised by
some of the remarks. There has been
a certain amount of the criticism: I do
not deny that for a moment. Of courtze,
a lot of criticisms cancelled one
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another, But, what surprised me was
that most of the criticisms repeated
things which I had already disposed
of in my opening remarks. Either the
hon. Members were not present here
when I made my opening remarks,
which, I think, was certainly the case
with regard to one or two members,
or 1 failed to make myself sufficiently
clear; and it is certainly my failing
that I was not able to point out to
them that the things which they were
saying had already been dispased.

I shall take the remarks of the hon.
Members seriatim and try to dispose
of every one of them because I do not
think that any really valid criticisms
have been made. The first comment
was by my hon. friend, Prof. Sharma,
about the guides and paying attention
to the scientific aspects in the develop-
ment of museums. There are two
reasons why the museums have not
been able to give better service, and
I entirely agree with him that lack of
guides is one of them. The second is
that in many caseg the administrations
of the museums are not geared to
satisfy these needs. And, that is why,
in the present Bill, which is before
us for censideration, the greatest
emphasis is on the improvement of the
administration of the Indian Museum.

My hon friend also asked about the
representation of M.Ps. In museums
of this type, it is not customary any-
where in the world to have Members
of Parliament as such represented:
but, certainly, there is no bar either
for Members of Parliament to enter as
individuals. There is the nomination
of 4 members. How they will be nomi-
nated, it is difficult to say. It is not
that there are no suitable persons; I
am sure that there are many in both
the Houses.

My hon. friend said something about
the quorum which T could not under-
stand. I do not know why he was so
much excited about quorum. Really
thers are not very many changes.
Originally, when there were 18 mem-
bers, the Council or Board could fune-
tion when there were 9 persons—half
of them. Now, when there are 11
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members, we are providing that the
Board of Trustees could function if
there are 6 members, So, there is a
slight improvement; it is little more
than 50 per cent. Similarly, with
regard to quorum, when there were
18 members, the quorum was 6, Now,
when there are 11 members, the
quorum is 4. Here again, if there is
anything, there is slight improvement
rather than deterioration which my
hon. friend fears.

My hon. friend referred to appoint-
ment to the Museum Service through
the Public Service Commission. I
must say that this completely took my
breath away. On the one hand, there
is a demand that this should be an
entirely autonomous organisation and
it shall have nothing to do with Gov-
ernment, that the Trustees should be
given all powers; on the other hand,
they say that the appointments should
be through the Public Service Com-
mission. The Public Service Commis-
sion can appoint only persons who are
employed by Government. I do not
see how the two can be reconciled. In
any case, I do not think that the Pub-
lic Service Commission is the proper
authority for recruiting candidates to
museums or other autonomous organi-
sations and I say so with great resnect
to that body. Next time, we may be
told that professors in the universities
should also be appointed by them or
employees in the distriet boards and
municipalities and corporations should
be recruited through them. I do not
know where we shall end. I am sure
my hon. friend, reasonable man as he
is, will see the force of this comment
and will be satisfied.

Quite a number of hon. Members re-
ferred to the directives. I was glad
that my hon. friend, Dr. Aney, pointed
out how the directives are essential
and necessary when large funds are
placed at their disposal out of public
money. There must be some answer-
ability to Parliament. These directives
are only in matters of policy and not
of administration. In many new Bills,
this power has been assumed by the
Government. Reference was made to

NOVEMBER 15, 1960

Museum 444
(Amendment) Bill

the Viswa Bharati Bill passed in 1951.
Since then we have learnt a lot. When
the U.G.C. Bill was passed, you may
remember that there is a definite pro-
vision to this effect. Parliament wants
to reserve to itself the general power
to issue directives in respect of policy
while giving the greatest amount of
autonomy in matters of administra-
tions. If there were not this power,
they would not be subject to the con-
trol of Parliament and they can act as
they like, I am sure that it is not the
intention of Parliament. There has
been a lot of misunderstanding about
these directives,

Shrimati Sucheta Kripalani referred
to the question of consultations; she is
not here now. Some other hon. Mem-
bers also referred to this point and
they alsp said that the Bill was being
hurried through. T do not know what
it means. The consideration of the
amendment has been before us since
1935. There were discussions in 1950
and 1955. At every stage, the general
pattern was before everybody. The
Bill itself could mnot be sent to all
because it was in the process of being
drafted and I felt that till the Cabinet
had approved it, it was not proper to
send it to any outside body. But the
main outline or the substantial ele-
ments in it were sent to the Asiatic
Society on the 1st and to the Trustees
on the 2nd of August. There were fur-
ther le'ters also but no reply was re-
ceived from the Trustees. Today, 1
heard for the first time—it seems—that
the trustees did not receive that letter,
At that stage, no comments were re-
ceived. They were received at a latter
stage. If the hon, Members go through
the Rajya Sabha proceedings, they
would find that I had taken into con-
sideration every one of the comments
made by them and I had gone as far
as possible in meeting their wishes. ...
(Interruptions.)

Dr. M. 8. Aney: Were these pro-
ceedings made available {o the Mem-
bers of Rajya Sabha? If so, why were
they not made available to the Mem-
bers here?
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Shri Humayun Kabir: The amend-
ments do not come here. If the hon.
Member sees the Biil as it was origi-
nally introduced and also the Bill as
finally aopted by the Rajya Sabha, he
will see the changes.

It was also mentioned that the
Bengal Government was not consult-
ed. I do not know wherefrom my
hon. friends got this information. At
every stage, they were consulted. Some
of the changes, for instance, the com-
position of the board of trustees was
made at the suggestion of the Chief
Minister of West Bengal and he him-
self acknowledged that fact. That is
why there has been no comment from
the side of the Government of West
Bengal.

One demand of the Asiatic Society
which I could not accept in full was
their request to have two nominees of
theirs. They had one nominee in a
poard of 21, originally, Now, we are
giving them one in a board of 11. Even
though we have not given them an
additional nominee, the weight of their
nominee has gone almost by 100 per
cent. I have also written to them that
in making nominations—Government
has to make 4 nominations—we will
take into consideration their views, I
have asked them to send some names
so that if we find suitable persons from
the list suggested by them, we will
certainly nominate at least one other
member who has the confidence of
the Asiatic Society of Calcutta.

One hon. Member—I think, Shri
Panigrahi—had certain  comments
about the name of the Bill. He said
that it was misleading because it deals
with the Calcutta Museum but it is
named ‘The Indian Museum (Amend-
ment) Bill'.' I am afraid he has not
looked at the original Act or other
amendment. This is known as the
Indian Museum for at least 80 years,
if not longer. The Act which we are
trying to amend is the Indian Museum
Act. How can I introduce a ‘Calcutta
Museum (Amendment) Bill'”? I was
surprised at his suggestion, because he
is generally a very careful student and
he does not usually make suggestions
which are irrelevant.
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Shri Braj Raj Singh (Firozabad):
There is no difficulty in changing the
name.

Shri Humayun Kabir: I will come
to that in a moment. My hon.
friend, Shri C. K. Bhattacharya, refer-
red to the Statement of Objects and
Reasons of the Bill and asked why it
should be called a National Museum
for the eastern region of India. He
seemed to suggest that by using that
term the dignity and status of that
museum was somehow being reduced.
Shri Kalika Singh also suggested the
same thing. He went further—I do
not know where he undertook re-
searches into the history—and said
that at one time it was an Asiatic
Museum. I have never heard it being
called by that name. It was at one
time a small museum attached to the
Royal Asiatic Society, as it was called
at that time. Ii developed into an
Indian Museum and its title was the
Indian Museum and that title has con-
tinued throughout. So that, it would
be seen that there had been no reduc-
tion from the Asiatic Museum to an
Indian Museum. Certainly, there is no
intention of reducing it now to a
regional museum.

Shri Panigrahi asked why the
advice of the expert committee was
not accepted. That committee had sug-
gested that there should be one
national museum of India with the
natural history section in Calcutta,
with archaeology section in Delhi,
with scientific section in Bangalore and
wi‘h agricultural and plants section
somewhere in UP. I told the dis~
tinguished experts who constituted
that committee that nowhere in the
world had I heard of such a thing.
This, if accepted, would have meant
that in order to get an idea of the
culture of the country, one has to tra-
vel from Calcuita to Bangalore, to U.P.
and Delhi and—God knows how many
other places. The whole conception of
the national museum of that type was
completely wrong.... (Interruptions.)
We rejected that idea, whatever might
have been the expert advice, as an
absurd idea.
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Shri Chintamoni Panigrahi: I want
one clarification.

Shri Humayun Kabir: Sir, let me
continue. In a country like India, [
have said, it is absurd to expect that
you can have only one national
museum in one place. Because of the
vast distances, you must have national
museums in different parts of India.
It is on that basis that I have looked
at the Indian Museum of Calcutta, it
is on that basis we are trying to deve-
lop the National Museum in Delhi, it
is on that basis we are trying to dewve-
lop the Salar Jung Museum in Hydera-
bad. I hope there will be one or two
other national museums of the same
status and standard in different parts
of the country. I would go further
and say that while we cannot have
perhaps more than four or five great
National Museums maintained by the
Government of India, we want that
every State museum will be a minia-
ture national museum, Therefore, we
have also stepped up considerably the
assistance which we are giving to the
different State museums so that they
can develop those museums as national
museums in the real sense, not national
museums with a capital letter but
national museums in the real sense.

It is in that light, Sir, that I have
described here in the Statement of
Objects and Reasons that the Indian
Museum is the national museum for
the eastern region of India. I have
said ‘eastern region of India’ because
it is located in the eastern region.
Nobody can gainsay that fact. Simi-
larly, take the national museum in
Delhi. Even though it is in the capi-
tal of India, from the very nature of
the case it is obvious that people in
Delhi and its surroundings will use it
far more than a person from, say, Cape
Comorin or a person from the borders
of Assam or a person from Gujerat.
You cannot expect everyone to come
to any one centre. That is why we
have this conception of a series of
national museums, at least three or
four to start with. But for that inde-
pendent bills will be necessary because
of the past history. The Indian
Museum, Calcutta has a history of its
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own. You cannot suddenly merge all
that into a general Act. The Bill re-
lating to the Salar Jung Museum.
Hyderabad, 1 hope will be taken irtc
consideration during the current tes-
sion and passed, and by that we shall
establish a mnational museum in
Hyderabad for that region of the coun-
try. We have a separate Bill because
in that place we have inherited cer-
tain things and certain things have
come to use with their past history.
You cannot lump all of them togeiher
into one Act. It may be that a time
will come—not today but after ten or
twenty years when at least I shall cer-
tainly not be here—when we may
plan a comprehensive Museum Act
for the whole of India, when the differ-
ent national museums have been
established, the State museums have
been properly developed and there are
district museums in every district and
other museums galso which will cater
to the scientific, archaeological and
aesthetic needs of the country.

Then, there was a reference by
Shrimati Kripalani to the bye-laws, I
do not know where she got this im-
pression that under the new Bill the
power of the trustees for making bye-
laws was being curtailed. The power
of making bye-laws is given in sec-
tions 7 and 8 of the original Act. Sec-
tion 7 of the original Act has not been
touched at all. The only amendment
that is sought to be made to section 8
is that after the words “consistent
with this Act”, the words “and the
rules made thereunder” are to be in-
serted. This is a logical development,
because in every Act there are rules
and if there were no Rules in the past,
that was definite lacuna which had
to be filled up. Therefore, the power
of making bye-laws has not been
touched at all. The initiative remains
with the trustees. I have also told
them, with regard to certain of their
apprehensions, that if they frame bye-
laws the Government will accept them.
If the trustees have not framed bye-
laws, certainly the responsibility for
that is not the Government’s but it is
the responsibility of the trustees.
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A question was asked, why should
there be a difference between the rules
and bye-laws. The difference is
obvious. The bye-laws are framed by
the trustees. The rules can be framed
only under the Act and they are sub-
ject to the approval of Parliament.
Therefore, the rules are those things
which will be placed here whereas
bye-laws will deal with comparatively
minor matters and the trustees will
make them., So long as they are not
inconsistent with the Act or the ruies
under them, nobody will raise any
objection about the bye-laws.

Shrimati Kripalani also raised some
difficulty about the Governor being
the Chairman. I think having the
Governor as Chairman will help in
many ways. The Governor is the head
of the State, The Governor is no! the
head of the Government. In this way,
there is a connection with the State.
At the same time, the Governor being
outside party politics, not being a
member of the Government, not being
a member of the party in power, he
can take a more detached view of
many of these things. Another objec-
tion raised was that the Governor's
conduct may be subjected to questions
in Parliament. I do not think it is ever
likely. In any case, Governors are
already chancellors of universities.
Therefore, if being a chancellor of a
university does not in any way preju-
dice the Governor's status, I do not
see how making the Governor, the
Chairman of the Indian Museum will
do so. Anyway—hon. Members are
probably not aware or they have not
loocked up the law—I may say thal the
Governor is already the Chairman of
the Victoria Memorial in Calcutta, The
Victoria Memorial is also one of our
monuments for which money 1s voted
by Parliament. The Parliament has a
right to criticise that expenditure, if
need be. That has not in any way in-
terfered with he Governor being its
Chairman, Therefore, this abjection
also, I submit, is not founded on
reason.

My hon. friend, Shri Gupta, raised
two or three points one of which I
thought was very interesting. He rais-
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ed the objection that in place of the
Director of Zoological Survey and the
other officers of the Government, we
are putting only the Secretary. I gave
one reason for that. At present my
Ministry has four or five representa-
tives there, and it is, if I may be per-
mitted to say so, rather sur-
prising that when you have the
Director-General of Archaeology you
have simultaneously the Superinten-
dent of Archaeology also. How this
clause came into the Bill originally is
very difficult to understand. @ Where
you have the Director-General of
Archaeology why should his deputy
also be simultaneously gz member?
(Interruption.)? Further, all these
experts are advisers to Government.
All these experts are officials and,
therefore, their advice is always
available to Government. It is not,
therefore, necessary to put them in
the Board of Trustees. On the con-
trary, as I stated in my opening
speech, their responsibilities have
increased so much that they are not
able to give that time and attention
to the affairs of the museum which is
required of them. The Director of
Geology, the Director of Zoology, the
Director-General of Archaeology and
other officers are always on tour
during most of the time of what is
called the camp season. For the rest
of the time they are busy studying
their finds, studying and analysing
the work which has been done during
the winter season and presenting
reports to us. Their advice will be
available wherever and whenever
necessary.

I may also draw the attention of the
House to the clause where we have
provided that if a trustee, not any
trustee but only the exr officio trustee
is unable to attend, he may send a
representative with the previous
permission of the Chairman. The
reason for that is, it may be that in
some particular meeting the agenda
deals with archaeclogy and the
Secretary of the Ministry instead of
going himself may send the Director-
General of Archaeology for that
partlcular meeting. It may be that
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in another meeting the major subject
for discussion is zoology or botany.
The Secretary in that case will have
the right of sending the Director of
Zoology or the Director of Botany as
the case may be. Therefore, by
making this provision we have kept
the way open for securing the advice
of these experts and, at the same
time, reduced considerably the size of
the Board. As I have said, all the
committees which have gone into the
quesiion of this Indian Museum were
agreed on one point, that the size was
unwieldy, the size of 18 was unwieldy
and it should be reduced.

However, I would add, we are
considering the setting up of a number
of expert advisory bodies. My own
personal view is—I have mentioned
this to one or two trustees also—that
a museum of this type must have a
whole-time Director. Till there is a
whole-time Director to look after the
different departments and co-ordinate
their work, the museum cannot render
that service of which it is capable and
which we expect from it. I am hoping
that as soon as the new Board of
Trustees come Into being, they will
probably take action in this direction.

I have said earlier that there is dual
control at every stage, that the
trustees are the legal owmers, but the
real powers are with the departments
of the Government of India. That
position will be removed when we
have a director who will he directly
under the Board of Trusiees and will
be able to pay whole-time attention
and not part-time attention.

Shri Narasimhan: There is no pro-
vision to that effect.

Shri Humayun Kabir: There is no
necessity for that provision. My hon.
friend is a sufficiently experienced
Parliamentarian to know that in an
Act we do not say so and so should
be appointed. These are matters of
detail which should always be settled
by the Board of Trustees themselves.

NOVEMBER 18, 1960
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Shri Kalika Singh: It is now being
suggested that the directors will not
be appointed. But I think in the Bill,
as it stands now, they may be
appointed. :

Shri Humayun Kabir: My hon.
friend has no: understood me. What
I said was that directors of Botany or
Archaeology or Zoology or Geology
cannot give whole-time attention. In
a museum of this lype you must have
a director of the museum which is
cntirely a different thing.

Then there was the question of
dispersal of objects. I have made it
perfectly clear more than once that
there is no question of any dispersal
of objects, and therefore I gave an
assurance in the other House, and
which I would repeat here, that
nothing will be taken away without
the unanimous consent of the trustees
and I said on behalf of Government
that if the trustees framed by-laws to
that effect, we shall accept them.

Then there was the guestion of a
public representative. My hon. friend
Shri Indrajit Gupta mentioned it
‘Who are the public representatives?
It is very difficult to decide who is
a public representative and who is
not. In any case, how are you to
select one? Are you asking the people
of Calcutta to have a vote to elect
one representative to the Indian
Museum, and the people of Orissa and
the people of Assam and the people
of other parts of the country to do so?
The mayor is there in a representative
capacity.

Shri ldrajit Gupta and some other
hon. friends mentioned—I do not
understand how—that official control
was being increased. I really fail to
understand how this statement was
made when we are reducing the
number of officials. The Governor is
certainly not an official. The Mayor
of Calcutta is not an official. The four
persons to be nominated by the Gov-
ernment of India will almost certainly
not be officials. Perhaps one may be
an official and he may perhaps be the
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representative  of the Geological
Survey which is not attached to my
Ministry, and I may have to give
some representation to the Asiatic
Society. Ewen in the case of the West
Bengal Government, it is a nominee.
They have greater freedom today
than was the case in the past. If you
feel that the wice-chancellor of the
university, the mayor, the Governor—
al] these people—are going to knuckle
down to {he two or three officials wha
are there, I am afraid you are not
payving a compliment to those officers
and, may I respectfully submit. not
probably showing a proper apprecia-
tion of the realities of life.

Shri Subiman Ghose (Burdwan):
They might send their their P.A.s.

Shri Humayun Kabir: The
Governor will preside and under the
Act you will find that there is no
question of sending any substitute in
the case of the former.

Then, Shri Aurobinde Ghosa] asked
about piecemeal legislation. I have
already replied to that point when I
said that a comprehensive legislation
may come, but thig is not the time for
it. He also spoke about dynamism. I
do not know what exactly dynamism
is. It is a wery difficult word and
different people understand dynamism
differently. But I do hope that a
smaller Board will be more dynamiecal
than a bigger Board. It iz almost a
law physics and I  thirk it is also
equally true of human dvnamics.

Then he also referred to the question
of purchase of objects. We have been
increasing the grants. Actually. if I
gave you the figures, you would find
that the grants are increasing and the
way in which grants to this and other
museums have been enhanced over
the last two or three years. I am
speaking off-hand, from meory, but
I think out of the provision which was
made in the second Five Year Plan,
practically the whole amount will
have been gpent in the last two and
a half to three years. We will spend
the whole amount, and I have no
doubt about it. '
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Dr. Samantsinhar raised an
interesting question. about the wvice-
chancellors of Patna, Utkal and
Gauhati universities. 1 may frankly
admit that at one stage I had muyself
thought that there should be provision
for a number of representatives from
outside Bengal. But I was advised
and advised very strongly from many
sources that though it may add to the
size of the body, it does not add
strength, because they cannot all
attend the meetings, especially when
vou remember that meetings are held
once every month and sometimes even
twice. But I do say that wherever the
Government of India nominates a
number of people, I will -certainly
keep in view the warious opinions,
wishes and suggestions made in this
House and I will see how far I can go
in meeting those suggestions and
views which I consider to he quite
legitimate.

T have. I think. covered practically
all the points. I hope that after this
clarification, the Hous. will be satie-
fied that the Bill iz intended to im-
prove the Indian Museum and make
it a truly national museum and also
enable it to function with distinction
and with despatch and develop into
a chain of museums which will cater
to the artistic, scientific and cultural
education of this country. I have the
Bill will be passed without any
dissenting voice.

Mr. Chairman: The question is:

“That this Bill further to amend
the Indian Museum Act, 1910, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Clause 2—(Amendment of section
2)

Dr. Samantsinhar: 1 beg to move:

Page 1, for lines 15 and 16, sub-
stitute—

“(d) the Vice-Chancellors of the
Universities of Calcutta,
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Patna, Gauhati and Utkal;”
(1).

Page 1, omit lines 22 and 23. (2).

I have nothing much to say except
that in sub-clause (d) of clause 2, “the
Vice-Chancellors of the four universi-
ties” mentioned in my amendment be
substituted. Further, the Governor of
West Bengal is the Chairman. The
Mayor of Calcutta is also there. Again,
the Vice-Chancellor of the Calcutta
University and the Accountant-
General of West Bengal are also there.
So, what is the good of having another
person to be nominated by the Gov-
ernment of West Bengal?

The hon. Minister has also replied
in the course of his speech that among
the four persons to be nominated by
the Central Government, he has kept
one for a representative from a
different Ministry, and out of the
remaining three, he has promised one
for the Lok Sabha and the other two
for other States also. A I said earlier,
in the eastern region, there are at
least four States, and the nomination
is four. So, I do not know how the
hon, Minister is going to have repre-
sentatives for the different interests
and different States. I do not think
his promises will materialise. What-
ever it may be, I have moved these
amendments.

Shri Humayun Kabir: I have
already said that I would try to see
how far I can accommodate the other
representatives. But I am sorry 1
cannot accept the amendments.

Mr. Chairman: I shall put the
amendments together to the vote.

The amendments Nos. 1 and 2 were
put and negatived.
Mr. Chairman: The question is:
“That clause 2 stand part of the
BilL" 1 rTwem
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 13 were added to the Bill.

NOVEMEER 15, 1960

Companies
(Amendment) Bill
Mr. Chairman: The question is:

“That clause 1, the Enacting
Formula and the Long Title stand
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri Humayun Kabir:
move:

I beg to

“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

16.50 hrs.
COMPANIES (AMENDMENT) BILL

Mr. Chairman: The House will now
proceed with the next item on  the
Order Paper, viz., the Bill further to
amend the Companies Act, 1956, as
reported by the Joint Commfifee.

The Minister of Commerce (Shri
Kanungo): We have got about 10
minutes now and my speech is likely
to take nothing less than half an hour.
If you permit me, I will just say that
I am moving the Bill and 1 will deliver
my speech tomorrow.

Mr, Chairman: He may move the
motion.
" Shri Kanungo: I beg to move:

“That the Bill further to amend
the Companies Act, 1956. as
reported by the Joint Committee,
be taken into consideration.”

1 beg your indulgence that my speech

may be permitted to be made
tomorrow.

Mr. Chairman: Yes. The House
stands adjourned  till 11 amM. to-
TNOTTOW.

1652 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 16, 1960/Kartika 25, 1882
(Saka).
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